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LOK SABHA
Wednesday, 27th November, 1957

The Lok Sabha met at Eleven of the
Clock

{Mr DerpuTy SPEAKER in the Chair}

ORAL ANSWERS TO QUESTIONS

Muir Mills Ltd, Kanpur

+
fShri § M Banerjee:
\ Shri Tangamani:

Wil the Minister of Labour and
Employment be pleased to state

*528A

(a) whether Government are aware
that continuous lay off 1 going on m
the Muir Mills Limited, Kanpur in-
volving nearly 8,000 workers;

(b) if so, the action taken in the
matter;

{(c) whether 1t 1s a fact that
workers have not received  their
wages since October, 1957; and

(d) if so, whether any directions
in the matter have been 1ssued to the
State Government?

The Deputy Minister of Labour
(Bhrt Abid AM): (a) and (b). This
subject falls within the jurisdiction
of the Btate Government. The work-
men of the Muir Mills were laid-off
from 28th September, 1857 to 2nd
November, 1987 owing to financial
and other difficulties. The Mill was
under a Board of Management
appointed by the Allahabad High
Court As a result of the efforts of
the Chief Minister, Uttar Pradesh, a

R L1 I— K
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settlement was arrived at and the
mills started functioning from 2nd
November, 1957.

(¢) Under the Industrial Disputes
Act, the workmen are entitled to lay-
off compensation.

(d) Does not arise
1102 hrs
[Mr Sprzaker tn the Chair]

Shri § M Banerjee: May I know
whether 1t is a fact that the em-
ployers of thus mill have declared
that they are not responsible for the
payment for the period prior to 2nd
November, 1857, and, if so, whether
any action has been taken by the
State or by the Centre for prosecut-
in the employers for infringing the
provisions of the Payment of Wages
Act”?

Shri Abid Ali: As I have alrfidy
submitted, that subject falls wiffiin
the sphere of the State Government,
und the Department of Labour of the
UP. Government must be {aking
appropriate action to see that the
amount due to the workers 1s paid.

Shri 8 M Banerjee: May I know
whe'her a committee is being appaint-
ed, as done in the past in the case of
the Kanpur Cotton Mills, to investi-
gate into the causes leading to the
temporary closure and continued lay-
off in this Mill?

Shri Abid Ali: We are aware of the
facts relating to the temporary closure
of this mill and it is not necessary
to appoint a committee The matter
was disecussed in the Allahabad High
Court and the Court has appointed a
Board of Management under whose
supervision the mill is workine now.
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Shri Tangamani: In view of the
tact that this is one of the biggest
units in Kanpur engaging nearly 7,000
workers, and in view of the interest
taken by the Central Government ia
the case of the Kanpur Cotton Mills,
may I know whether a similar com-
mittee will be appointed not on'y for
the continued running of the mills
but also for payment of arrears ~ of

wages?
Shrl Abid Ali: I have already re-
plied to that guestion.

Shri C. R. Pattabhl Raman: Will
the research include the flgures of
people partially employed?

Shri Aid Ali: There is no research,
Sir.

Survey of Unemployment

“520, Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) whether any survey of unem-
ployment is being carried out under
the auspices of the Research Pro-
grammes Committee since its consti-
tution in 1953;

(b) if so, the up-to-date
made; and

{c) whether any sum has been al-
lotted for this purpose to assist re-
search bodies helping in collection of
data?

The Deputy Minister of Planning
(Shrl B. N. Mishra): (a) Two surveys
of unemployment—one in Travan-
core-Cochin, another in  Assam—
have been conducted. In addition to
these, data regarding unemployment
have been collected in 21 cities, as
part of socio-economic surveys of
these cities, conducted under the aus-
pices of the Research Programmes
Committee,

(b) The report on Unemployment in
Assam is being revised for publication.
The draft report on Unemployment
in Travancore-Cochin has not been
found satisfactory enough for publi-
cation. Of the city surveys, those on
Poona and Hyderabad-Secundrabad

progress
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have been pub’ished. The report on
Baroda is in the press. The remaining
city surveys are in progress.

{c) Altogether Rs. 28,650 has been
paid as grant-in.aid to the institutions
which had undertaken the two full
surveys on unemployment. Another
amount of Rs. 147 lakhs has been
paid to the Directors of 21 city sur-
veys.

ghri D. C. SBharma: May I know if
this survey is confined only to big
cities or, is it going to cover some of
the towns and some of the sizeable
villages in India?

Shri 8. N. Mishra: 1 have indicated
in my reply to part (a) of the ques-
tion that there are two surveys of
unemployment, one in Travancore-
Cochin and another in Assam, which
have been conducted on a wider basis.
They were not only confined to the
cities. There was the socio-economic
survey which was confined to 21
cities.

Shri D. C. S8harma: May I know if
the survey is going to be conducted
with regard to any universities in
India alsc and, if so. which are those
universities where the shrvey is go-
ing to be conducted? =

Mr. Spesker: Unemployedl gradu-
ates in the universities, that is what
he means.

Shri 8. N. Mishra: As a part of the
socio-economic survey of the cities we
can have a s'ice of the picture that
obtains in the universities. But, at
the moment there is no such scheme
under contemplation which may be
confined only to the universities.

Shri C. D. Pande: May I know
whether after this examination of the
size of unemp’'oyment the Govern.
ment is satisfied that today there is
less unemployment than it was be-
fore; if not, what are the positive
steps that the Government has taken
to minimise the problem bf unemploy-
ment?

Mr. Speaker: That is a large ques-
tion.
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Shri C. D. Pande: Tt is an important
question. )

Shri 8. N. Mishra: Important en-
ough, but a very broad Question.

Shri Tyagl: May I know if these
surveys made were factual surveys or
sample surveys at random?

Shri 8. N. Mishra:
follow the question

I could not

Mr. Speaker: He wants to know
whether they were sample surveys or
full surveys going into details in any
particular area

Shri 8 N. Mishra: Surveys of this
kind are genera'ly on a sample basis

Shri Thimmaiah: May I know whe-
ther this survey includes also the
figures of unemployment registered in
the Employment Exchanges?

Shri 8 N Mishra: In Tact, the em-
ployment registers are analysed by
these 1nvestigators. I would also like
to mention that there “was ancther
kind of a survey conducted under the
auspices of the National Sample Sur-
vey 1n the cities During the course
of these surveys an analysis of the
Emplovment Exchange figures is also
attempted

Dr K B. Menon: Even if the Gov-
ernment are not publishing the sur-
vey of the Travancore-Cochin State,
will the Minister be p'eased to state
at ‘east the percentage of unemploy-
ment?

Bhri 8 N. Mishra: Where?

Mr Sveaker: The hon Member
wants to know whether the Mini«ter
is in a position to give the percentage
of unemployment in Travancore-
Cochin

Shrt 8 N Mishra: No. Sir In fact,
the difficultv in approvifiz of the
publication of the report of Dr Navar
was that there was no conformity
with certain standard cnnceots of
emninvment and ur®molovment
Therefore, it would be difficult to
give anv fleure baced dpon the in-
vestigation of Dr. Nayar.
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8hri P. C. Bese: The Minister has
stated that the draft report relafing
to Travancore-Cochin is unsatis.
factory. May I know in what res-
pect it is unsatisfectory?

Shri 8. N. Mishra: Just now 1
mentioned that there was lack of con-
formity with certain standard con-
cepts and definitions. We asked him
to revise them according to the sug-
gestions made, but it was not done.

Shrf D. C. Sharma: May 1 know
whether the word ‘“unemployment’
also includes under-eniployment, or
whether it means on'y unemploynfiént
in the real sense of the word?

Mr Speaker: What was his in-
tention?

Bhri D C. Sharma: I wanted to
know whether they are going to.....

Mr Speaker: He means unemploy-
ment? Next question.

Gandhi Samadhi Design

Shri Radha Raman:
Shri Keshava:

*530. { Bhrl D. C. Sharma:
Shri Bhakt Darshan:
8hrif Naval Prabhakar:

| Sardar Igbal Singh:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer
to the reply given to Starred Ques-
tion No 1272 on the 28th Anugust,
1957 and state-

{Slu-l Shree Narayan Das:

{a) whether Government have
taken a final decision in the matter
of approving designs for Gandhiji's
Samadh1 to be erected at Rajghat;

(b) if so, what are the special fea-
tures of such designs;

(¢) whether any plan estimate has
been made; and

(d) if so, the estimated expendi-
fure?

The Deputy Minister of Works,
Housing and Bupply (Shri Anil K.
Chanda): (a) No, Sir.
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() to (d). Do not anwse,

Shri Shree Naraysn Das: May I
know what are the points of differ-
ence between the Assessors and the
Government on the designs, because
it has taken an unusually long time
to come to & decision in this respect?

Shri Anil XK. Chanda: There is no
question of difference of opinion.
You may remember, Sir, in the Ilast
sesgion 1 had replied that the Board
of Assessors have submifted their re-
commendations and the Government
desired that a big size model of the
design placed first should be made.
Two big size models have been pre-
pared and they are now being studi-
ed.

Shri Radha Raman: May I know,
whether, in view of the desire on the
part of the Government to have those
two big size designs of the original
design which was selected or which
was recommended, any opinien  has
been expressed on those big size
models by the Board of Assessors?

Shri Anil K. Chanda: The Board of
Assessors have already made their
recommendations. The Government
wanted that the models*should be
prepared so that the Government
could decide on the design after mak-
ing a close study of the defails of the
scheme. Asxn I said, the models hhive

just been prepared and "are now be-
ing studied.
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Finance Ministers Interview %0 New
Xork Correspondent

+

Shri Eumaran:

Dr. Ram Subhag Singh:

Shri A K Gopalan:

Shri Vasudevan Nair:

1 Shri Narayanankutty Menon:
Shri Bibhuti Mishra:

Shri Khushwaqt Rai:

Shri H. N. Mukerjee:

Shri Harish Chandra Mathor:

Shri Vajpayee:

Shri T. K. Chandhuri:

Shri Bimal Ghose:

Shri §. A. Dange:

Shri Parulekar:

8hri Sadhan Gupia:

Shri M. Elian:

Shri Panigrahi:

Shri Nana Patil:

Shri Mwbera:

Shri Goray:

*582 Shri Jadhay:

Shri Dasaratha Deb:

Shri Prabhat Kar:

Shri 8. M. Banerjee:

Bhsi Tangamani:

Shri Surendranath Dwivedy-
Shri Aalder:

) Shri Balasaheh Patil:
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, Shri Sugandhd :

Shri B. C. Eambie:

Shri B. Das Gupta:

Shri Fatehsinh Ghodasar:

Shri Nath Pai:

Shri Easwara Iyer:

Shri Kodiyan:

Shri Kanhan:

shri D. V, Bao:

Sbhri Ramam:

Ch. P. 8. Daulta:

sShri FPunnoose:

Shri V. Raju:

Shri Amjad Al

shri Braj RaJ Singh:

Shri Naushir Bharucha:

Bhri Manay:

Shri D. A. Katti:

Shri Warier:

Shrimati Renu Chakra-
vartty:

Shri N. Shivaraj:

Shri Biren Roy:

Shri V. P, Nayar:

Shri Mohamed Imam:

Shri H. N. Sonule:

Shri E. V. K, Sampath:

Shri Yadav:

Shri Assar:

Shri Drohar:

Shri B. C. Mullick:

Shri T. B. Vittal Rao:

Will the Prime Ministér be vleased
to state:

(a) whether the attention of Jov-
ernment has been drawn to the state-
ment made by Shri T. T. Krishna-
machar;, Finance Minister, in an 1in-
terview given to the New York Times
on the eve of his departure for Wash-
ington; and

(b)Y whether this statement indi-
~ates any change ix. w4 basic princi-
ples of India's foreign policy?

The Prime Minister and the Minis-
ter of External Affairs (Shri
Jawaharial Nehru): (a) Yes.

(b) No. There has been no change
whatever in the basic principles of
India’s fareign policy. No  such
change in the policy of the Govern-
ment was suggested by the  Finance
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Minister, and this has since been made
clear both by him and by the Prime
Minister.

Shri Kumaran: In view of the fact
that the New York Times correspon-
dent who nterviewed Shri Krishnama-
chari has repeatedly affirmed that the
statement published in the newspaper
was a verbatim report of the inter-
view, and also in view of the fact that
a lot of confusion prevails in the publie
mind over this controversy, may I
know whether the Government would
advise Shri Krishnamachari to clear
up the smoke enveloping the whole
affair instead of taking shelter under
the Prime Minister?

Shri Jawaharial Nehru: The first
fact, 1 believe, is correct, namely, that
an interview was given. The second
fact may be partly correct, That is evi-
denced even by this question—that a
number of Members were led to
become somewhat confused on this
subject. Otherwise they would
not have put in this guestion,
About the third pont, if the
hon. Members will take the
trouble to read rather fully the
speeches delivered by the Finance
Minister,—I believe they have been
placed 1n the Library of this House,
printed copies,—I think this doubt
could be removed from their minds.

Shri T. K. Chaudhari: May I know
whether it is a fact that the ®inance
Winister stated that cne of the reasons
for which India wants to build up its
defence strength is to defend India
against some possible attack from the
People's China and the Soviet Union
and whether that does not indicate any
change in the basic principle of India’s
foreign policy?

Mr. Speaker: It consists of two
questions.

Shri Jawaharlal Nehru: I do not
think the first statement made by the
Hon. Member is correctatall. 1do not
think the Finance Minister said that
He said something which might sound
similar to that but which was differ-
ent.

Shri A. K. Gopalam: May [ know
whether in that statement there had
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been any reference about the leader of
the Communist Group here and, if so,
whether the Prime Minister will ask
the Finance Minister to deny that—
the contents of that part of the state-
ment?

Shri Jawaharial Nehru: Any refer-
ence to the Communist Group?

Mr. Speaker: To the leader of the
Communist Group.

Shrt Jawaharlal Nehru: [ believe
there was a reference to the leader of
the Communist Group in this House,
There is no question of denying it.
Buch a reference was made,.

Shri H. N. Mukerjee: Could I know
if the Finance Minister has specifically
denied the report in that interview as
an envisagement of hostile relation-
ship of our country with countries
like the Soviet Union and China and,
if so, whether the Finance Minister
would be directed to put in a categori-
cal denial to that eflect?

The Minister of Finance (Shri T. T.
Krishnamachari): Shall I answer it?

Shri Jawaharlal Nehru: You may.

Mr. Speaker: I will call both the
hon. Ministers.

Shri Jawaharlal Nehru: I would
only say this. I do not know exactly
what the hon. Member means by cal-
ling upon the Finance Minister for any
categorical denial. Here was an inter-
view in which hypothetical questions
and situations were considered and
the Finance Minister said something
about it. IL.et us make it ciear if there
is any doudbt. 1 do not know if the
hon. Member wants to xnow what the
Finance Minister has felt about it; he
can read his speeches and know what
he said.

Shri T. T. Krishnamachari: The
position is this. The hon. Members
want me to make a categorical denial
—of what? Supposing it is something,
that I am alleged to have said, by
somebody. I would not like to be
unfair to that young man who report-
ed an interview that tock place. May-
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be, I think perhaps it was for about
15 minutes or probably a little more,
and he has tried to dramatise that
interview. If the hon. Members read
that interview, he has dramatised it:
my taking up some folder that 1 had.
I read the report again this morning.
In dramatising it, he has drawn, per-
haps what he felt qQuite rightly, a
conclusion from something that I said.
But I think hon. Members are less
than just to the intelligence of an
ordinary person if, in the present
context, completely torn away
from anything that exists now or is
likely to exist in future, he said that
we envisaged any kind of conflict
between Communist China and Soviet
Russia and India. In fact, I am not
sure if I mentioned Russia at all. Pro-
bably, what I really mentioned was
that there would be no chance of con-
flict so far as China is concerned. But
it is quite possible,~—nobody knows—
we have seen some trouble in Burma
also—there may be some trouble in
the border areas, in which case
I did menticn that some friends
in India are likely to take
advantage of that trouble. That is a
fact that 1 did mention and I do not
think there is any use in denying it.
But, in so far as it relates to any
foreign power which is friendly to
India and is likely to remain friendly
in future, I must say that there a
categorical denial can be made and
should be made. And I am taking
this opportunity of making it.

Mr. Speaker: Next question.

Shri Hem Barua: It is a fundamental
question—

Some Hon. Members rose—

Mr. Speaker: If an interview is
given by any hon. Minister and some
correspandent makes a report, I am
not going to allow, hereafter, this
House to be used as a forum for the
purpose of every hon. Member coming
up and asking the Minister to clear up
the position. For example, a report
appears in the papers; the report will
be contradicted or explained. The
Minister is always alert. Inasmuch as
some other country which is friendly
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to us is also involved—he has refer-
red to it here—and there is some mis-
understanding or confusion in the
minds of one or the other, they wanted
him to clear it up. And I have allow-
ed this question. He has now catego-
rically said that he had never meant
that, and that it was far from his
intention.

Shri A. K. Gopalan: | want to know
one thing. If the Finance Minister
denies the statement made by one cor-
respondent by which the relations of
our country with other countries will
be disturbed, what is the remedy for
it?

Mr. Speaker: That is why 1 allowed
this question.

Shri A. K. Gopalan: What about the
man who made the statement? The
gquestion was allowed and there was a
denial about the statement. But what
about the correspondent who has re-
ported something which, according to
the Finance Minister, he never thought
of?

Mr. Speaker: Hon. members know
that if any statement is made on the
floor of the House and any correspon-
dent musreported 1t, certainly I shall
take such action as 1s proper because
it is misreporting what has occurred
in this House and it is a privilege of
this House. So far as the statements
outside are concerned, all that the
members can do, they have done here.
And the hon. Minister has denied it.
More than that, I am not able to en-
visage what can be done.

Shri Hem Barua: There was a
rejoinder by Mr. Rosenthal, corres-
pondent of the New York Times. He
sticks to what he has reported in the
paper. At the same time, he says that
he leaves the rest to the conscience of
the Finance Minister. It is an impor-
tant matter. Therefore I want..

Mr. Speaker: I am really surprised
at this. That man persists that he is
right, The Finance Minister says he
is right. 1 am prepared to take the
word of the Finance Minister in pre-
ference to that of that man. The Fin-
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ance Minister has, both ingide and out-
«ide the House, categorically said that
it is not so. BStill, hon. Members want
me and this House to allow a discus-
sion over this matter, saying that the
New York Times correspondent is
correct. I am not going to allow any
statement to be made trying to put
this matter...... (interruptions).

Shri Hem Barua: There was a lot of
flare up in the press.

Mr. Speaker: What can be done
now?

Shri Hem Barua: In future we shall
have to have tape recorders.

Mr. Speaker: Let them do anything
they like. What can we do?

Shri T. K. Chaudhuri: May I pomnt
out that the denial.,....

Mr. Speaker: I am not going to
allow any more questions on this
subject.

Several Hon. Members rose—

Mr. Speaker: I will ask the hon.
Members to keep away from the House
1if they persist in getting up together.
Hon. Members ought not to stand up
that way; that is No. 1. Then, until
1 call them, they ought not to speak

Shri H. N. Mukerjee: I want to
make a submission. You permitted
this question to be put on the Order
Paper and more than 50 members have
signed this question because it is an
important question. We wanted......

Mr. Speaker: He need not explamn
all this to me. He can say. I allowed
this question and it is an important
question.

Shri H. N. Mukerjee: I want only to
know that in view of the report of
the interview being rigidly adhered to
by the correspondent concerned and in
view also of the rather tepid nature
of the very qualified disclaimer issued
by the Finance Minister previously,
this House is certainly entitled to
know the state of facts. So, I ask the
Prime Minister to find out and Jet us
know, if not today, tomorrow or the
day after the correct position.
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Mr. Speaker: The hon. Minister has
said that.

Shri Jawaharial Nehwru: Whatever
the rules of this House may be, it is
for you to interpret them. We do not
want to come in the way of any eluci-
dation of any problem that arises in
the minds of members. Personally, I

waa prepared and 1 am prepared to
explain, in so far as I can, anything
that arises out of this matter or any
other. In fact, I welcome this question
so that we may be able to say clearly
what the facts were. The facts have
been clearly stated.

First of all, if the House has any
doubt—I don’t think it has any reason
to doubt-—that any kind of wvariation
of our policy was intended by any-
body, that doubt had to go and I hope
it has gone completely.

Secondly, 1n the last question my
friend, Mr. Hiren Mukerjee, has said
about the report in the New York
Times and said one thing has been
denied by the Finance Minister and
affirmed by the correspondent who
reported it. Well, Hiren Mukerjee
may have some knowledge of the per-
son. I have some knowledge of the
press also and, in my younger and less
wise days, I even indulged in writing
and reporting to some extent, To
catch a phrase here and there or to
say quite categorically that you have
told a lie to the correspondent is not
fair to him or to anybody. Here are
people approaching the subject from
different view points, getting different
impressions of the words without any
tape recorder or anything and then
recording it. After I heard the Fin-
ance Minister, I get the impression that
what the correspondent got was obvi-
ously a wrong impression. But I am
not prepared to say that he has deli-
berately done that, or that he is deli-
berately falsifying anything. In the
course of a conversation, there is
greater difficulty sometimes in ex-
plaining something to another man,
when our mind is oeccupied with one
thing and the mind of the other per-
son-— I won't say it is & closed mind—
is thinking of something else, So,
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this misapprehension, misunderstand-
ing arose. It ought to be cleared up.
There is no use of going about and
accusing each other of deliberately
falsifying unless there iz any purpose
behind it. We have atvoided doing
that. But, hon. members who put this
question are prefectly justified in
having this matter cleared up and I
hope it has been cleared up.

Some hon. Members: No, no.

Mr. Speaker: All that can possibly
be done has been done.

Land Reforms

+
*533. Dr. Ram Subhag Singh:
Shri Damani:

Will the Minister of Planning be
pleased to state:

(a) whether Government propose
to conduct an all-India census to as-
certain the extent to which wvarious
land reform programmes have been
actually implemented; and

(b) if not, whether there are any
other schemes under way in this
direction?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) The Govern-
ment is aware of the urgent need to
investiga.e how far Land Reform
legislations enacted in the country
have been actually implemented. For
this purpose, the Research Pro-
grammes Committee of the Planning
Comimission has set up a Committee of
Direction on Land Reforms to evolvea
sui.able technique and lay down a
uniform pattern of enquiry into the
progress and effect of Land Reform
measures.

(b) Does not arise.

Dr. Ram Subhag Singh: When will
hat uniform pattern of enquiry com-
mence?

Shri 8. N. Mishra: We have written
to the members to send wus a note,
giving their suggestions about the
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techmiques, designs and all that. When
we have received a note, we shall
convene 3 meeting of this committee
as soon as possible.

Pr, Bam Subhag Singh: May 1 know
whether Government are aware of the
fact that by the time this enguiry
will commence, most of the problems
will not be there because the big
landholders would have disposed of
the land?

Shri S. N. Mishra: I do not quite
understand its relation with land so
much., This is a kind of objective
technical study that we want to under-
take; I should not rather say ‘we’
because we are only assisting the uni-
versities and the research institutions
to undertake this. It would not take
so inordinately long time as the hon
Member seems to imagine

Shri Damani: May I know how
much of uncultivated land has been
brought under cultivation under this
scheme”

Shri S. N. Mishra: This 1s not a
scheme for bringing land under culti-
vation,

Shri Subodh Hasda: May I know
whether the Government contemplate
recommending to the State Govern-
ments to take up some kind of reform
regarding ceiling, distribution of land,
compensation etc?

Mr. Speaker: This is a kind of cen-
sus. The guestion does not refer to
any direction being given to the State
Governments.,

Shri Thimmaiah: May I know whe-
ther any time-limit has been fixed for
completing the land reforms”?

Mr. Speaker: ‘The question relates
to census to ascertain something. Let
us confine ourselves to that particular
guestion. You can ask: at what stage
is the census now?

Shri 8. N. Mishra: Only & few days
ago I mentioned the time-limit that
was suggested by the Standing Com-
mittee of the National Development
Council, so far as the implementation
of the legislations regarding imposition
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of ceillings is concerned, In the same
way, we have set down some other
different period for those States which
have not undertaken any legislation on
ceiling, So far as this question is con-
cerned, 1 do not quute understand how
this point arses.

Foam Glass

*534. Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state;

(a) whether 1t 1s a fact that the
Central Glass and Ceramic Research
Institute, Calcutta, has been success-
ful 1in the manufacture of foam glass;

(b) if so, whether Government are
contemplating to manufacture it on
a commercial basis; and

(¢) what would be the price of foam
glass manufactured in India and how
does it compare with the same in the
US.SR. and US.A.”

The Minister of Industry (Bhri
Manubbai SBhah): (a) Yes, Sir.

(b) No, Sir. The process has been
entrusted to the National Research
Development Corporation of India for
Passing 1t on to interested parties on
suitable terms.

(¢} There is no commercial produc-
tion of the Foam Glass in the country
and 1t 1s premature to compare its
price with the same in Soviet Russia
and US A,

Shri Heda: May I know whether
Government have given adequate pub-
licity, since they are not exploiting
this themselves, to the private sector
to come forward and take this up?

Shri Manubhai Shah: It has been
published in the bulletins and alsc
several times given out in the press.
It is quite possible, very soon we
shall get proposals from the private
sector.

Steam Rollers

*+535. Shri Bibhutl Mishen: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India
is going to manufacture steam road-
rollers by the end of this year;
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(b) if so, the number of rollers to
be produced; '

{c) its estimated market price for
sale; and

(d) how its price is likely to com-
pare with that of foreign make?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). M/S.
Britannia Engineering Co. Ltd, Tita-
ghur (West Bengal) have been granted
a licence for the manufacture of fifty
steam road-rollers per annum. They
sre expected to go into production
shortly.

(c) and (d). It is not possible at this
stage to forecast the price.
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Shri S. M. Banerjee: May 1 know
whether the Gun Carriage Factory
at Jubbalpore is capable of manufac-
turing road rollers and if so whether
this factory :s being consulted in this
manufacture?

Shri Manobhal Shah: No, Sir. These
are only made by Jessops and other
private sector factories.

Shri §. M. Banerjee: 1 am asking
about the public sector.

Shri Manubhai Shah: They are not
manufacturing road rollers, either
steam or diesel or petrol.

Fertilizers

."538. Shri Sanganna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a Committee has been
appointed by Government to chalk
out a programme for the production
ef a balapeed fertilizer comprising
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Nitrogen, Phosphorous and Potassium;
and

(b) if s0, with what result?

The Deputy Minister of Commerce
and Industry (Shri Satish Chaandra):
{a) No, Sir.

{(b) Does not arise.

Shri Sanganna: May I know when
this report is expected?

Shri Satish Chandra: I said that no
committee has been appointed for the
purpose. The question of getting a
report does not arise.

wINA qGT €A £ X 5 IO &
fap a1} 1 mfeen

*y 3§ S AW 3T wr wrfoew
AGT IAW AT Y ATFEY, 8L ®
aTfea wed §&q7 e & IAC &
A~ § Qg XA HT AT F461 ¥ ¢

(%) =1 FWF I[_W & f&@7
SN AT ® GHAL FT GIAT  FEH
& =7 fadqads F1 N & fags
GT QT I9F WIAT FTY  G@EHNT F
far & ;

(=) arzgr, oYy =7 Ius wfaaza
# uw Sfa @arT-q9e 9T TET ATqIY,;
"/

(1) sw=r fewmifan st sEif=aa
¥ & faq ¥ ¥ ¥ J3@ 4 §
W97 IS ATH ATH & |

The Minister of Industry (Shri
Manubhai S8Shah): (a) to (e¢). The
availability of raw materials for the
Paper Industry is now being assessed
oy an Ad Hoc Committee set up by
the Ministry of Food and Agriculture
on the recommendation of the State
Ministers of Forests. After this Com-
mitlee has submitted the results of
its investigations, the Panel for Paper
will formulate its recommendations
for the development of these sources.
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Shri Jaipal Singh: May I know
whether the Government have aban-
doned the exploitation of bagasse for
paper manufacture?

Shri Manubhai S8hah: As the House
is aware, we are trying to set up a
factory in Shakarnagar based on
bagasse.

Shri Hem Barua: May 1 know the
progress so far made in the paper a_nd
pulp industry in Assam for which
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licence was given to Balmer Lawrie
& Co.?

Shri Manubhai Shah: That parti-
cular company is going forward. At
a recent meeting of the Committee,
we are trying to set up one more
plant in Assam.

Integrated Housing Seheme

+
[ Shri Panigraht:
*538. { Dr. Ram Subhag Singh:
| Shri D. C. Sharma:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether any integrated hous-
ing scheme is under consideration of
the Union Government;

(b) whether there is any proposal
by the Union Government for setting

up &8 Central Housing Corporation;
and

(c) whether S8tate Governments
will be asked to set up similar cor-
porations in the State?

The Deputy Minister of ' Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir.

(b) No, sir;

(c) It is proposed to set up Housing
Corporations tn the States.

Shri Panigrahi: There are separate
schemes for bwilding houses for the
police and industrial workers. May I
know whether this integrated scheme

is made to integrate all these housing
schemes together?

Shri Anil K. Chanda: So far as this
Ministry is concerned, we have nothing
to do with the construction of houses
for the police. The three urban
schemes, one for industrial labour, one
for slum clearance and the other for
low 1income group,—these are the three

schemes which it 13 proposed to mte-
gate.

Shri Tangamani: In the 15th Annual
Labour Conference and also the subse-
quent conference that was held in
Bangalore, it was decided that the
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crew or a passenger, could be allowed
State Housing Boards should be very
soon set up. May I know how soon
that Housing Board will be set up?

Skri Anii K. Chanda: For setting
up State Housing Corporation, enabl-
ing legislation at the Centre wili be
Necessary.

Shri Tangamani: May I know when
that legislation is likely to come up?

Shri Anil K, Chanda: We are work-
ing on it,

Shrl HMeda: in the low income group
housing scheme, in the beginning, Gov-
ernment had decided to give loans to
individuals. Then they made a condi-
tion that they should join some co-
operative society or other. Are Gov-
ernment aware that because of that
condition, progress in the low income
group housing scheme has not been
adegquate and if so, whether the Gov-
ernment would retrace and go to their
original position?

Shri Anil K. Chanda: Individuals
still continue to enjoy the benefit of
loans from Government. In some of the
States a lot of construction is going on
in this fleld.

National Industirial Pevelopment
Corporation

o539, J Shrl Morarka:
Shri Nathwanlt:

Will the Minister of Commerce and
Industry be pleased to state:

{a) the names of new industrial
units for which project reports have
been prepared by the National In-
dustrial Development Corporation
with the help of foreign technical
teams;

{b) what is the total expenditure
involved in preparing these reports;
and

{c) whether these industiral units
would be launched by Government or
whether private sector would be
ashed to undertake any of such pro-
jeocta?
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The Minister of Industry (Shri
Manubhai Shah): (a) May I draw the
attention of the Hon'ble Member to
the Annual Report of the Corporation
for the year 1856-57 and also to my
reply to the Starred Question No. 373
on the 26th July, 1957.

(b) About Rupees Two Lakhs and
Eighty-Seven thousand.

(c) Government will consider and
decide the manner in which these pro-
jects should be set up as soon as they
are ready for implementation.

Shri Morarka: May I know whether
any commitment has been made In
respect of any of these projects on
which report has been finalised?

Shri Manubhai Shah: So far as the
technical side is concerned, practically
all the surveys and reports are ready.
It 1s not only the credit payments
which are being negotiated.

Shri Morarka: May I know whether
these schemes have been examined
by the Planning Commission and
whether they have been included in
the core of the Plan before any
commitment is made of foreign ex-
change in respect of these schemes?

Shri Manubhai Shah: Internally
o1l these questions always arise. The
Planning Commission 1s consulted by
the Ministry at all stages. Whether
it will be included in the core of the
Plan or not will depend upon the
credit payment terms whether they
will cast a burden on the foreign ex-
change position or relieve it.
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Shri R. ‘Ramansthan Chettiar: Mxy
I know whether the scope of the
sanporation is to only finance rehabi-
litation of the industrial units or also
for installation of new plants?

Shri Manubhai Shah: Principally
this is a developmental corporation
for setting up new basic heavy indus-
tries. Also incidentally it has taken
over the work of modernisation and
rehabilitation of cotton textile and
jute industries.

Shri Morarka: May I know whether
one of the schemes undertaken by
the Government is for the setting up
of a forge foundry costing about
Rs. 20 crores? What actual progress
has been made 1n connection with
that scheme? May 1 also know whe-
ther the Planning Commission has
been consulted for making any com-
mitment about that scheme?

Shri Manmubhai Shah: The pro-
gramme of this Corporation does
include a foundry forge shop. Much
progress has been made in that. We
got quotations from four different
parties. More or less the flnal stages
have arrived for finalising the pro-
jyect The Planning Commission, as
I said in an earlier answer, 13 always
in the picture.

Shri Dasappa: Is it not a fact that
the question of saving foreign ex-
change for import of manufactured
articles is also an important consi-
deration for developing some of these
industries?

Shri Manobhat Shah: Yes, Sir.

Mr. Speaker: Next Question.

Some Hon. Members: He hus not
answered Shri Dasappa’'s question.

Mr. Speaker: I think he has
answered.

Shri Manubhai Shah: I have said in
reply, yes, that is one of the very
important considerations: saving of
foreign exchange.

Mr. Speaker: Hon. Members have
not heard it here. Next Question.
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Shri Abdul Salam ahbsent. Next
Question.

First Year of the Socond Five Year
Plan
4!
“5e1 Shri A, K. Gopalan:
* Shrl Vasudevan Nair:

Will the Minister of Pianning be
pleased to refer to the reply given to
Starred Question No. 146 on the 18th
July, 1957 and state:

(a) whether the promised detailed
comprehensive review of the working
of the first yvear of the Second Five
Year Plan is ready; and

(b) if so, whether a copy of the
review will be placed on the Table?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) The review
of the working of the Second Five
Year Plan during 1956-57 is under
preparation. There has been some
delay on account of the difficulty in
obtaining returns from certain Statesy
cffected by reorganisation.

(b) Yes. It is hoped to publish the
review before the end of the seasion.

Shri A. K. Gopamn: What was the
amount of foreign exchange expendi-
ture originally estimated for the first
vear of the Second Five Year Plan,
and what was the amount actually
mcurred?

Shri S. N. Mishra: That 1s quite
apart from this question. This relates
to the preparation of the review on
the working of 1956-57.

Indian Crew at Portuguese Port

*542. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether it is a fact that on the &th of
September, 1957 at Lourence Marqgues,
a Portuguese port, only the crew and
citizens of Indian origin travelling in
T.S.S. Karanjia were barred from
landing and vigiting the town?

The Parliamentary Secretary te the
Minister of External Affairs (Shri
Sadath Alli Khan): Yes, Sir. When
T S.8. Karanjia arrived at Lourence
Marques on 8 September, 1957, the
Portuguese authorities informed the
Commander of the ship that no Indian
national, whether a member of the
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to disembark. This order was strictly
enforced and even the Supervisor of
the ship was not allowed to go down
and meet the Shore Supervisor on
official duties.
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Shri D, €. Sharma: May I know if
we make use of the good offices of
any country or any Embassy for bring-
ing to the notice of the Portuguese
such complaints?

Shri Jawaharial Nehru: We have
sent a number of complaints of this
kind, and we shall no doubt send
others, but not with any great result
in this particular matter. It I may say
8o, 1t is not much good complaining
of another person’'s rudeness or lack
of civilised manners.

Demand for Foreign Exchange

*520. Shri T. K. Chaudhuri: Will the
Minister of Planning be pleased to
state:
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(a) whether any reassessment of the
total and year-to-year demands for
foreign exchange in terms of Dollar,
Sterling, Deutsch-Mark, Roub'e and
other foreign currencies, arising out of
the Second Five Year Plan, has been
made by the Planning Commission or
by any agency of Government since
the beginning of the current financial
year;

(b) if so, the considerations taken
into account for the purposes of this
asgessment; and

(c) whether Government will lay on
the Table a comprehensive statement
showing the results of these assess-
ments?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) Foreign
exchange requirements for the Second
Plan are reviewed by the Planning
Commission and the Ministry of
Finance from time to time. It is not
possible to work out with any preci-
sion these requirecments in terms of
the different currencies mentioned.

(b) For purposes of estimating
foreign exchange regquirements,
account is taken of (i) changes in the
prices of imports and in freight rates;
{1i) the latest available cost estimates
of the projects in the Plan, in parti-
cular, the requirements of the core
projects; (iii) the likely level of non-
plan imports, including food imports
and defence requirements; (iv) any
foreseeable changes either on the
receipts or on the payments side;

(c) No such statement can be placed
on the Table of the House. In this
matter of the foreign exchange situa-
tion, Government take the House into
confidence as and when that s
appropriate.

Shri T. K. Chaudhuri: The hon.
Deputy Minister just stated in answer
to part (a) of the question that the
vear-to-year or periodical reassess-
ment will not be made. May I know
why that cannot be exactly calculated
and made? Government cannot pro-
ceed on a rule-of-thumb method.

The Minister of Finance (Shri T. T.
Krishnamacharf): In relation to the
Plan projects one has to wait for a
period, that is to say until some of
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these schemes get &8 momentum and
negotiations are complete in regard to
other schemes. 1 mentioned the other
day in my speech on the Plan that
we might be able to give some .idea
about i1t round about the Budget ses-
sion, perhaps 1n April, as to what will
be the schemes that we have finally
taken over and what might be the
schemes that we might take over
because of an offer of some foreign
exchange assistance. .

So far as the particular question is
concerned, viz.,, part _(a), it is not =a
matter of either the Planning Com-
mission or the Finance Ministry look-
ing into our foreign exchange need in
terms of particular currencies, because
except in special cases, the foreign
.currency that is available to us is con-
vertible. If I get Duetch Marks, it
is convertible into sterling, and also
into dollars, If we get dollars, unless
it be that it is earmarked for pay-
ment in a particular country as it
might be in the case of a World Bank
loan where a particular country makes
available its own portion of its contri-
bution to the World Bank, 1t is con-
vertible So, any assessment in terms
of particular currencies is not neces-
sary, and 1t would be a futile exe}'cise.

Of course, I also mentioned the other
day, the hon Member might remem-
ber, that we are making half-yearly
budgets in regard to our foreign ex-
change position not merely in regard
to the Plan expenditure but also in
regard to the non-Plan expenditure
which is of a normal nature. So,
these exercises are made, and it would
not be necessary to make them in the
terms required by the hon. Member,
but they are being made.

Shri Tyagi: In view of the foreign
exchange difficulties, are the Govert-
ment or the Planning Commission
keeping an account of the deferred
payment agreements arrived at with
various countries and the years of
their maturity, and are we planning
for the payment in those particular
Years in future?

SBhri T. T. Krishnamachari: Yes,
Sir. It is the duty of the Finance
Ministry to do it, keeping an account
is not that of the Planning Commis-
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sion. The Planning Commission calls
for this information from the appro-
priate Ministry. The Finance Minis-
try is keeping an account as to what
will be the payment that will fall due
either in regard to loans or in regard
to deferred payment terms which
private parties have entered into. I
do not know if the hon. Member has
seen a notification that was issued a
couple of months back that every
deferred payment arrangement which
involves payment of foreign exchange
should be registered with the Chief
Controller of Imports. These figures
are transmitted to the Finance Minis-
try so that we know at a given time
what would be our commitments say
in 1860-61, 1961-62 and so on.

Shri Tyagl: Has any one of these
countries agreed to the non-converti-
ble rupee basis of trade?

Shri T. T. Krishnamacharl: There
are various cases in which minor
agreements of this nature involving
small amounts have been made, but
anything which is perhaps of some
substantial nature happens to be
agreements made with East European
countries

Shri T. K. Chaudhari: May I know
whether any register is kept of the
demands that might be made of our
foreign exchange resources in respect
of the import licences that are issued
periodically, particularly, the import
licences that are issued to the private
sector? Is there any liaison with the
private sector so that Government
might ascertain their foreign exchange
commitments?

Shri T. T. Krishnamacharl: Yes. We
are now attempting to do it, because
formerly the issue of licences did not
necessarily mean that they will
mature for payment, for, people often
got a licence but did not use it, where-
as, today with the restriction that
obtains we can reascnably presume
that every licence will be used. So,
these flgures are kept, and not merely
these, but we have a cross check also.
We also know the quantum of letters
of credit that are outstanding. That
comes on the Reserve Bank. We have
various cross checks now in this
manner as to what our liabilities will

be at a given period approximately.
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Textile Mills

*x%2 Shri N. &. Munisamy: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether it is a fact that the
Government of India have recently
ordered an enquiry into the affairs of
three textile mills in Bombay State;

{b) it so, the terms of reference;
and

(c) the total number of workers
who have been rendered unemployed?

The Minister of Industry (Shri
Mazanubhati Shah): (a) Yes, Sir; in
October, 1857.

(b) To make a full and complete
investigation into the circumstances
of fall or likely fall in the production
of these three mills.

(c) The total number of workers
affected is 2,108

Shri N. R. Munisamy: May 1 know
the total loss of production in these
three units?

Shri Manubhai Shah: It is about a
million yards.

Shri N. R. Munisamy: May 1 know
whether it is a fact that these three
units had asked for some financial
assistance but the Government of
India were not able to pay the full
requirements of these three units?

Shri Manubhal Shah: No. The
reasons are quite different for each
uni!, and we are awaiting the report
of the committee which has been set
up to investigate the reasons.

Shri T. B. Vittal Rao: May 1 know
whether the report of this committee
will be received unit-wise or for all
the three units at a stretch?

Shri Manubhai Shah: They do come
in an interim manner, but the three
should not take too much time. Within
& month or two the reports should be
with us.

Shrl N. N. Patel: May I know the
names of those three textile millzs and
where they are situated?
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Shri Manubbal Shah: The names of
the mills are: The Sholapur Spinning
and Weaving Mills, Sholapur; Chagan-
lal Textile Mills, Chalisgaon; snd
Gainda Lal Milis, Jalgaon.

Shri 8. M, Banerjee: May 1 know
whether there is a proposal to have a
similar enquiry into the affairs of the
jute mills which have been closed?

Shri Manubhai Shah: No. That is
not necessary, because the reasons fer
the closure of jute mills are quite
different from those for the ciosure of
the textile mills. Over and above that,
in the case of jute mills, there is slso
a ceiling prescribed by the Indian
Jute Mills Association, and because of
that only certain looms go out of
production.

Shri Dasappa: May I know how
many textile mills are in a similar
plight?

Shri Manubhal Shah: I laid a state-
ment the other day on the Table of
the House. There are 22 mills totally
closed up to date due to several
reasons, since the last filve years.

Shri Yajnik: May I know whether
any enguiry of this character has
been conducted in the case of the
mills in Gujarat that have been closed
for more than a year?

Shri Manubhai Shah: Yes, Sir.
They are: Gopal Mills, Broach; Sayaji
Jubilee Mills, Sidhpur; and Hathi-
singh Mills. The enquiries are being
conducted in the case of these.

Small Scale Industries

*555. Shri Ajit Singh Sarhadi: Wil
the Minister of Commerce and Indus-
iry be pleased to state:

{(a) whether it is a fact that medium
and small scale industries in the Pun-
jab, are handicapped due to financial
limitations and they are unable to
obtain technical skill and know-how
of the reqguisite standard; and

(b) if so, whether Government are
contemplating any steps to encourage
them on the co-operative lines for
pooting their resources and thereby
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raising their eficiency and lowering
their cost of production?

The Minister of Industry (Shrl
Manubhal. Bhah): (a) Medium and
amall scale industries in the Punjab,
as everywhere else, are handicapped
because of lack of adeguate financial
resources and technical know-how,
but the Government'’'s programmes are
designed to remove these handicaps.

(b) Organisation of industrial co-
operatives is mainly the responsibility
of the State Governments, to whom
liberal financial assistance is given by
the Central Government for this pur-
pose.

Nationai Instruments (Private)
Limited

Shri Sadhan Gupta:

Will the Minister of Commerce and
Imdustry be pleased to state:

(a) whether it is a fact that the
ownership and management of the
National Instruments Factory, Ca_l-
cutta, has been transferred to a pri-
vate limited company;

{b) if so, from what date;

(c) who are the Directors of this
new company; and

(d) whether permanent and other
pensionable employees will continue
to get the same privileges when their
services are transferred to the new
management?

The Minister of Industry (Shri
Manubhal Shah): (a) VYes, Sir; the
ownership and management of this
concern have been transferred to the
National Instruments (Private) Ltd.—
a Government sponsored Company all
the shares of which are held by the
President.

(b) 26th June, 19537.

{c) The Directors are:—

Chairman

(1) Shri N. Subrahmanyam, 1.C8.,
Joint Secretary, Ministry of

Commerce and Industry.

— _{sm Biren Roy:
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Directors

(2) Shri A Mitra, 1C.8., Secre-
tary, Department of Com-
merce and Industry, Govern-
ment of West Bengal.

(3) Shri N. R. Banerjee, M/s.
Sankey Electrical Stampings
(Private) Ltd., Calcutta.

(4) Dr. B. D. Kalelkar, Industrial
Adviser (Engineering), Minis-
try of Commerce and Indus-

try.

(5) Shri S. D. Joshi, General
Manager, Nahan Foundry,
Nahan (Himachal Pradesh),

(6) Shri A. S. Bam, I.C.S., Iron
and Steel Controller, Calcutta.

(7) Shri T. R. Gupta, Chief Engi-
neer and Technical Director,
M/s. Jay Engineering Works,
Calcutta.

(8) Shri A. P. Mathur, Joint Chief
Controller of Imports and
Exports, Calcutta.

(9) Shri B. R. Murgai, Deputy
Secretary, Ministry of Finance.

(d) The terms and conditions of
service of the permanent and pension-
able employees, at the time of trans-
fer, will remain substantially the
same.

Shri Biren Roy: Is it a fact that the
permanent employees who were in
enjoyment of housing accommodation
have been given notices, after this
private company has been formed,
that they should vacate at once?

Shri Manubhai Shah: No

Shrimati Iia Palchoudhuri: May I
know whether it is a fact that in the
articles of association there is a clauge
that empowers the company to make
any changes in the terms and condi-
tions of service, pay and other things?

Shri Manubhat Shah: That is usuxNy
so in all the companies governed by
the Companies Act. But as a general
rule, wheggver the Government of
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India form any private limited com-
pany in the public sector, we do not
usually change the terms of employ-
ment, but we continue to protect the
oxisting interests of the workers.

Shri Biren Roy: It has now been
transferred from a Government depart-
ment nto a private limited concern.
Has that been done decause of the
profit motive, so that this company
will go to manufacture such items as
would give them profit, or wilt it be
considercd s a4 rescarch  nstitution
s11l?

Shri Manubhai Shah: The E-Lunates
Committee of Parliament, as the hon
Moember and the House are aware,
made a rocemumendation that  pract-
cally atl  ~uch comunercia! concerns
which are run departmentall,  hould
be pradually converted ante  private
Limnted companies That was once of
the reasone

The other reason 1= thal to increase
the olhoencey 1 1 better that such
coneeln~ are looked alter by a board
of directors and managed by a com-
pany rather than by departments

Asx for the other part of the ques-
tion, the hon Momber is correct i1n
saying that the mam 1dca 15 to convert
it into a commerciaily profitable con-
cern and not mercly to Keep 1t as a
research faclory

Indians in Burma

( Dr. Ram Subhag Singh:
‘559 % Shri Vajpayee:
S Pandit D. N, Tiwary:

| Shri Assar:

Wil the Prime Minister be pleased
to state

(a) whether 1t is a fact that the
All-Burma Indian Congress had pre-
sented him a memorandum when he
was recently in Rangoon on his way
back from Japan;

(b) if so, what are the main griev-
ances of the Indians now settled in
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Burma as contained in the memo-
randum; and

(c) the action Government propose
to take in the matter?

The Parillamentary Secretary to the
Minister of Extermal Affairs (Shri
Sadath All Khan): (a) Yes.

(b) The main grievances relate to
the amendments to the Burmese Immi-
gration and Registration of Foreigners
Acts, recently enacted by the Burmese
Parliament. '

(¢) The matter has been taken up
by the Ambassador of India in Rangoon
at a high level for obtaining relief.

Minor Irrigation Schemes

560. Shri Tangamani: Will the
Minister of Planning be pleased to
state:

(a) whether a Conference of Repre-
sentatives from Southern States of
Madras, Kerala, Andhra Pradesh,
Mysore has recently been held re-
garding Minor Irmigation Schemes and
reallocation;

(b) the amount allotted to each
State;

(¢) the extra amount to be allotted;
and

{d) whether any of these State
Governments have forwarded fresh
proposals?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes.

(b)Y At this meeting the amount
sanctioned for additional Minor Irri-
gation schemes during 1957-58 was as
follows:—

States Amount
(Rs. in lakhbs)
Madras 864
Kerala 771
Andhra Pradesh 22'50
Mysore 50-60
ToraL 80.45

(c) Nil, except in the case of
Madras, which is under consideration.
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{d) No.

Bhri Tangamani: May I know whe-
ther this allotment of Rs. 89 lakhs odd
is in addition to the allotment already
made under the Second Plan?

S8hri S. N, Mishra: It is expected
that from within the ceiling, the
resources for the purpose would be
available.

Shri Tangamani: There was a press
report that an extra 50 per cent. over
what has been allotted under the
Secona Plan was going to be given for
minor rrgation  because of the
unportance of minor irrigation. Is
that report true?

Shri S. N. Mishra: In the interests
of additioral agricultural production,
it has been said by the Planning Com-
mission that whatever adjustments are
required ta be made will be made
through the annual plans.

Shri Heda: Is 1t a fact that these
grants are made on the condition that
the expenditure will be borne on a
50 : 50 basis, and if so, 1in view of the
fact that most of the States are run-
ming into deficit budgets, have Gov-
crnment assured themselves that the
States would be able to bring forth
that much finance?

Shri S. N. Mishra: I could not catch
the full import of the gquestion.

Shri Heda: If there !s a condition
that this amount would be available
to the States 1f an cqual amount is
also raised by the States, then, in view
of the fact that the States have not
got adequate money and they are
having deficit budgets, have Govern-
ment assured themselves that the
States would be bringing forth the
necessary finance? Otherwise, there
will be so much amount on paper only,
and nothing will be used.

Shri S. N. Mishra: That can be only
a hypothetical thing at the moment.
We have not been confronted with any
difficulty at the moment.
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Hides and Skins Indastry

*540. Shri Abdul Salam: Will the
Minister of Commerce and Industry
be pleased to state:

{a) the total provision made for the
development of hides and skins in-
dustry in India during the Second
Five Year Plan:

(b) whether Government are trying
to find out new foreign markets for
tanned skins with a veiw to promote
its trade mm foreign countries; and

{¢) if so, the success achieved so
far 1n this regard?

The Minister of Industry (Shri
Manubhai Shahk): (a) The expenditure
proposed to be incurred by Central
Government on the schemes for the
development of hides and skins is
Rs. 509 crores;

(b) Yes, Sir.

(c) It is too early to assess results.
Industrial Workers

“543. Shri Narayanankutty Menon:
Will the Minister of Labour and Em-
pioyment be pleased to state:

{(a) the steps taken by Government
to set up a uniform basis for granting
of bonus to the industrial workers in
India; and

(b) the steps that Government have
taken to fix fair wages in the various
Industries in accordance with the re-
commendation of the 13th Indian
Labour Conference?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Government's
policy in this regard is to encourage
voluntary agreements between parties.

{b) The report of the Study Group
on wages together with the recom-
mendations of the Indian Labour Con-
ference concerning the same have
been circulated to the States Govern-
ments and wage fixing authorities set
up by the Central Government.
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Exchange of Evacuee Properties

*584. Shri Dasaraths Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether Government are aware
that a large number of displaced per-
sons who have migrated from East
Pakistan to India, have exchanged
their properties; T

(b) whether Government are aware
that such exchanged properties are
not accepted as mortgages while loans
are advanced to them; and

{c) what steps Government will
take to recognise such exchanges of
properties and give them a legal
status s¢ that they can mortgage them
while securing loan?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Some displaced persons
are reported to have exchanged their
properties in East Pakistan for proper-
ties in India.

(b) and (c). Exchanged property is
accepted as mortgage in cases where
the displaced persons have secured
valid title

Migration

*545. Pandit D. N. Tiwary: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a large
number of East Bengal refugees have
again migrated from India to East
Pakistan and have settled in their
original homes; and

(b) if so, their approximate num-
ber?

The Parllamentary Secretary to the
Minister of External Affairs (Shri
Sadsth All Ehan): (a) No, Sir,

{b) Does not arise.
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Industries in Assam

*548. Shri Basumatari: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any survey has been
conducted to develop cement, lime
and coal industries in the district of
Garo Hills of Assam; and

(b) if so, the result thereof?

The Minister of Industry (Shri
Manubhal Bhah): (a) and (b). Investi-
gations regarding the availability of
suitable grade limestone for the manu-
facture of cement in Garo Hills were
conducted by Messrs, Associated
Cement Companies Ltd.,, who now hold
a mining lease for the area. The pre-
liminary estimate indicates availability
of about 15 million tons of limestone,
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sufficient to run a factory of 1-85 Iakh
tons capacity for 80 years.

As regards coal, the geological
survey of India have conducted some
drilling operations in Garo Hills early
this Year. The operations are not yet
complete.

Coir Products

*549. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how much of the provision of
Rs. 10 lakhs made under the Second
Five Year Plan of the Coir Board for
propaganda and advertisement in for-
eign countries for Coir Products has
so far been spent; and

(b) in which countries and in what
way the amount has been spent?

The Minister of Industry (Shri
Manubhai Shah): (a) The provision of
Rs. 10 lakhs made in the Second Five
Year Plan of the Coir Board relates to
propaganda both inside and outside
India. The Board has spent a sum of
Rs. 23,892 till September 1857, from
this provision, towards advertisements
and exhibitions in foreign countries.

(b) An amount of Rsa. 3,248 was
spent in the U.X. for Advertisements,
and an amount of Rs. 20,644 was spent
for participation 1in Exhibitions in
Czechoslovakia, West Germany, Yugo-
slavia, Thailand, Nairobi, U.S.A., Italy,
Poland, East Germany, Sweden, Syria,
and China.

Handicrafts

*551. Shri Balarama Krishnalah:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government extended
any help for the development of
handicrafts to Andhra Pradesh during
the First Five Year Plan period;

(b) whether carpet making industry
of Ellora and dyeing industry (Kalan-
kari) of Masulipatam have received
any assistance from Government dur-
ing the above period; and
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(¢) if so, how much money has been
given?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Yes, Sir; for the development of
the dyeing industry (Kalankari) of
Masulipatam. No Financial assistance
was sanctioned for the carpet making
industry of Ellora during this period.

(c) A grant of Rs. 5,000 was sanc-
tioned for the development of dyeing
and printing industry (XKalankari) of
Masulipatam, during the year 19854-53.

U.N. Secretariat

*553, Shri Jhulan Sinha: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1562 on 18th April, 1956 and state
how far the suggestions made by the
Indian representative during the 9th
and 10th Sessions of General Assembly
in regard to the international charac-
ter of the United Nations Secretariat
have been implemented?

The Prime Minister and the Minister
of External Affairs (Shri Jawsharlal
Nehru): I have placed on the Table
of the Lok Sabha a statement giving
the information the hon. Member has
asked for. [See Appendix II, annexure
No 100.]

Mysore’'s Second Five Year Plan

*554. Shri Shivananjappa: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Planning Commission has fixed a
ceiling for the Second Five Year Plan
for the new State of Mysore;

(b) if so, the total amount to be
spent on the State’s Second Plan after
fixation of ceiling; and

(c¢) whether the State Government
have been advised by the Planning
Commission to adhere to the ceiling
by a suitable readjustment of alloca-
tions of the different departments?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.
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(b) Rs. 145°15 crores.
(c) Yes Sir.

Polish Sclentists

*558. Shri Wodeyar: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that Polish
Government has expressed its desire
to send Polish Scientists for study in
the Indian Atomic Centre; and

(b) it so, whether the Government
of India intend to award fellowship to
Polish Scientists for the purpose?

The Prime Minister and the Minister
of External Affalrs (Shri Jawaharlal
Nehru): (a) Yes,

{b) The Government intend to
award two fellowships to Polish
Scientists to work in the Atomic
Energy Establishment, Trombay.

Indians in South Africa

*557. Sardar Igbal Singh: Will the
Prime Minister be pleased to state the
further developments that have taken
place in the United Nations Organisa-
tion in regard to the dispute between
India and South Africa on the discri-
minatory treatment meted out to
Indians in South Africa in the recent
session of the Umited Nations General
Assembly?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Ehan): The U.N. Special
Political Committee passed a resolu-
tion on the 12th November, 1857 mak-
ing a fresh appeal to the South
Afncan Government to participate in
negotiations with India and Pakistan
with a view to setthing this outstand-
ing dispute in accordance with the
principles of the U.N. Charter and the
Universal Declaration of Human
Rights. The resolution 1s now expect-
ed to be considered by the General
Assembly.

New Textile Mills

*561. Shri Damani: Will the Minis-
ter of Commerce aund Industry be
pleased to state whether any licences
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have been granted for the installation
of new Textile Mills in India during
the years 1956-57 and 1857-58 so far?

The Minister of Industry (Bhri
Manubhal Shah): Yes, Sir. A state-
ment is laid on the Table of the Lok
Sabha [See Appendix II, annexure
No. 101].

Occupation of Charland by Pakistanis

Shri Sadhan Gupta:
Shri Anirudh Sioha:
*562. { Dr. Ram Subhag Singh:
| Shri L. Achaw Singh:
Shri Raghunath Singh:
[Shri Rameshwar Tantia:

Will the Prime Minister be pleased
10 state:

{(a) whether a Charlard along the
Surma River opposite Levarputa
Camp near Karimganj was occupied
by the Pakistanis under armed pro-
tection;

(b) if so, the circumstances in which
such occupation took place;

(c) the number and nature of
Pakistani forces involved in the inci-
dent;

(d) whether any protest has been
lodged with the Government of
Pakistan about this incident; and

(e) if so, with what result?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Ehan): (a) Yes, Sir.

(b) A length of about 13 miles of
Indo-Pakistan boundary between
Cachar District in Assam and Sylhet
District in East Pakistan runs aloag
the left high bank of the Surma
River The entire breadth of the
river 1n this stretch thus lies in
Indian territory. However, Pakistan
has in recent years begun to claim
that the boundary runs along the
midstream of the river. This clalm
has been refuted but Pakistanis con-
tinue to make attempts to start cul-
tivation on the slopes of the left bank
and on Charlands which emerge when
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the river level drops after the flood
SCRPOT).

(c) Pakistan border police is involv-
ed in the incident, but their number
is not known,

(d) and (e). Strong protests have
been lodged with the Pakistan autho-
rities at the District as well as State
Government levels. Their reply is
awaited. The Indian High Commis-
sion at Karachi has also been instruct-
ed to lodge a protest with the Pakis-
tan Central Government.

Import of Jute Cuttings from Pakistan

563, { Shri Mohammed Tahir:
7 Shri Bibhuti Mishra:

Will the Minister of Commerce
and Industry be pleased to state:

{(a) whether 1t 15 a fact that the
Government of India have entered
into an agreement with Pakistan to
purchase jute cuttings from Pakistan:

{b) if so, whether it i1s a fact that
only the jute cuttings are being
purchased by the jute mills in India
neglecting the jute produced in India;

(c) whether 1t 1s a fact that due
to the agreement for the purchase of
jute cuttings from Pakistan, the prices
of jute produced in India have gone
down to a considerable extent; and

¢(d) if so, whether Government con-
template compensating the jute grow-
ers for the loss they have sustained
due to untimely agreement?

The Minister of Industry (Shri
Manubhai Shah): (a) The Indo-Pakis-
tan Trade Agreement of January 1957
provides for import of raw jute
(which includes also cuttings) from
Pakistan. There is no separate agree-
ment to purchase jute cuttings

(b) No, Sir.

(c) No, Sir. The decline in Indian
raw jute prices (mainly Bihar jute) is
due to an all round decline in prices
of raw jute. It is not correct to say
that the fall in price is due to imports
from Pakisian under the Agreement.
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(d) Does not arise.

Super Phosphate Factory

*585 Shri Shree Narayan Das:
* | Shri Radha Raman:
Will the Minister of Commerce and
Industiry be pleased to state:

(a) whether the super phosphate
factory in Bihar has gone intoc pro-
duction; and

(b) 1f so, the total installed capa-
city?
The Deputy Minister of Commerce

and Industry (Shri Satish Chandra):
(a) Not yet.

(b) The capacity sanctioned for
installation is 16,500 tons of super-
phosphate per year.

Investiment in Private Sector

{ Dr. Ram Sopbhag Singh:
*566. Shri Mahanty:
iShri Rameshwar Tantia:

Will the Mimister of Planning be
pleased to state:

(a) whether it 1s a fact that the
investment in the private sector has
exceeded so far the target for the
Second Five Year Plan period; and

(b) if so, by what amount?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) No, Sir.

(b) Does not arise.

Indian Economic Mission

Shri Heda:
567 {Dr. Ram Subhag Singh:

Will the Minister of Commerce and
Indunstry be pleased to state:

(a) whether an Indian Economic
Mission led by Shri Bharat Ram has
returned from West Germany;

(b) if so, whether they have sub-
mitted any report;
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(c) the salient features thereof;
and

(4) the evaluation of their report?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir.

(¢) A statement is laid on the Table
of the Lok Sabha. {[See Appendix II,
annexure No. 102].

(d) The possibilities are very consi-
derable, but these can be realised only
if Indian business organization suc-
ceed in forging intimate and fruitful
commercial links with German impaort
houses.
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Rice Mills

*589. Shri Sanganna: Will the Min-
ister of Commerce and Industry be
pleazed to refer to Starred Question
No. 1273 dated the 28th August, 1957
in respect of the Karve Committee
Report and state:
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(a) which of the State Governmenta
have exercised discretion to give licen-
ces for putting up new rice mills.

(b) if so, what is the number of
mills granted licence in each State;
and

(¢) whether these mills will* not
affect the cottage industry of hand
pounding of rice in the rural areas?

The Minister of Industry (Shri
Manubhat Shah): (a) to (c). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix II, annexure
No. 1031.

Tea Plantations

*570. Shri Narayanankutty Menon:
Will the Minister of Commerce and
Industry be pleased to state:

{a) whether Government is aware
that in the tea plantations owned by
foreign companies in India replanting
is not done in time;

(b) whether it is a fact that pro-
duction of tea has gone down in 1958-
57 as compared to the previous years;
and

(c) if so, what steps Government
propose to take to get replantation
done in time in order to safeguard
continued production of Tea in India?

The Minister of Industry (Shri
Manubhai Shah): (a) Government do
not consider that replanting including
replacement and inflling in plantations
owned by foreign companies has been
neglected.

(b) Production in 1956 was more
than the average production in the
preceding 5 years

(¢) Does not arise
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Consumer Goods

*572. Shri Kumaran: Will the Min-
ister of Commerce and Industry be
pleased to state what precautionary
steps Government have taken to pre-
vent rise n prices and deterioration
in quality of domestic consumer goods
as a result of ban or restriction mm-
posed on the import of several items
of consumers’ interest?

The Minister of Indusiry {Shri
Manubhai Shah): Prices are cons-
tantly kept under watch with a view
to taking such remedial or corrective
measures as are possible Steps have
been taken to encourage and maximise
indagenous production. Imports of
certain 1tems are canalised through
agencies approved by Government.
Moreover, the Government have ap-
pealed to trade and industry not to
increase their prices above the level
prevailing in the first quarter of 1987
and the response has been quite en-
couraging.
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The prices of indigenous goods have
not in general shown any appreciable
increase, and the Government do not
apprehend any significant deteriora-
tion in the quality of domestic con-
sumer goods; no instances of deterio-
ration in qQuality have 30 far been
broutght to the notice of the Govern-
men

Smalil Scale Industries in Orissa

*573. Shri Panigrahi: Will the Min-
1ister of Commerce and Industry be
pleased to state:

(a) whether small-scale industries
mn Orissa have secured orders from
the National Small Scale Industries
Corporation;

(b) i1f so, the names of those small
scale industries; and

(c) the amount of orders placed by
the National Small Scale Industries

Corporation during 1957-58 so far,
State-wise?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A
statement is laid on the Table of the
Lok Sabha. [See Appendix II, an-
nexure No. 104].

Coir Mats and Mattings

*574. Shri V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether any steps have been
taken by Government to lessen the
high tariffs imposed by foreign coun-
tries on 1mports of Indian Coir Mats
and Mattings; and

(b) which of the countries have s0
far responded to the efforts made by

the Government of India in this
regard”
The Minister of Industry (Shri

Manubhai Shah): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 108},
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Foundry Forge Project

R Shri Ajit Singh Sarhadi:
Shrimati Ganga Devi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how far negotiations for estab-
lishing a Foundrv Forge Project in
India with Foreign interests has sue-
ceeded; and

(b) whether there are any pros-
pects of getting any credit facilities
and technical collaboration for at
least Heavy Machine Tool Plant in
India?

The Minister of Indaustry (Shri
Manubhai Shah): (a) and (b). Nego-
tiations are sull in progress for the
establishment of Foundry/Forge and
Heavy Machine Tool Plants 1n India.

Report of Cosi Accountant on
TELCO

J’ Shri Morarka:

"576. 4 shri Nathwani:

Will the Minister of Commerce and
Industry be pleased to lay on the
Table a copy vi the Report submitted
by the Cost Accountant and the
Foreign Expert on Telco on the basis
of which the Tarmff Commission has
based 1its recommendations?

The Minister of Industry (Shri
Manubhai Shah): Copies of the two
documents have been  separately
made available to the Parliament
Library.

Closure of Textile Mill, Kishengarh
{Rajasthan)

*5717. Shri Vajpayee: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether 1t 1s a fact that the
textile mill at Kishengarh in Rajas-
than has closed down;

(b) whether Governmeni have in-
vestigated the causes for closure of
this mill;

(e) if so, the effects being made to
re-open the mill; and
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(d) whether any relief hag been
provided fo the workers?

The Minister of Induastry (Shri
Manubhal Shah): (a) Yes, Bir.

(b) and (c¢). Yes, Sir. The enquiry
into the causes of clogdure has reveal-
ed that there is mismanagement of
the affairs of the mill. The mill com-
pany is also short of working capital
and no arrangement could be made
by the mill company to find the re-
quisite finance to run the mill The
mall can be restarted and worked
smoothly only if sufficient working
capital 15 found hy the mill manage-
ment and the essential repairs and
renewals also done.

(d) The inatter has been taken up
with the Government of Rajasthan.

Jute Products
~578 Sardar Iqbal Singh:
M Shri Jhulan Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
taken any steps to increase India’s
export of Jute producis; and

(b) i1f so, the result thereof, (coun-
try-wise)?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) A statement is land on the
Table of the Lok Sabha showing the

trend of exports. [See Appendix II,
annexure No. 108].
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Export and Import Trade
Dr. Ram Subhag Singh:
Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

*581.

{a) the value of imports made so
far since the beginning of the year
1957; and

(b) the value of exporis made dur-
ing the said period?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{a) The vwvalue of 1mports made
during January-June 1957 was Rs.
498 crores.

(b) The wvalue of exports (includ-
ing re-exports) made during January-
June 1857 was Rs. 314 crores.
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Supply of Iron Ore to Japan

Shri Sanganna“
, Shri Thimmajah;
| Shri T. Subramanyam:
| Shri N. R. Monisamy:
Shri M. R. Krishna“
Shri Surendranath
Dwivedy:
Shri 8. M. Banerjee:
| Shri Shivananjappa:
Shri Wodeyar:
( Shri Balarama Krislnaiah:

Will the Minister of Commerce and
Industry be pleascd to state:

*583.

{a) whether an agreement has been
reached with the eight-man Japanese
Delegation which visited India in
October, 1957 1n connection with long-
term supplies of iron ore and also
finalising a programme for develop-
ing Indian ports and railway facilities
therefor;

(b) if so, the main features of the
agreement;

(c) the names of the ports which
are covered by the development pro-
gramme; and

(d) the total {foreign exchange
which 18 likely to be earned by in-
creased suppiles of iron ore to Japan?

The Minister of Indastry (Shri
Manubhsi Shah): (a) to (c¢). Discus-
sions have taken place between the
Japanese Prelimnary Survey Mis-
sion and the representatives of the
Government of India in regard to the
projects for collaberation for the
development of iron-ore mines in
India and for supply of iron-ore to-
Japan on a long term basis. It has
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been agreed that the project for the
supply of iron ore from the Rourkela
area through the port of Vizagapat-
nam will be given primacy of con-
sideration. The Japanese Main Team
is expected in India in December and
further discussions will take place.

(d) It is not possible to make
precise forecast at this stage.

Cement Factories

*584. Sardar Iqgbal Singh: Will the
Minister of Commerce and Induastry
be pleased to refer to the reply given
to Starred Question No. 444 on the
27th November, 1856 and state the
location of cement factories proposed
to be set up in Punjab during the
Second Five Year Plan?

The Minister of Industry (Shri
Manubhal Shah): Except for expan-
sion of capacity of the existing
cement factory at Dalmiadadri from
70,000 tons to 2,35,000 tons per an-
num, there are no proposals as yet
for establishment of new cement fac-
tories in the Punjab during the
Second Plan Period.

Anti-Oxidants

*585. Shri V. P. Nayar: Will the
Minister of Commerce and Industiry
be pleased to state:

{a) the value of anti-oxidants im-
ported into India in 1956-57;

(b) what 1s the requirement (in
value) of anti-oxidants for packing
_and preserving vegetable oils and fats
mn India;

(c) whether any effective anti-
oxidants have been evolved from
.indigenous material; and

(d) if so, whether such antl-oxia-
_ants are now made indigenously on a
commercial scale?

The Deputy Minister of Commerce
.and Industry (Shri Satisk Chandra):
(a) and (b). Precise information is
Lot available. The figures of imports
.of anti-oxidants for various purposes
lncludku those for vegetable olls and
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fats are not shown separstely in the
sea-borne trade statistics.

(c) Not yet, Sir.
(d) Does not arise.

Ashoka Hotel

718. Shri D. C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to state the total
expenditure incurred so far on the
construction of Ashoka Hotel build-
ings including the quarters for officers
and servants and other ancillary
structures?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): The expenditure incurred
on the construction of Ashoka Hotel
buildings upto the 31st October, 1957
1s given below:—

“Rs.

(1) Construction of

buuldings,

(n) Air conditioning and
cold storage

{iii) Eleetric installa-
tions and light fit-
tings etc.

(iv) Sanitary installa-
tions and water
supply systemn,

(v) Lifts

(vi) Plant & Machinery
like boilers, chim-
neys, transformers
etc. 423,675/ -

1,28,05,077/-

14,68,855/-
25,38,092/-

16,80,187/-
3,34,816/-

ToTAL 1,902,52 712/~

Displaced Persons in Tripura

719. 8hri Dasaratha Deb: Will the
Minister of Rehablilitation and
Minority Affalrs be pleased to state:

{a) the number of displaced persons
living in camps of Tripura, at present;
and

(b) the total quantity of clothes
and blankets distributed among them
during 19386-57 and 1957-58?

The Minister of Rehabilitation amd
Minority Affairs (8hri Mehr Chand
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Khanna): (&) 35000 persons as on
15th October, 1957.

{b) The detrils showing the quan-
tity of clothes and blankets distribut-
ed during 18638-57 and 1957-58 are
given in the statement pisced on the
Table of the Lok Sabhs. [See
Appendix II, annexure No. 107].

Distridbution of C.1. Sheets to Displaced
Persona

720, Shri Dasaratha Deb: Will the
Minuster of Rehabilitation and
Minority Afiairs be pleased to state:

(a) the total quantity of C.I. sheets
distributed among the displaced per-
sons during 1956-57 and 1857-58 in
Tripura;

(b) the total gquantity distributed
among the 1nmates of displaced
persons colonies;

(c) whether Government have
received any complaint against the
Relief and Rehabilitation Department
of Tripura in matters of distribution
of C1. sheets; and

(d} whether Government propose to
set up a non-official body to assgist the
Relief and Rehabilitation Department
sn the proper distribution of the C1I.
sheets?

The Minister of Rehabilitation and
Minority Aflairs (Shri Mehr Chand
Khanna): (a) 978 bundles (100
tons) in 1858-57 and 884 bundles (70
ions) 1n 1857-.58

(b) 61 bundles (8% tons) in 1938-57.
38 bundles (3} tons) in 1957-58.

(c) There were no complaints
against the Relief and Rehabilitation
Department of Tripura in regard to
distribution, but there were some
copnplaints about the shortage of sup-

(d) No.

Employment Exchange, Imphal

TEL Shri L. Achaw Singh: Will the
Minister of Labour and Employment
be pleased to state:
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(a) the total number of persons
registered with the Employment
Exchange at Imphal up-to-date;

(b) how many of them have beem
absorbed mn different Government.
Departments in Manipur; and

(c) the total number of educated
unemployed persons registered with.
the above exchange so far?

The Deputy Minister eof Labour
(Shri Abia All): (a) 2,054 upto
30 9.1857.

(b) lL.ocal Government 19, Central
Government 6.

{c) 284

All India Radio

722. 8hri B. C. Mallick: Wall the
Minister of Information and Broad-
casting be pleased to state:

(a) the amount of money being
spent per annum for the maintenance
of transports to carry staff of News
Services Division of All India Radio;

(b) which of the staff are being
provided transport facility every day;
and

(c) the reasons therefor?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) An
expenditure of about Rs. 60,000/- 1s
being incurred per annum for the
maintenance of the transport in the
News Services Division, which is
used for carrying the staff of the News
Services Divigion as well as the Ex-
ternal Services Division.

(b) Transport 13 provided from
residence to office and back to:

(i) Essent:al staff who have to
come to duty more than once
during a day and who live at a
distance of more than 3} miles
(5 miles in the case of External
Services Division), for their
second and subsequent visits;

{il) Essential staff who have to
attend office at odd hours, it
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they Lve at a distance of more

than 1 mile;

{iii}) Staff Artists who have to
attend duty during hours when
public transport 18 not normally
available;

{iv) Staff Artists, who have to
attend duty more than once, for
their second and subsequent visits;

(v) Unaccompanied lady staff
artists, between 8 pm and 7
am; and

(v1) Disabled staff artists, at all
times,

(¢) Transport 1s provided to mem-
bers of the essential staff as they
should come to duty punctually in
order to ensure that the various
News and External Services broad-
¢casts are put out strictly aeccording
to schedule

Handloom Industry in Andhra

723. Shri M. V. Krishna Rao: Will
the Minister of Commerce and
Industry be pleased to state:

(a) whether any amount has been
allotted as loans and grants to the
Andhra Pradesh for the development
of handloom industry durmng the
Second Five Year Plan; and

{b) if so., what~

The Minister of Industry {(Shri
Mananbhat Shah): (a) Yes, Sir

{b) Rupees 505 92 lakhs
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Small Scale Industries in Himachal
Pradesh

781. Shri D. C. Sharma: Will the
Minuster of Planning be pleased to
lay a statement on the Table show-
ing the allocation of funds made for
each of the schemes undertaken or
proposed to be  undertaken for the
development of Small Scale Industnes
in Himachal Pradesh in the Second
Five Year Plan period?

The Deputy Minister of Planning
(Shri S, N, Mishra): Allocations have
been made for the development of
varous industries or groups of industr-
ies included in the Second Five Year
Plan of Himachal Pradesh A statement
pendix II, annexure No. 109)
dustries are found from the allocations
showing these allocationg is placed on
made for those industnes
achemes pertaining to the various in-
No allocations are made for individual
as funds required for the
the Table of the Lok Sabha [See Ap-
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National Flan Day

733, 8hri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

{(a) the names of the Unversities
where the 13th of September, 1857
,Was celebrated as the National Plan
Day; and

(b) the aid given to
rately?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) According to
reports received so for, National Plan
day was celebrated by 88 Planning
forums formed in Universities and
colleges throughout the country, as
per statement laid on the Table of
Lok Sabha [See Appendix II, annex-
ure No 110] ‘There may be more
Porums which have observed the Day,
but have not yet sent any report

them, sepa-

({b) The question of giving assistance
to Planning Forums on this account is
still under consideration

New Lajpat Rali Market

_[' Shri D. C. Sharma:
34 "L Shri Vajapayee:

Will the Minuster of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Unstarred
Question No 776 on the 21st August,
1957 and state

(a) whether the construction of
New Lajpat Ra: Market, opposite Red
Fort, Delh: has been completed,

(b) if not, the reasons for the delay
m the construction: and

(c) the total cost of construction of
the market?

The Minister of Rehabilitation and
Minority Affairs (Shri Mebhr Chand
Khanna): (a) Yes

{b) Does not arse.
(c) Rs 11,14,110/-

2192
fewaqw

oIR_ ot www gaveT : "=
BWT WETHew w18 W 33 ke,
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o Fraffaa 7 fed smak o T @

fr ag S aex & | o wrshy

Distributing Agencies of Cement

737. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the State Trading Cor-
poration has effected any change in the
distrmbuting agencies of cement which
had been set up by the cement manu-
facturers,

(b) how the control, if any, is exer-
cised by the State Trading Corporation’
over the distmbuting agents of cement:
and

(c) the rate of theiwr commission?

The Minister of Industry (Shri
Manubhal Shah) (a) No, Sir.
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(b) The control is execrised under
the terms of the Agreements entered
inte by the State Trading Corporation
with the Selling Agents. The Control
hroadly takes the form of submission
by the Belling Agenta of periodicai
retyrns and statements of purchases
and sales, inspection and audit of their
accounts, approval of replacements
and new appointments of stockists
made by the Selling Agents and issue
of general directions regarding equi-
table distribution and economical rail-
ment of cement.

(¢) The rate of commission paid to
the Selling Apgents varies from
Rs. 1j8]- to Rs. 2|8|- per ton.

Bindbaszini Committee Report

7138. Shri 8. M. BRBanerjee: Wil
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether any representation has
been received from Kanpur regarding
introduction of the Rationalisation
Scheme in Textile Mills in accordance
with the racommendations of Bind-
basini Committee; and

{(b) if so, the action taken there-
on?

The Deputy Minister of Labouar
{Shri Abid All): (a) No.

(b) Does not arise.

German Reparation Machinery

738, Shri Harish Chandra Mathur:
Will the Minister of Works, Housing
and Supply be pleased to state the
total quantity and cost of German
reparation machinery secured by
India and how this machinery has
been utilised or disposed of?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): 10431 items of German
Reparation machinery costing Rs. 2.61
erores, were received by India. Over
83 per cent. of these were allocated to
Priority indentors including educa-
tienal inatitutions; the remaining items
were either iasued to industrial users
or sold to the public by auction.
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Fertllizers for Coffee and Tea
Estates

732. Shri 8. R. Arumugham: Will

the Minister of Commerce and
Industry be pleased to state:

(a) the yields of tea and coffee

during the last three years in South
India; and

(b) if yields have gone down as a

result of non-manuring to the requir-
ed quantity, what steps Government
have taken to see that the estates
are properly manured?

The Minister of Industry (Shrl

Manubhal Shah): (a) Tea:—

Year Production
{in thousand 1bs.)
1954 120,958
1955 123,397

1856 126,937
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Coffee:—
Year Production
(in tons)
1954-55 24,852
1955-56 33,930
1956-57 .42.000
{entire crop) (estimated).

(b) The yields have gone up. This
part of the question does not arise.

Indian Labour in Goa

748. Shri Radha Raman: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Indian labour employed in the
Manganese Industry in Goa have
returned to India due to ill-treatment
there; and

{b) if so, action taken by the
Government of India in this regard?

The Prime Minister and the Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Most of the Indian
labourers employed in Goa were
expelled m August, 1954, by the
Portuguese authorities. Thereafter,
labourers in small batches have gone
to Goa but their number 15 not large.
Some labourers have returned to
India complaining of unsatisfactory
conditions in Goa.

{b) Government do not propose to
take any action on this matter except
to try to prevent all 1llegal crossing
of the border.
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Remittances by N.EF.A.

745. Shri Anirudh Sinha: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Gov-
ernment have received a request from
N.EF.A, admunistration at Jorhat to
allow the remittances for paying the
charterers for food dropping business
by draft on any branch of the Reserve
Bank of India; and

(b) if so, the action taken thereon?

The Prime Minister and the Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Yes

(b) It has been decided that the
Central Treasury at Rowriah should
be regarded as a “Treasury Agency"”
of the Reserve Bank of India under
the Bank’'s Scheme of Remittance
Facilities and that remittances will be
drawn on and by the Central Treasury
subject to the conditions laid down in
the Scheme with immediate effect.

Housing Colonles in Tea Plantations

746. Shri Basumatari: Will the Minis-
ter of Works, Housing and Supply be
Pleased to state:

(a) whether any suggestion has been.
received from the Government of
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Assam about the utilisation of the pro-
vision made for Ioans for Housing
Colonies in Tea Plantation; and

(b) if so, the decision taken In
regard thereto?

The Deputy Minister of Works,
Hounsing and Supply (Shri Anil K.
Chanda): (a) and (b). No specific
proposals in regard to utilisation of
funds have so far been received from
the Assam Government. The State
Government had, however, made cer-
tain suggestions in regard to the
enhancement of the loan assistance
admissible under the scheme, libera-
lisation of mode of disbursement of
loans, etc., t0 make the scheme more
attractive to planters in the State. All
these suggestions were accepted &and
the decision communicated to the State
Government in September, 1957.

Low Income Group Housing Scheme

747. Shri Basumatari: Will the
Minister of Works, Housing and Sup-
ply be pleased to state whether the
Government of Assam has requested
the Central Government for increase
of funds to assist the Low Income
Group Housing Scheme?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): Yes. The Assam Govern-
ment's request for an increase in
allocation from Rs 8 80 lakhs (recently
revised) to Rs. 16 lakhs, during 1957-
58 under the Low Income Group
Housing Scheme is under scrutiny.

Balance of Trade

Shrimati Ila Palchoundhurie
w48, Dr. Ram Subhag Singh:
Shri Raghunath Singh:
Sardar Igbal Singh: .
Will the Minister of Commerce and
Industry be pleased to state:

(2) the position of India’s trade
balance with the following countries
for the period 1st April to 30th Sep-
tember, 1957:

(i) United Statcs of America,

(ii) U.S.S.R,

(iii) Japan,

(iv) West Germany,

(v) United Kingdom,
(vi) Canada,

(vii} Australia; and

(b) the reasons for adverse balance
of trade, if any, with these countries?

The Minister of Industry (Manu-
bhai Shah): (a) and (b). The requir-
ed information in respect of the six
months ending 30th June 1857, for
which information is readily available,
has been set out in the statement
laid on the Table of the Lok Sabha
[See Appendix II annexure No. 111].
It will be seen that the balance of
trade with Canada and Austraiia 2
favourable to India. In respect {2
other countries, the balance is ad-
verse largely because of heavier im-
ports of machinery and metals,

Indiarn official for Sudan

749. Shri Shivananjappa: Will the
Prime Minister be pleased to state:

(a) whether it 1s a fact that the
Sudan Government have requested
the Government of India to lend them
ithe services of a senior Indian officer
to head the Pay Commission they pro-
pose to appoirft;

(b) it so, whether the Government
of India have accepted the request;
and

(c) if so, the name of the person
iv be appointed?

The Prime Minister and the Minis-
fer of External Affairs (Shri Jawahar-
Ilal Nehru): (a) and (b). Yes.

(e) Shri P. V. R. Rao, Chief Secre-
tary to the Government of Mysore,
was selected for the purpose, but he
could not leave India earlier than the
15th December 19857. The Government
of Sudan wanted the officer to reach
Sudan by the 15ih October, 1957. As
the Sudan Government were unable
to wait till mid-December, and as no
other officer was available immedia-
tely, they were requested to make
alternative arrangements,
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The Hague Court

756. Shri Shivananjappa: Will the
Prime Minister bc pleased to state:

(a) whether the election of five
members of the International Court
of Justice sitting at the Hague was
held recently;

(b) whether Indian Government
had set up its candidate for the elec-
tion; and

(c) the candidates elected in the
Ave seats?

The Prime Minister and the Minis-
ter ot External Afiairs (Shri Jawa-
harial Nehru): (a) Yes.

(b) No.
(c) The candidates elected to the
five seats are:—

(1) Mr. Abdel
(Egypt)
{2) Mr. Wellington Koo (Formosa)
(3) Sir Percy Spender (Australia)
(4) Mr. Jean Spiropoulos (Greece)
(5) Mr. Bohdan Winiarki (Poland).
Import of Electrolytic Copper

751. Shri Biren Roy: Will the Min-
ister of Comumerce and Industry be
pleased to state how much electrolytic
copper is imported annually?

Hamid Badwi

The Minister of Industry (Shri
Manubhai Shah): Electrolytic copper-
was not separately classified in im-
port statistics upto end of Decem-
ber 1956; hence import figures for
this article prior to 1857 are not
available. During January-June 1957
imports have been as follows:—

Electrolytic Copper

rods including coils 7501 Cwlis.
Copper wire bars
Electrolytic 8576830 Cwts.

Motor Cycle and Cycle-Rikshaw parts

752. Shri Bangshi Thakur: Will the
Minister of Commerce and Industry
be pleased to state the total amount
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spent by the Tripura Administration
on the purchase of Motor-parts in-
cluding nuts and bolts, Cycle and
Cycle-Rikshaw parts annually?

The Minister of Imdustry (Shri
Manubhai Shah): About Rupdes
two thousand during 1958-57.

Recrultment of Engincers

758. Dr. ¥. B. Parmar: Will the
Minister bf Waorks, Housing and Sap-
ply be pleased to state:

(a) whether it is a fact that KExe-
cutive Engineers are not ordinarily
recruited from the open market but
that is being done in the case of
Manipur and Himachal Pradesh;

(b) if so, the reasons therefor; and

(c) whether it is a fact that the
U.P.S.C. had called applications for
filling 4 posts of Executive Engineets
in Himachal Pradesh recently and had
laid down that an experience of 7T
vears of Buildings and Roads was
essential?

The Deputy Minister of Works,
Housing and Supply (Shri Anil XK.
Chanda): (a) Yes Sir.

(b) The mode of recruitment to
civil Service/posts is required to be
determined in consultation with the
U.P.S.C. Usually Recruitment Rules
for a service/grade stipulate the mode
of recruwitment. Unless otherwise
provided in the Rrecruitment Rules,
the recruitment to these Class I posts
is made through U. P. S. C,, from
open market,

For well established Engineering
Services the post of Executive Engi-
neer is generally a promotion post
The Engineering cadres in the Union
Territories are not yet well establi-
shed. Recruitment to the post of
Executive Engineers was therefore res.
sorted to from open market through
UPS.C

(c) Applications were jnvited alte-
gether for fllling 8 vacancies of Exe-
cutive Engineers. Experience of
about 7 years in construction of build-
ings and roads was an emential quili-
fication needed for these posts.
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India and Eastern Newspaper Society

Y54, Shri Tangamani: Will the
Minister of Imfarmation amd Broad-

easting be pleased to state:

(a) whether Government have re-
ceived representation from the Mad-
ras Blate Committee of the Indis and
Eastern Newspaper Saciety regarding
Government's proposal for fixation of
prices for daily newspapers; and

(b) if so, action taken thereon?

The Minister of. Information and
Broadcasting (Dr. EKeskar): (a) and
(b). Yes, Sir. All such suggestions

will be taken into account in formu-
ting a Schedule.

Labour Department in Himachal
Pradesh
¥55. Shrimati Parvathi Krishnan:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether there is any Iabour
department in Himachal Pradesh;

(b) if so, the number of officers
working in the Department;

(c) the humber of Concilation
Officers in Himachal Pradesh;

’(d) the number of industrial dis-

putes referred to them during 1856
and 1857 so far; and

(e) the labour laws which are
applicable to Himachal Pradesh?

The Deputy Minister of Labour
(8hri Abid Ali): (a) There is no
separate department for labour as
such. The work pertainijng to labour
matters s handled by the Depart-
ment of Industries, Himachal Pradesh.

(b) Five viz,,

1. Director of Industrses who also
acts as Labour Commaissiocher.

2. Assistant Director of Industries

who also acts as Chief Ingpector of
Factories.

8. Inspector of Flctories.
4. Two Labour Inspectors.
(c) Four.
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(d) Nil

(e) All the labour laws which are
applicable to other centrally adminis-
tered areas.

c r‘wn.

756, Ch. Ranbir Singh: Will the

Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it iz a fact that 700
tons of slack coal have been lying
with rehabilitation cirele, Central
Public Works Department &t Delhi
for many years;

(b) whether it is also a fact that a
multipurpose Cooperative Society
offered to purchase the coal on the
condition that the society may be
allowed to export it outside Delhi;

{(c) whether it 13 also a fact that
on receipt of the permission from
Deputy Coal Controller, Calcutta to
export the coal outside, the Coopera-
tive Society has not been offered the
full quantity for sale;

(d) 1f so, the reasons therefor; and

{e) the reasons for the delay in the
disposal of the slack coal?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes Sir.

(b) Yes, A Multi-purpese Co-ope-
rative Society offered to purchase a
part of the stocks. There are 6 other
applicants for the purchase of coal

{c) THe gquestion of disposal of this
coal is still under consideration.

{(d) Does not arise.

{e) 'The Coal was not fetching the
money that Govt., had spent on it
in the Delhi Market but it has a
ready market outside Delhi. Permis-
sion had been received on 8.10.57 to
export the coal outside Delhi & Govt.
is considering the question of ineeting
the lfenuine demands of the vatrious
applicants.
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Passports

758. Shri Damani: Will the Prime
Minister be pleased to state the num-
ber of passports 1ssued for pleasure
trips, business trips and educational
trips up-to-date after restrictions
were imposed on foreign travel with
a view to save foreign exchange?

The Prime Minister and the Minis-
ter of External Affairs (Bhri Jawa-
harlal Nehru): Between 26-6-19857,
the day on which certain measures
to conserve foreign exchange in the
context of travel were announced in
the newspapers, and now, the num-
ber of international! passports issued
is as follows:—

(i} For pleasure trips—B57
(i) For business trips—788

{iii) For educational trips—2583
Total—4638.
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2. The application for a passport of
each individuml is considered on its
own merits irrespective of whether
the Reserve Bank has or has not sanc-
tioned any foreign exchange. The
problem of foreign exchange has no
bearing on the issue of passports.

Training in Black-smithy

759. Sardar Igbal Singh: Will the
Minister of Labounr and Employment
be pleased to state:

(a) the number of schools opened
by the Central Government to Impart
training in black-smithy and the
number of black-smiths who have
received training during the period
1955-58, 1956-57 and 1957-58 (upto
30th September, 1957);

(b) how many of them have been
given help by Government in starting
workshops; and

{c) whether some of them are still
without work?

The Deputy Minister of Labour
(Shri Abid AN): (a) There are 22
Training Centres imparting training
in black-smithy. The number of
persons who received training in
black-smithy during 1955-56 and 1956-
57 is 225 and 108 respectively. Infor-
mation for the period 1957-58 is not
yet available.

(b) No such help is given by the
Central Government.

(c) No information is available.
However 188 persons were on the live
register of the Employment Ex-
changes on 30-9-1957.
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Frogramme Evaluation Organisation

761. Shri Surendranath Dwivedy:
Will the Minisier ¢of Planning be
pleased to state:

(a) whether it is a fact that the
Programme Evaluation Organisation
of the Planning Commissoin has so
far not extended 1ts activities to the
State of Jammu and Kashmir;

(b) if so, whether 1t proposes to
cover the Community Development
and National Extension Service Blocks
of the State in future; and

(c) 1f not, the reasons therefor?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Yes, Sir,

(b) and (c). The matter is under
consideration.

Indian Trade Missions and
Delegations

762. Bardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Indian Trade
Missions and Delegations relating to
his Ministry which wvisited foreign
countries during the period from the
1st January, 1957 to 31st July, 1957;

(b) the countries visited by them;
and

{c) the names of persons included
in each of these missions and delega-

tions and the expenditure incurred
thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-

ment is placed on the Table of
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the Lok Sabha. [See Appendix II,
annexure No. 113].

Local Development Works in Punjab

763. Sardar Iqgbal Singh: Will the
Minister of Planning be pleased to
state whether it is a fact that due to
late intimation of providing grants to
Punjab State last year works under

- Local Development Works could not

be executed?

The Deputy Minister of Planning
(Shri 8. N, Mishra): No, Sir. Accord-
ing to the Progress Statement, out
of 2,408 works approved by the
Punjab Governmcent in 1956-57, 2,000
works were taken up for execution
during the year.

Industries in Punjab

764, Sardar Igbal Singh:
Shri D. C. Sharma:

Will the Minister of Commerce and

" Industry be pleased to state:

(a) whether any of the Industries
proposed under the Second Five Year
Plan have already been set up in
Punjab;

(b) if so, what is the progress
made;

(c) what financial aid has been ask-
ed for by the State Government for
these industries; and

(d) the amount sanctioned by Gov-
ernment Aas loans and grants?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). The
Nangal Fertilizer-cum-Heavy - Water
Factory is bemng set up in Punjab
State under Central auspices involv-
ing a total cost of about Rs. 278
crores. The entire expenditure on
the establishment of the factory will
be met by the Central Government.

Under the State auspices the Pun-
jab State Government propose to
participate to the extent of Rs. 189
lakhs in the following large and
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medium scale industries to be set up
by the Private Sector in the State:

(i) Four Sugar Mills on Co-opera-
tive basis.

(ii) One Textile Mill

(lii) Processing and
Plants for Textiles.

(iv) Bhoddy Spinning Plants.

(v) Steel Furance and Steel Casting
Foundry.

(vi) Hosiery needles.

Licences have been issued for the
establishment of two sugar units at
Morinda and Batala on co-operative
basis and the Central Government has
so far granted loans of Rs. 12 lakhs
and Rs. 141 1lakhs to the Punjab
State Government for participating
in the share capital of these units res-
pectively.

ALR. Station at Jullundur

765. Sardar Igbal Singh: Will the
Minister of Information and Broad-

Finishing
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casting be pleased to state the pro-
gress made in the scheme for the
development snd improvement &I the
A1l India Radio Station 3t Julfumthir?

The Minister of Imformation
Broadcasting (Dr. Keskar):
purchase of existing studio WBullding
for the All India Radio Jullundur has
been finalised and plans for the cons-
truction of additional office accommo-
dation are under preparation., Steps
are also being taken for the construc-
tion of a permanent receiving centre
in place of the existing temporary
one and for providing sdditional tech-
nical facilitieg in the studios.

Low Income Group Housing Scheme

768. Sardar Igbal Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state the progresa
made in 1957-58 so far under the Low
Income Group Housing Scheme?

The Deputy Minister of Werks,

Housing and Supply (Shri Anil K
Chanda):

The requisite information is given below :

s. Name of the State Revised Amount z N
No. Governmen'[Union amount dishurs. LoMBER OF HOLSE
Administration. allocat- ed from COMPLETED UNDER CONSTRUC-
e] for 1-4-1957 TION
1957-58 to -
I9-11-§7 upto up to up to up'o
31-3-57 30-6-5% 31-3-5, 30-6-57
b4 2 3 4 5 6 7 -4
(Lakhs of rupees)
3 Andhra Prades<h 53.00 971 e 622 s
2, Assamn . 8.90 2.22 354 368 160 280
3. Bihar 45-25 30.00 126 166 67 156
4. Bombay 88.95 1,638 1,960 1,588 1,578
5. Jammu & Kashmir . 13.7% 9.00 191 297 110 53
6. Kerala . . * 12.9%5 2 42 56 82

**Information not réceived as yet,
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1 2 3 4 s 6 7 8
7. Madhya Pradesh 35.30 . 538 8az s .
8. Madras 22.30 14.48 529 999 1,365 701
9. Mpysore . 35.50 - 681 1,073 8o3
10. Orista 7-495 7 .00 [+11 185 232 173
11. Puniab . 66.75 30.00 5,502 6,415 6,276 5,780
12. Rasthan 22.20 10.00 851 1,087 9< ;180
13. Uttar Pradesh. 49.20 20.50 .79 2,951 1,281 1,171
14. West Bengal 38.40 104 529 288 61 9
t§. Andaman & Nico-
bar Islands . . 4.00 . a o L: | a
16. Delhi . . 30.00 20.00 1,178 703 1,178 703
17. Himachal Pradesh . 10.00 92 113 . (1
18. Manipur 3.00 1.00 e . ..
19. N.EF.A, 2.00 1.50 @ (] (-] .}
20. Pondicherry 5.00 - L L ..
21. Trnpura 2.00 1.25 43 .. 43
§56.00  146.95 15,529 17,752, 14,958 13,103

*» Information not received as yet.

(Data incomplete)

@ Scnrmeis beng imroduced tn these terntories durnng this year only.

NotE :—The above information 13 based on 1he latest progiess reporis received from the
State/Governmen s Umon Admimstrations.

Munj Industry
787, Sardar Iqbal Singh:

Will the

Minister of Commerce and Induastry
be pleased to state:

{(a) the amount gaven so far by the
Centre to Punjab as grants and loans
the encouragement, production,

for

reeling, weaving

Munj 1ndustry;

(b) the

number

and spuning of

of co-operative

societies connected with this industry;
(c) the number of hew experimenty

made 15 this regard; and

{d) the programme for this indus-

try in the Second Five Year Plan?

The Minister of Mdusiry (Shri
Manubhai Bhah): (a) No scheme for
the development of the munj industry
has been received from the Govern-
ment of the Punjab. In 1956-57, how-
ever, a scheme for the fibre industiry
generally was forwarded by that Gov-
ernment and a sum of Rs. 4,400 was
sanctioned for the establishment of
four trawming cum production centres.
The Punjab Government later intimat-
ed that the scheme was not imple-
mented during 1856-57 nor was it in-
cluded in the programme of 1857-58
and that it had been decided to drop
it

(b) to (d). Do not arise.
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Textile Millg

768. Shri Damani: Will the Minister
of Commerce and Industry be pleased
to lay a statement on the Table show.
ing the names of textile mills which
remained closed upto the end of Octo-
ber, 19577

The Minister of Industry (Shri
‘Manubhai Shah): A statement show-
ing the names of textile mills which
remained closed upto the end of Octo~
“ber, 1957 is placed on the Table of the
Lok Sabha. [See Appendix lI, annex-
ure No. 114],

Slum Clearance in U.P.

769. Shri Vajpayee: Will the Minis-
ier of Works, Housing and Supply be
pleased to state:

fa) whether the Uttar Pradesh Gov-
ernment have submitted any scheme
for the clearance and improvement of
slums in Uttar Pradesh; and

(b) if =0, the details thereof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) Yes, Sir.

(b) Five slum clearance projects
have been formulated for the towns
~f Kanpur, Allahabad, Varanasi, Agra
and Lucknow at an estimated cost of
‘Rr. 1'96 crores, for the provision of
1420 gingle storey tenements, 3849
«double storey tenements and 17 open
developed plots, for rehousing the
slum families,

Indusirial Projects in Public Sector

77%0. Shri D. C. Sharma: Will the
Minister of Commerce and Mdustry
be pleased to state:

{a) whether 1t 1s a fact that an
agreement for the establishment of
industrial projects in the public sector
+hay been finalised between the Gov-
ernments of the USSR and India;
and

{b) if g0, whether a copy of the
agreement will be laid on the Tabile?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

27 NOVEMBER 1957

Written Answers 2514

{b) Copies of the Agreement have
been separately made available to the
Parliament Library.

Schemes for Andaman and Nicobar
Islands

Dr, Ram Subhag Singh:
Bardar A. B. Saigal:

Will the Minister of Planning be
pleased to lay on the Table a state-
ment showing:

771

(a) the concrete schemesg formula-
ted for execution during the First and
Second Years of the Plan of the An-
daman and Nicobar Islands;

{b} the progress of works achieved
so far;

{c) the reasons for the slow pro-
gress;

(d) whether some important
schemes like the Long Ferry Jetty at
Port Blair are held up due to lack of
material, technical personnel and fin-
ancial sanctions; angd

{e) the action Government propose
to take to improve matters?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b). A
statement 1s placed on the Table of
the Lok Sabha. [Placed in Labrary:
See No. LT 397/57].

fc) Slow progress of works is main-
ly due to:—

(i) late
schemes.

finalisation of the

(i1) transport difficulties bet-
ween the mainland to the islands.

(iii) lack of technical personnel
(d) So far there is no such scheme
in the approved Plan. .

{e) Steps are being taken to accele~
rvate the execution of the aschemes
under the Plan.

(i) It is proposed to purchase
one launch, one small ship and one
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other ship during 1957-58. Provi-
sion for that purpcsaes has been
made in the current year’s budget.

(ii) Recruitment of technical
personnel required for the imple-
mentation of the Plan, is being
made.

Radio Talks

Ti2. Shri Surendranath Dwivedy:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the numbper of M.P.s including
Central Ministers who have been in-
vited by the stations of ALLR. to give
talks on various subjects during 1957
so far: and

(b) how many of them belong to
opposition parties?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
{b).110 M.P.s from 1st January to 15th
November 1957. Selection of persons,
including M.P.s to give talks over All
India Radio is made irrespective of
political affiliations or party consider-
ations. It depends on the subject
matter of the talk and the suitability
of the person concerned for speaking
on that subject. As political subjects
or controversies are not generally
allowed on the Radio the question of
inviting talkers on party basis does not
arise.

Gramdan Work

778. Shri Panigrahi: Will the Minis-
ter of FPlanning be pleased to state:

(a) whether any amount of money
was given to Sarva Seva Sangh by
the Central Government for the pro-
motion of Gramdan work in the
Koraput district of Orissa and in
other States of India; and

(b) it so, how much?

The Deputy Minister of Pimaning
(Shrl 8, N. Mishra): (a) and (b). A
statement is placed on the table of the
Lok Sabha. [See Appendix 1I, annex~
ure No. 118].
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Textile Miils

774. S8hri T. Snbramanyam: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a census of the Textile
Industry has been undertaken at the
instance of Government;

(b) it so, whether the work hag
been completed; and

(¢) the number of mills registered
and the number of employees work-
mng therein?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No
separate census of Textile Industry
as such has been ordered or under-
taken at the instance of the Govern-
ment. However, the Department of
Commercial Intelligence and Statistics,
Calcutta, collects statistins in respect
of Indian Manufacturers including
Textile Manufacturers and brings out
an annual publication entitled, “Report
of census of Indian Manufacturers.”
Besides, the Textile Commissioner
collects from time to time statistics
in respect of Cotton Textile, Woollen
and Art Silk Industries.

(c) The information as available in
the Textile Commissioner’s records is
given below:—

Name of Number of Estimated
industry mills units No. of workers
registered
Cotton Textile 463 9,40,000
Woollen 118 17,000
Art Silk 4,000 60,000
4,581 10,117,000

Hmadloom Cloth

775. Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of accumulated
stock of handloom cloth held by the
various primary and State Handloom
Co-operative Societies in different
States upto the 81st October, 1857; and

(b) whether the State Handloom
Co-operative, Societies are pressing
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for any loansg from the Union Govern-
ment to purchase such accumulated
stock from the primary Societies?

The Minister of Industry (Bhri
Masubhkal Shah): (a) According to
State Government reports, the ac-
cumulated stocks amounted to 2§
million yards (approximately), as
on the 31st August, 1857. The stock
position beyond this date has not been
reported.

{b) No, Sir.
Visas

776. Shri Kamalnayan Bajaj: Will
the Prime Minister be pleased to
state:

(a) the nameg of the countries
where Indien nationals do not require
entry visas; and

(b) whether similar facilities are
given to the nationals of those coun-
tries in India?

The Prime Minister and the Minis-
ter of External Affairs (Bhri
Jawaharial Nehru): (a) Indian
nationals do not require visas to visit
Commonwealth Countries (excepting
Pakistan and Ceylon), Eire and the
Federal Republic of Germany. How-
ever, Indian nationals, who intend to
take up an employment, or practice
a profession or establish a business in
the Federal Republic of Germany do
require visas.

(b) Except in the case of Common-
wealth countries (excluding Pakistan,
Ceylon and Eire) similar facilities
have not been extended to the natio-
nals of the Federal Republic of Ger-
many.

Feme Concrete and Thermo Cole

777. Shri K. U, Parmar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Fome
concrete and Thermo cole are manu-
factured in India both in Public and
Private Sectors;

(b) if so, the quantify produced in
onch seclor during the year 1958-37;
and
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(c) the total quantity of such pro-
ducts purchased by Government for
Government building?

The Minister of Industry (Shri
Manubhai Shah): (a) Fome concrete
is manufactured in both the sectors.
Thermo cole is manufactured in pri-
vate sector only.

(b) and (c). Fome con-
crete: While information regarding
production in the private sector is not
available, production in the publie
sector during the period from August
1956 to July 1857 was 105,000 cubic
feet (including 45,000 cubic feet of
partition blocks). Government pur-
chases amounted to 58,500 cubic feet
(including 42,000 cubic feet of parti-
tion blocks).

Thermo cole: 26°7 tons were pro-
duced during 1956-57. Information In
regard to purchases by Government is

not readily awvailable.

PAPERS LAID ON THE TABLE
AMENDMENT TO TEA RUuLzs

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
I beg to lay on the Table, under sub-
section (3) of section 49 of the Tea
Act, 1953, a copy of the Notification
No. S.R.O. 3630, dated the 18th Nov-
ember, 1857, making certain further
amendment to the Tea Rules, 1954.
[Placed in Library, See No. L7—
395/57].

AMENDMENT TO CENTRAL Excisg Ruixs

The Minister of Finance (Shri T. T.
Krishnamachari);: In the absence of
my colleague, Shri B. R. Bhagat, I
beg, with your permission, to lay on
the Table, under section 38 of the
Central Excises and Salt Act, 1944, a
copy of each of the following Notifi-
cations, making certain further
amendments to the Central Excise
Rules, 1944:—

(1) S.R.O. No. 3324, dated the 16th

October, 1957,
(2) S.R.O. No. 3323, dated the 19th
October, 1857,

(3) S.R.O. No. 3458, dated the Sth
November, 1957,
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(4) 8 R.O. No. 3375, dated the 6th
November, 1957,

(8) S.R.O. No. 3576, deted the 0th
November, 1957,

(6) 8.R.0. No. 3577, dated the B5th
November, 1857, and

(7) 8.R.O. No. 3625, dated the 16th
November, 1858. (Placed in
Library. See No. LT-—396/57].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 25th November, 19857,
agreed without any amendment to
the Public Employment (Require-
ment as to Residence) Bill, 1857,
which was passed by the Lok
Sabha at its sitting held on the
14th November, 1887".

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TENTE REPORT

Sardar Hokam Singh (Bhatinda): 1
beg to present the Tenth Report of
the Committee on Private Members’
Bills and Resolutions.

DELHI MUNICIPAL CORPORATION
BILL—contd.

Mr. Speaker: The House will now
resume further discussion of the Delhi
Municipal Corporation Bill. Out of
4 hours agreed to by the House for
the general discussion, 2 hours and 3
minutes have already been availed of,
and 1 hour and 857 minutes now re-
main. After the general discussion is
over, clause by clause consideration
and third reading of thes Bill will be
taken up for which 6 heours will be
available.

Ch. P. S. Daulta may now continue
his speech.

Shri Jaipal Singh (Ranchi West—Re-
served-Sch. Tribes): May we know
what is the time-table for this after-
noon?

Mr. Speaker: At 15.30 hours, we
start discussion on the Motion tabled.

8hri Jaipal Singh: How long?

Mr. Speaker: The time that is pro-
vided is 24 hours,

Shri Heda (Nizamabad): We have
the Vice-President’'s party at 16:30
hours.

Mr. Speaker: If it is the genernal
desire, we may adjourn at 16-30 hours
and continue the discussion tomorrow.

Shri Jaipal Singh: That is why I
raised this question.

Shrli Frank Anthony (Nominated-
Anglo-Indians): I do not wish to
appear discourteous, but it would be
better for us to postpone the discus-
sion of the question. Are we setting a
healthy practice by postponing the
business of this House, however esti-
mable a person may be? I cannot
understand that even the Head of the
State and his programme was such
that they could not help having *the
party at half past four. I feel it is not
a very healthy precedent for us to
break into the business of this House.

Mr. Speaker: The Chairman of the
other House is giving the party. We
can resume further consideration to-
morrow, if it is the general desire.
There is no harm if hon. Members get
to know of the discussion, think it over
and start again tomorrow. So far as
today is concerned, let us create an
exception. They have gone so far,
and this is winter particularly. Noth-
ing will be lost, but I would not like
that this should be a precedent for
any furture request on this point.

We shall adjourn at 18.30 hours and
then continue the discussion foy 1§
hours tomorrow, so that hon. Membars
may come fresh.
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Shri T. X. Chandhort (Berham-
pore): If we adjourn at 18.30 hours,
there will be only one hour’s discusa-
sion and it would not serve any pur-
pose. Moreover, this is an integrated
discussion. If there is a break, the
purpose may not be served.

The Minister of State in the Minls-
try of Home Affairs (S8hri Datar): J
am here.

dar
Mr. Speaker: Suppose I say at 17.00
hours, ‘We will adjourn till the next & frady 5 oF wed & gre O w2

day?’. Now Ch. P. S. Daulta may
continue.

wWte o oo Wwar  (wwwx)

aATY THEY aETE, MTeE TR & faafay FAAY, A A AT AT ATAY
# % ag wear wTEaT g f faedlt WA W oAdr & Rl giead, oy o
Ta § grafaRqar A ¥ s fe fasrefy arel #3Y & 1 oyl aw K
W G=T W AR K e g ¥ ) faeeht ®Y freTerd w1 areqw & o ek

% T g § ot § fe ¥y wreh
Y § S TR & TE T AT Y Azt
a%Y ®C o, JfFT ST W TR N

22
;l,if
‘g%
i
i

wE &1 A ok g @ fe faeely 7 R gfe & qwifad § o T 3

w T & &Y 7Y, 9% W o wh oY e & e ¥ Rt gfve sy afee
e #F freraedy aay 3, ag oA ® sertasr F areg AT @ ) Afew @
R fr faeelt 5w & o= g & wwP e 1 w7 ar & faw & Wt wefra

T FEATX G §, W1 F FqQT AR
B 7 awOR FId @Y g | faeeir v
g O GAT AR g e aw o
@ ot wifedw § @ R WY
qaT® § px gxar § W ggifaar fael
% 5 wfefaaa & wardr wel @,
I¥ ¥ gelt & ag ¥ @ awar &)
w oo v & qarfeas samar v |
X g, A wg we o @ e A
wufeat & o ardfia2e w9 & ag T8
g =fgg

wa ¥ uw asd Wi N avs
Tuvwg fewrn agen § 1 wer A W
fafrer § W 7 fey fafreT &

(An Hon. Member: He is here) He
is roaming about. He is not atten-
tive to me. I am not supposed to

speak in the air.

€y & € 1 oY FNG T 8, N Q-
amordY € | WY A & e Rl
R ) A s ag e ag @z
wxé AT =1fed | Wk g fefgae avd
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iz W, frer wfgd @Y ==
Tre ot = ffafasw w¥ v § ag wiw
ofcary F aft ¥ wfed, a2 g
¥ AF ATAR

o g edzma 1 F -
o oy wrldy ey g€ | Gy s ATHR
R 3wz Y | 9w ¥ 3 37 I of
qT Yo %o, ATNTEY 9T BY Fo, FWY 9T
#r wgy agT ST | v dww v fam
mar & fe W A wrErEYy %, wEmET
e dwl &, W d ¥ ww faww
ATTIT | TF AF &7 O & #7 7% B,
afeqr @ag & fasr gwr wr§ smar
BT TETHT I KT A ¢t ¥9 o
et feferrs a7 v 17 *Y 38 grear
wifgd fs oY FOEH wTERT A9
¥ WIOUT I F {rATA HSAT ¥ A
fFsdmar i ad i dmaw
= wfafes IEar g 1« aw sifase
g1 fo foar o= ofaT & &t Swg 7 Fm)
7€ faselt & WYE W qTHAT B, AT WET
Y GEYTET T FLAT g Wi AL faw=
& urq A¢Y 9red f& 15 anfeag gw fav,
A wzr 9T W oFnr Afee, gw wE
TR AEY | AR @A & St =
T¥AT, IA 9T Yo, Yo FTo IF{ A
o owifgd - ow ¥ el Sfafes
wifawr 2Y f oz faw waw gfaz az, st
fF FTEreE # @rm, Y gW 4 wra
& FIfrEY 9T 9 Ay ALY @

T H I HFTEREA & e
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o g S o ra Y @ &, et

73 ¥ g i ag 0 sy wr N
WOAT FEA & I8 § arar «Arfgd |

WA N FTF AR 7 W
T8 A qretem §, N edw S
fx famr @ @ & @ &, O g faw
faeeft ¥ fedeade & *1y § wrowm,
I FFA AN v | g7 awr av fad
g w9 &4 wgar g & aww qf@r
o faeety WX 7f faoedy 7 & SwwT A
FT, AT ofeyr |t gfve | amEw
Wfgd WX I9 T W9 99 | mifEe
Ffoe | fiyger 3 § fasgs eifafeeh
< faar vy f& ag fas gav ofan
qT AT T | TEre fawew wY aee
AT ST AAT AT F SRT AY Afareedt
¥ oy A% faedlt &1 A aT Aq §,
ST wwd 3T ¥ g ww &k § g
grn ggan W Wt 3w & e
qFgE= TEr AT

Shrimati Sucheta Kripalani (New
Delhi): Mr. Speaker, Sir, the Delhi
Corporation Bill is a long awaited Bill.
The People of Delhi, since the abolition
of the democratic set up here, have
been looking forward to this Bill as a
substitute, however defective it may
be. Even today they are keenly watch-
ing the progress of the Bill and they

¥ I G WA FAT AT 2 ) WG A
S wrfeeze=t & s fefegfen
e a1 w1 o farew waw fear 2,
R o § fr wrd o 33 2y vw A
¥ QT W A% &) WRAT | S N9
amrt N 77T F@ & A qf Awa
wifaw, ag i H TR &1 W A

want to see in what shape it will ulti~
a#Y aY form ag vw awy gy aifeame

mately come out.
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This Bill, as it has come back from
the Joint Committee, is considerably
improved with many amendments. I
would like to say a word of apprecia=-
tion about the work of the Chairman
of the Joint Select Committee. He
was very considerate; he allowed
everybody ample opportunity to ex-
press his views and tried to adjust
various viewpoints. The Bill, therefore,
rectifies many of the defects of the
present Delhi municipal administra-
tion—the defects which caused conflict
and inefficiency in the past. As you
know, Delhi suffered from a multipli-
city of local bodies and authorities,
some independent, some autonomous;
and, as a result, there was consider-
able conflict and overlapping. This
conflict sometimes gave rise to very
disastrous results. As you know, when
the jaundice epidemic broke out, there
was a feeling—and I think rightly—
that because there was no proper ad-
justment between the authorities such
an occurrence could take place,

The B{ll remedies many of these
defects, all the authorities and all the
areas of local administration have now
come under the Corporation. But, Sir,
I am very sorry to say that the Bill
does not go far enough. Two areas,
the New Delhi area and the Canton-
ment area, have been excluded and the
D.DA. will continue as an indepen-
dent authority. This has caused con-
siderable disappointment to the people
of Delhi. Cur Chairman who was very
willing to compromise on all points,
however, did not show any inclination
to compromise on these points. May-
be it wag our fault; we could not con-
vince him. I hope even at this late
stage we shall be able to convince him
that by bringing these bodies under
one authority one administration, we
shall further improve....

Acharya Kripalanl (Sitamarhi): But
where is he?

Shrimati SBucheta Kripalani:....The
municipal administration of Delhi. 1
for one would have reconciled my-
self to the exclusion of these bodies
from the Corporation if I were con-
vinced that this would lead to better
administration. We should, therefore,
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assess if the administration would im-
prove by the exclusion of those autho-
rities,

Let us take the DD.A. first. I do not
know why the D.D.A. is being given
this special treatment. All other bodi-
es have been included under the Cor-
poration. The hon. Home Minister,
yesterday, in introducing the Bill told
us that the scope of the D D.A would
be very limited both in function as
well as in area. We know that the
work of the preparation of the deve-
lopment plan and the execution of the
development of projects will be done
by the Union Ministry. The gervices on
which the plan would relay would be
under the Corporation. If that is so,
what is the special function of the
DD.A.? How is the separate existence
of the D.D.A. justified and what is its
utility? I may say a very convincing
case has not been made out for the
continued separate existence of the
D.D.A.

Now, I come to the point of the
exclusion of New Delhi and the Can-
tonment from the scope of the Corpo-
ration. Here, I would like to deal
with it at a little length. I happen to
represent New Delhi here and I am
in close touch with the people and 1
know their difficulties and their trou-
bles. As you know there was a strong
opinion in Delhi for the inclusion of
New Delhi and the Cantonment areas
in the Corporation. It is also a fact
that some representations have come
to the Government from people who
hold a contrary opinion. I do not want
to hide that., There are some people
in New Delhi who want it to remain
separate.

Mr. Speaker: The hon. Member
would kindly resume her seat. 1
would like to know how long the hon.
Minister would like to take for his
reply.

Shri Datar: About half an hour or
three-quarters of an hour.

Mr. Speaker: What remaings out of
the 4 hours allotted for general dis-
cusgion is 1 hour and 357 minutes—
roughly 2 hours. We siarted at about
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12:3 or 126 and we must conclude by
about 2 o'clock. The hon. Minister

Shri Datar: At 1-15 or even at 1-30.
I have no objection.

Mr. Speaker: So, hon. Members will
be short and sweet. I will call the
hon. Minister at 1-15. The hon. Mem-
ber may now continue.

12-17 hrs.

[PANDIT THAKUR DaAs BHARGAVA
n the Chair]

Shrimati Sucheta Kripalanl: We
should, therefore, study the back-
ground and see how these two muni-
cipalities came into existence. Under
the alien British rule an exclusive
government township was created in
New Delh1 for offering them better
municipal facilities, At that time the
intention was to have a small town.
You know the houses were big with
large grounds meant for the white
officials with certain arcas for the
clerks and peons, in slightly more con-
gested areas, The idea was not to
allow private construction, as far as
possible, within these areas. The
whole purpose was to have a town for
the white rulers with their necessary
staff. These conditions do not obtain
now.

Now, I am sure the mentality both
of the people and of the Government
has changed. The Government is not
keen to have this township exclusively
for a certain class of people. The
people, too do not like to see any dis-
crimination between persons living in
one part and those living in another
part of Delhi. Besides, a very large
number of private constructions have
been built. New Delhi is no longer
just a government town. There are
certain areas which are occupied ex-
clusively by private buildings. For
instance, take the Baber Road, take
the Barakhamba Road, the Curzon
Road and other roads. I can mention
other areas where there is hardly a
single government construction; they
are all private buildings. What is the
justification for excluding these areas
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from the Corporation? We, the M.Pn.
of Delhi had given an amendment by
which we had tried to bring in all the
private buildings under the Corpora-
tion. But even that amendment was
not accepted on the ground that that
would leave too small an area for the
New Delhi Administration.

The other argument advanced by
the Government is that because gov-
ernment servants largely live here
they cannot stand for election, there-
fore this area need not be included
under the Corporation. It may not be
possible for them to stand for elections,
but, they certainly have a right to
exercise their vote. This is done
everywhere else. Let us take Bombay;
let us take Calcutta. I am sure a large
number of government servants live
there. They may not stand for elec~
tion; but they do exercise their fran-
chise and send their own representa-
tives to represent them in the local
bodies.

The other ground forwarded is an
economic one that, it is not advisable
to allow New Delhi to come under the
Corporation becatise there are many
government buildingg which would be
tax-free, and therefore additional
financial burden would fall on the
Corporation. This argument too is not
convincing because, after all, the New
Delhi Municipal Committee is financed
by the Central Government. It would
have to he heavily filnanced by the
Central Government if they want to
maintain a better standard of effi-
ciency. Had it been added to the Cora
poration the Central Government
could have given the same aid to the
Corporation in order to enable it to
carry on its work in this area.

Then the biggest point made out is
that in New Delhi we want a better
standard of municipal administration
because this is the capital and foreign
diplomats stay here. My real criticism
is on this account. We want better
functioning of the administration here.
But what is the standard of eficiency
of the work of NDM.C.? Is the set-
up such that we have better adminis~
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tration? I am very sorry to say that
the present set-up of New Delhi muni-
cipal administration is such that it
cannot function efficiently. It has very
many defects.

For instance, all NND.M.C. construc-
tion is done by the CPWD, NDMC has
no hand or control over the unit of the
CPWD that undertakes these construc-
tions. There is no proper control over
the efficient and good working of this
department. We also suffer from
multiplicity of authorities in New
Delhi. What is the position in New
Delhi in this respect? How many
authorities have we to deal with? I
have personal experience because I
take up the cases of the people and
g0 from door to door. Just to quote
one instance. For a single case, I have
gone for two years knocking at diffe-
rent doors without knowing which 1s
the proper authority to deal with, We
have to deal with the Health Ministry,
Home Ministry, Delh: Administration.
NDMC, and DDPA There are these
five authorities concerned with the
municipal administration of Delhi. I
am very sorry. The hon. Home Minis-
ter is not here. Once over a small
matter, 1 had gone to him. He is
usually very kind and he wants to
help. He immediately directed me to
Shri Mukerjee, of the Delhi Develop-
ment Provisional Authority When I
went to him, I was told that it was
not his business at all and that I should
go to somebody else. I next went to
the New Delhi Municipal authorities
and kept on knocking at their door.
Such is the multiplicity of authorities
in the administration of N.DM.C.
The NDMC has not also got proper
powers to enable 1t to function effi-
ciently and well.

I am ashamed and my head hangs in
shame when I think of the perfor-
mance of the NDMC  wvis-a-vis the
slum dwellers of New Delhi. There
are thousands of slum dwellers. We
have a few huge coolie camps or colo-
nies where people employed in the
construction work live. Their number
goss up to 82,000. Besides this cons-
truction labour which is by its nature
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temporary, there are other slum dwel-
lers whe are the third and the fourth
grade servants of the Government of
india, other domestic servants; serving
the officers and other highly placed
people in New Delhi. All these peo-
ple by the very nature of their work
have to live in New Delhi. Some pro-
vision must be made for them to stay.
Whenever I have requested for any
improvement of the slums, my request
had been turned down on the ground
that these are temporary colonies or
unauthorised colonies, therefore no
facilities should be given, and that if
facilities are given, the people would
stay there permanently. Some of these
colonies are existing in these areas
for the last 5-10 years. They are
living in these areas without latrines,
water and without the basic municipal
amenities. We want that New Delhi
should give us an example of muni-
cipal administration. The standard of
municipal administration should be so
good that it should be much better
than that of old Delhi. On this ground
1t 1s being kept away from the Corpo-
ration but its performance does not
yustify that argument.

I do not want to blame unnecessarily
any body. I have sympathy for their
difficulties. I know the refugees came
to Delhi and the NDMC had to bear
great strains. But all the same we
cannot shut our eyes to the needs of
the slum dwellers. I have repeatedly
urged this point that if you cannot
clear the slums immediately, at least
have some interim slum improvement
scheme. Have the slum clearance
scheme side by side with slum impro-
vement scheme If the people have
to stay temporarily in any area for a
number of years, at least give them
the basic amenities even for the in~
terim period. But so far nothing has
moved,

It 1 were to tell you some of my
harrowing experiences in one of these
bastis near Lodi Coloni, it will be a
long story. There is a Basti called
Badwala camp where about 4,000
people live. There was a large open
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area which they could use for latrine
purposes. But as buildings grew up
all the extra land has got covered.
Now, these 4,000 people, the szlum
dwellers are prac.ically without any
latrines. There are just a few latrines.
About 2} years back a new block of
latrines was built but even after re-
peated requests because of some con-
fusion of authorities, there was some
difficulty and the latrines could not be
used. I went from pillar to post, 1
represented and fought out as much
as possible but nothing could be done.
I do not know the latest position whe-
ther it has been opened or not, but till
a few weeks back, it had not been
opened. It is the same story about
water., These people who are build-
ing New Delhi and contributing to the
beautification of New Delhi at least
they should be given latrine and water
facilities. The New Delhi authorities
as well as the Union Government have
undertaken a large programme of
construction. They should think of
the pecple who are going te construct
the buildings. If they have to stay in
temporarily colonies at least let them
live, under certain human conditions
of living. Thase human conditions,
we do not find now.

Under the provisions of the Bill we
know that New Delhi will not come
under the Corporation but we do not
know also what is going to be its
future set-up. I beg the Home Minis-
ter to give his attention to this matter.
The present set-up in New Delhi
Municipal Committee is not good
enough to shoulder the responsibilities.
It the people of New Delhi who sare
enlightened .edurated are denied their
democratic rights and are being pre-
vented from exercising their vote, at
least give them an administration
which would offer them the basic
amenities of municipal life. It is not
‘enough to build palaces and Ashoka
Hotels when adjoining to them are
huge coolie colonies. I am very sorry
to say this. But when the Ashoka
Hotel was built and the UNESCO
Conference took place here, 1 happen-
ed to meet some of the foreign dele-
gates. One of them asked “who live
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here in these gshacks?” My head hung
in shame, 1 had no reply. 1% that is
the condition, it does not redeund to
the credit of the administration of
New Delhi Municipal Committee.
Something has to be done to improve
the administration of the N.D.M.C.

Leaving the slums apart take their
other activities. I had a representation
from the people living in Golf Link
and Jor Bagh about the bad condition
of the roads. These are rich areas;
big houses have built, but the roads
are full of holes with their surface
torn up, and they have been recently
built.

In its present set-up, New Delhi
Municipal Committee is a wholly
nomnated body. On principle, 1 am
against nomination to local bodies.
Before independence, we opposed even
partially nominated local bodies. To-
day we have in the capital of India a
wholly nominated body. What is the
Justification? Apparently, it is there
on the belief that such a nominated
body will function better and that
there would not be any politics and
that they shall function harmoniously.
But, there is no harmonious function-
ing. Even the few nominated mem-
bers are fighting with each for places.
and positions for one or two elected
posts that exist there. As a result
there is constant friction, delay, ineffi-
ciency, etc. 1 know the last two Senior
Vice Presidents. I have great regard
for them. Both of them were good
workers. I would request the hon.
Home Minister to talk to them and find
out what happened. They felt frustrat-
ed, they felt defeated in their efforts to
serve this area. Therefore, the justi-
fication for perpetuating an undemo-
cratic arrangement on the grounds of
efficiency is not there. I would even
at this late stage urge upon the Home
Minister to reconsider the masatter and
bring in the New Delhi area under
the Corporation so that the people may
have the right to elec’ their own re-
presentatives and the organisation may
function better.

I would also like to trace the history
of the Cantt. area Sir. The British
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wanted the army to be kept apart from
the general population. It was very
natural for them and they did this
for political reasons. They did not
want the army and the civalian popu-
lation to have any close relations or
sympathy with each other. They
wanted to use the army for certain
purposes. So, these cantonment areas
came into existence. The civilian area
of the cantt. and the civilian popula-
tion there used to be very small
There were very small bazars and very
few civilians lived there. Only such
people Lived there who had somethung
to do with the Army. Now the posi-
tion has totally changed. Big bazars
have developed and a number of civi-
lians have built houses in cantonment
areas. For what reason are these non-
Army personnel living there and being
deprived of their democratic rights?
Therefore, I would urge that let the
land actually occupied by the Army
be under the Cantonment, but the
bazars and the civilian area of the
Cantonment should be taken within
the Corporation.

I feel Sir, there is a very strong case
for a completely unified and integrated
Corporation in Delhi. The demand for
a unified and integrated Corporation
is of very old standing. As Shri Brahm
Perkash poinied out yesterday, even in
1938 Shri Asaf Ali in his resolution
to the Government urged the creation
of such a Corporation. The Enquiry
Commuttee for Municipal Reorganiza-
tion in 1946 also made a similar re-
commendation. The recommendation
of the States Reorganisation Commis-
gion is the strongest on which we can
take our stand. The States Reorgani-
sation Commission, when it recom-
mended the abolition ot the democra-
tic set-up in Delhi, said in very clear
words that the set-up of Municipal
Corporation should include the entire
area. They went out of their way to
mention that there was really no justi-
fication for keeping New Delhi and
Old Delhi separate.

I would say, therefore, that even
now the Government should reconsi-
der their views on this matter. I am
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happy to welcome the Bill. I know this
Bill 13 a great advance on the existing
municipal administration in Delhi, but
1 would like to see these major defects
remedied so that ail the citizens of
Delhi can whole-heartedly welcome
the Bill and, afterwards work for a
better and more beautiful Delhi.
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Mr. Chairman: The.hon Member has

no right to make a second speech

it 7w Y 1w . waTafg AEET,
X gg ¥z @1 91 fF oY faatsq oy a9q
g gga T N AR IT A HagTn
gfus g 91 agT 9T fweT T wfa
oz faaad T are araAr @ aem ae
N AN ATH 9T F favaw w@d g, AN
T 477 EHT AATATHT ST TIH g6 7
T AR F, | & A wvAamE Agy Y
q&T | gy 2= w47 g fe sw wgfafage
FA FLIIC T AT A H
|7 aga s g, foaa sadr & Wk
aza A sfqafaoamy idr & 1 sgfae
F ATE 4 TGT IF AN F AH F
W &Y T § A qRAR QT & IT A
TE ¥ TA &7 favre Har § T AL =y
q 91 wRgfaee g "I AT gfrag 7 favars
AET T, F TF FT FY THGT F THA
g 1| " 57 ¥7 T0F § QT FT Ay w1 FHGA
grar 2, &1 39 ¥ @ weNw g g
LA

st fYo wo WAt ([TEEYR) : FE
IE g

off A 1 W ITHC : WY SATET AT
w0 AT ST ¥ @A AT § A AL
FrafFERa> g
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Shri Ansar Harvanol
Mr. Chairman, I congratulate the hon.
Home Minister for having come for-
ward with far-reaching civil reforms
for this great and ancient city of oura.
He 1s one of the greatest exponents of
civic reforms in this country. Coming
as I do from his own State, I have seen
that he has carried local self govern-
ment and civic reforms right to the
far off villages in the form of pancha-
yat ra) and in the form of gaon sabhas.
When he promised to come forward
with a Bill before this House, I ex-
pected i1t to contain far-reaching re-
forms. 1 know it envisages far-reach-
ing reforms.

As he pointed out yesterday, that It
15 more or less based on the Bombay
Corporation lines, I felt there is some
difference between the situation in
Bombay and the situation in Delhi.
Bombay is essentially a commercial
and port town. Bombay has hardly
any past history of culture. Bombay
has a history of about 200 years and
even today it is torn between Maha-
rashtra and Gujarat, while this city
of ours with its ancient civilisation,
this city of Kauravas and Pandavas,
this city of Asoka and Akbar, of Nehru
and Pant has its past history.

Ever since 1857, we haye seen that
this city has hardly ever been allowed
any local self government. While in
the neighbouring townships of Ghazia-
bad and Gurgaon they enjoy civic
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liberties and they have municipal or-
ganisations with non-official Chairman
and non-official Presidents,- this city
was kept under the iron heels of the
District Magistrates till 1946. Even
today, in New Delhi, we find the Dis-
trict Magistrate is the Chairman of
the Municipal organisation. This was
deliberately done by the past regime
because they wanted to keep this city
absolutely in their pocket and not to
permit the people to have their say.
We thought that things will change
after freedom. 1 know that they have
changed considerably.

In 1946, a Committee was appointed
as a result of long agitation which
was carried on by eminent citizens of
the city like Hakim Ajmal Khan, Dr.
Muktar Ahmad Ansari, and Shri Asaf
Ali, under the chairmanship of a genior
I.C.S. officer, Mr. Abdul Aziz. When
1 go through the pages of this volumi-~
nous Bill, I find that most of this Bill
is based on those recommendations. I
have no prejudice if the Bill is based
on the recommendations of an I.C.S.
officer, To some extent, it reflects the
desires and aspirations of the people
of the city.

We have seen that before the disso-
lution of the Jast Legislative Assem-
bly, it passed a resolution requesting
for a Corporation with wide powers
covering the entire city. We have
known that even the Municipal Com-
mittee in Delhi passed a resolution
demanding a municipal corporation
covering the entire city. We have seen
a resolution signed by congressmen as
well as people of the opposition asking
for a corporation with wide powers.

Delhi has a unique position, as I said
in the beginning. While Bombay is
under the Bombay Government and its
representatives sit in the Bombay
Legislative Assembly, somehow or
other, representatives of Delhi have
no opportunity to express themselves
in a Legislative Assembly. Their re-
presentatives are in Parliament and 1
¥know that the destiny of the Delhi
people is completely safe in the hands
of democrats like our Home Minister.
But even then, some sort of people’s
co-operation, people’s participation s
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necessary in the administration of
Delhi. When-I said that Delhi has g
unique position, I felt that even New
Delhi ought not to have been excluded
from the purview of the Corporation.
I hope that after some experience ft
may be possible to include New Delhi
within the purview of the Corporation.
I am sure that after some experience
of the working of this Bill, the hon.
Home Minister will come forward with
an amendment giving back New Delh!
to the Corporation itself.

An argument is often raised that
New Delhi is a city of Government
servants. It is not a very correct
argument. After all, New Delhi does
not mean only Hastings Road and
Tughlak Road where Victorian palatial
buildings are built for our officers. It
does not mean only Vinay Nagar and
Lodi Colony where tottering and leaky
houses have been built for clerks. It
does not mean only Connaught Place
which has become the hub and centre
of our commercial life It also includes
Parliament Street, only a few yards
away, where huge mansions are being
built for banking and 1nsurance orga-
nisations. Therefore, to deny the faci-
lities of municipal organisation to this
sector of New Delhi, I think, will not
be very much justified. However, the
hon. Home Minister is a better judge
of things, and I quite support his
measure. Only I hope that after two
or three years of experience it may be
possible for us to include New Delhi
also within the purview of the Corpo-
ration.

This Bill has given us a Mayor who
has hardly any power. Delhi wanted
a Mayor with wide powers. We do
not want to have a Mayor who may
just spread the red carpet in the Red
Fort, repeat like a parrot a welcome
address whenever a distinguished
visitor comes here. We want a real
representative of the people to serve
the people, and therefore, certain more
executive powers ought to have been
given to the Mayor.

We have provided for a Commis-
sioner who has got very wide powers.
Fortunately we are going to have a
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Cammissioner who has very wide ex-
perience of admunistrative and civic
work in Bombay, but 1t is quite possi-
ble that after some time the Municipal
Commuissioner becomes the Cazar of
the city. Therefore, certain more
checks ought to have been put on his
power.

I do not want to take more time of
the House, but I once again congratu-
late the hon. Home Minister for this
Bill and I thank him on behalf of all
of us in Delhi. For once this great
city has not been neglected; it has
been given civic powers which were
denied to 1t from 1857, and we wish
godspeed to th‘is Bill.

The Minister of Home Affairs (Pan-
dit G. B. Pant): Since I had the priv:-
lege of making my motion for the
consideration of this Bill, a number of
speeches have been delivered. I am
perplexed by some of the remarks
that have been made. I am not sure
if some of the hon Members who
spoke yesterday fully appreciated the
scope of the Rill or the implications
that their own suggestions contained.

I think we have tried to make this
Bill as liberal as it can be We have
been guided only by the sole conside-
ration of the welfare of the people
whose affairs will be administered in
accordance with the scheme embodied
in this Bill There is no desire to
withhold anything from the Corpora-
tion, but there is certainly every de-
sire not to overload the Corporation
in such a way that it may be handi-

capped, if not crippled, at the very
initia}l stage.

We must remember that Delhi, even
leaving out the 15 square miles of
New Delhi is an extensive town with
a fairly wvast population. The people
of Delhi have the good fortune of
having the capital of India at Delhi.
This has certainly benefited them in
various ways. The population of
Delhi has grown almost ten-fold since
the Capital of this great country was
established here, and in every way
Delhi has come to assume a conspi-
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cuous place in administrative, national,
economic.and other affairs. It has a
very distinct place in the map of gur
country. Madras, Calcutta and Bom-
bay may be bigger so far as popula-
tion 1s concerned—] doubt if Madras
1s so—but they do not enjoy that pres-
tige and all those facilities which
Delhi enjoys today. So, let us not for-
get the advantages that have occurred
to Delh: because of its being the met-
ropolis of India.

There has been some feeling of dis-
appointment expressed here on account
of the State Legislature not function-
ing here, not being in existence here.
I need not go into that question. That
was considered by the States Reorga-
nisation Commission and by Parlia-
ment, and all were agreed that we
should not have a Legislature here. It
18 also true that the budget of this Cor-
poration is gomng to be bigger than
that of the State of Delhi This Cor-
poration will have a budget of about
Rs 10 crores while the Delhi State, so
far as 1 am aware, even taking into
account the subsidies and the asgis-
tance received from the Centre, had a
budget not exceeding Rs. 9 crores. 8o,
this Corporation is certainly worthy of
being treated with a certain degree of
respect, and those who have been asso-
ciated with the framing and evolution
of this scheme have no reason to feel
sorry for what they have done

Even in the course of the speeches
here I found that there was an under-
current in the Benches opposite at
least against the reopening of the crea-
tion of a Legislature in Delhi. I
received resolutions even previously
that no legislature was necessary in
Delhi from certain bodies. So, let us,
not hanker after that now, and let us
not, on that account fail to judge the
scheme of this Corporation in a
straightforward, equitable and fair
way, for, if the two conceptions had
t.ot been mixed up, I am sure that
almost every Member in this House
would have hailed this Bill not only
with satisfaction, but also with a cer-
tain degree of appreciation for thoee
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who were responsible for the framing
of this Bill

18.20 hra.

[Mzr Drxrury-Srzaxzr in the Chairl

We are often told these people are
being disenfranchised, and that Delhi
will be under bureaucratic administra-
tion. That is utterly wrong. The
Delhi Corporation will have a larger
number of members than the Delhi
Assembly ever had. It will have
eighty members with a possibility of
their number going up to one hundred.
There will be besides six Aldermen.

Then, it is nothing strange, in fact,
i{n so far as this particular Delhi area
is concerned, it has the privilege of
being administered by Parliament it-
self. It is not under bureaucratic
regime, pure and simple. It is govern-
ed by the representatives of the peo-
Ple of the entire country. In that
respect, it enjoys a higher status. It
may not satisfy the local sentiment,
as there is no opportunity for electing
members to a local legislature. But
if you look at it dispassionately, the
people of Delhi enjoy an advantage
over others, inasmuch as Parliament
has responsibility even for their local
and State affairs. This is at least one
advantage.

Delhi gets financial aid from the
Centre to a larger extent than any
other area with a similar population
has or can expect to get in future.
So, when we use expressions loosely,
let us not forget that the entire coun-
try is under Parliament, and if Delhi
which is under the very eyes of the
Members of Parliament is to be gov-
erned by them, it can look forward to
an era of speedy progress and pros-
perity. So, they have the right to
elect their representatives to Parlia-
ment. But take the case of other
capital cities in the world. The name
of Washington is perhaps known to
hon. Members. In Washington, no one
living there has the right to elect any-
one whether to the House of Re-
presentatives or to the Senate or to
gny other elective body. It is entirely
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Pandit G. B. Pant: Well, I am not
commenting on the other country's
affairs. 1 am only giving an example,
1 do not think the people of America
revel in reactionaryism. They may
adopt certain policies with which we
may not find ourselves in agreement
But they are today the most powerful
nation in the world, and their capital
has no representation even in their
Parliament, whether in the House of
Representatives or in the Senate. But
we have representation here, and I
would venture to say that the repre-
sentatives of Delhi are also members
of the Delhi Consultative Committee,
and I think they perhaps find greater
response from Government than mem-
bers of other legislatures perhaps re-
ceive from their respective govern-
ments. So, even if the form had
changed, the spirit, instead of being
weakened, has been further revitalis-
ed. So, I do not think there is any
occasion for any sort of disappoint-
ment.

Certain objections were raised here
which took me by surprise. Some of
the hon. Members have objected to
the inclusion of the rural areas in the
areas that will be governed by the
corporation. Well, these areas are
now under the District Board of
Delhi. The District Board has no
more than Rs. 8 or 8 lakhs of income.
Its total revenue comes to that only,
and one can understand the extent of
the service and the character of the
service that the board can render
with these attenuated resources. As
against Rs. 8 or 9 lakhs, we have
Rs. 10 crores here, which is one
hundred times as much. The people
in the rural areas will form a very
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substantial proportion of the popula-
tion of the corporution area. They
will by themselves be a force which
oannot be ignored or neglected. But
other provisions have been made to
safeguard their interests.

I did not hear a word, before I
listened to some of the speeches here
yesterday, whether in the Delhi Con-
sultative Committee or in the Joint
Committee, against this provision.
The report was unanimous, the whole
House was unanimous, and everyone
of the Members of the Joint Com-
mittee was in favour of the rural
areas being included in the jurisdic-
tion of the Corporation. I do not know
how overnight people forget all that
they have done. We are not so plas-
tiéd in our views or approaches. We
are guided by certain principles, and
those principles do not shift like the
minutes of sand. So, I do not see
how much an objection has been

raised. It 1s altogether incomprechen-
sible to me.

I must say that it is in the interests
of the villages and the people living
there that this Corporation should
also look after their affairs. Espe-
cially, they have to serve the urban
part of Delhi. The relations between
the two are not only interlinked but
they are inextricably bound up. It
is 1n the interests of both that they
should work together, Iive together
and function together for the better-
ment of both arcas. I have no objec-
tion if even now there will be a gene-
ral demand that the District oard
should be maintamned and that this
Corporation should have no control
over this area, but I shall resist that
because I feel. .

Shri C. K. Nair (Outer Delhi):
There is no demand like that at all.

Pandit G. B, Pant: . .. that any
such move will be detrimental to the
interests of the people who lag be-
hind others within the territory of
Delhi. They deserve foremost atten-
tion, and it should be the duty of
the Corporation, and I hope it will
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bear it in mind constantly that it
should look aftsr the interests of these
simple folk who have served us in
past and on whose generosity we ha

1

ve
virtually thriven so far, and that it
iz their duty to serve them not only
with honesty, which I assume will
always be there, but also with %eal,
energy and enthusiasm. So, that is
altogether unintelligible to me. I do

not know how this idea was bom
after the report of the Joint Com-
mittee had been presented here.

There has been some objection to
the six Aldermen who are to be elect-
ed by the members of the Corpora-
tion. Some friends have said that
they are against nomination. I do
not know where nomination comes
here. So far as the Alderman are
concerned, every Corporation—I think
the Corporation of Bombay, the Cor-
poration, at least of Calcutta, I am
not s¢o sure about Bombay—has this
system of Aldermen. The London
County Council elects one-third of
1ts strength as Aldermen. So it is not
something which is being done here
for the first time. It is not a novel
step.

But I may say that according to
the original scheme of our Bill, there
was no provision for Aldermen. It
was to meect the demand of the people
in general that the number should be
raised that 1 agreed to have six more
as Aldermen. Besides, I also consi-
der it advisable and desirable that
some men of light and learning, some
persons of ecxperience, some who had
been familiar with the administra-
tion of local bodies may be returned
by the Corporation itself. They may
not be prepared to stand for election
or they may not be otherwise easily
available. The Corporation should
have the assistance and co-operation
of all classes of people, especially of
the intellectuals in Delhi.

So this system of Aldermen will
enable the Corporation to have the
benefit of the experience and know-
ledge of people of this type. So far
as representative character goes, our
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Council of States consists of persons
who are elected only by Legislative
Assemblies, and Legislative Councils
also consist of members elected by
the Legisiative Assemblies. 8o there
iz no question of nomination. It is
election by the Corporation of certain
persons. As | said, the step has been
in response to the desire generally
expressed by the Members.

There was also some reference to
the multi-member constituencies,
Again, we were thinking of single-
member constituencies ourselves.
There was, however, # demand by
others and we agreed to have multi-
member constituencies. It was said
that 1n single-member constituencies,
people could be duped, cajoled, coer-
ced in many ways, and these being
small pocket borough sort of things,
it would be better to have bigger cons-
tituencies, so that such 1nfluences
may not work.

Accordingly, we agreed to mult-
member constituencies, but 1f you
combine the system of the cumulative
voting with multi-member constitu-
encies, then the forces of disintegra-
tion will assert themselves. Suppose
in a multi-member constituency, the
members of a particular caste are
spread over that area and they form
an appreciable portion of the total
population. Then there will be pro-
paganda amongst them and they will
be asked to cast all their votes for
their own caste-men. We  want to
avoid that. Similarly, other cries
will be raised. I say., if you have to
reserve anything for anyone, reserve
it 1n a straightforward way. But do
not let this cankcr and poison spread
further., We have paid heavy penalty
for this and it 1s time that we resisted
all such attempts.

So we agreed, in view of the opinion
expressed by hon. Members, to this
system of multi-member constituen-
cies but with a distributive vote. That
fs what our Constitution and our
Parliament have accepted. It is a
basic matter. Even in double-mem-
ber constituencies, we have distribu-
tive vote. We have not the multiple
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or the cumulative vote there. 8o
whether the constituency is single or
multiple, one member or ona voter
should not be allowed to cast more
than one vote for one candidate.
Otherwise, it will lead to anomaly, to
disruption, and the advantages of
multi-member constituencies will be
lost and disadvantages of =ingle-
member constituencies will be enhan-
ced and aggravated.

As to the Mayor being the execu-
tive head of the Corporation, I think
that would be going against the very
essential soul of the Bombay system.
The success of the Bombay Corpora-
tion is due to the executive functions
being separated from the delibera-
tive. Those who are returned by the
people are there to determine policy.
Those who are appointed to perform
executive functions have to carry out
the policy laid down by them. Any-
thing else would be exceedingly harm-
ful and would come in the way of
the efficient discharge of its functions
by the Corporation In fact, the
President of the Delhi Municipal
Committee was very emphatic about
1t. The question was:

“You have encugh experience
of municipal admunistration and
you would have confronted many
difficulties. Do you feel that the
Corporation should be a dehibera-
tive body and the Commissioner
should be 1n charge of the execu-
tive functions?”

The answer was.

“This particular feature, I wel-
come, 1n that there is a separation
of the deliberative from the cxe-
cutive functions. That 1s a most
essential thing for the purpose of
efficient working. My experience
of the last 13 years and as Presi-
dent for the last three years is
that there is day to day inter-
ference In promotions, in incre-
ments, transfers etc. Members
take interest in these individually
and this leads to very much of
trouble. That is a fact"”.
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The principle is sound by itself
and it has been adopted all over. It
is a universally accepted canon of
administration, but here I quoted
these remarks because they refer
specifically and directly to the affairs
of Delhj itsell.

Buggestions were made that stamp
revenue, registration revenue, sales
tax and so on should be transferred
to the Corporation. We know there is
a pattern which is in vogue in this
country. We have to take care that
we do not embarrass other States by
adopting any particular course of
action. I would not like the Delhi
Corporation to be starved. I would
also very much like the Central Gov-
ernment to treat the Corporation
generously and to give it financial
aid so that it might discharge its
onerous duties efficiently and well
But the Local Bodies Taxation En-
quiry Committee as well as other
bodies which have dealt with this
question have all, so far as I am
aware, discouraged the transfer of
these assets to the local bodies. I am
not particular about the income that
is yielded by the rates and I would
not be sorry if an equal amount or
something more or less were given
to the Delhi Corporation because, as
I said—and as I have repeated it,
parhaps, more than once—I do not
want the Corporation to be handicap-
ped in the discharge of its duties for
want of necessary funds. Of course,
it will have to make good use of its
own resources But, we cannot in-
troduce a novel arrangement which
will embarrass all other States and
which will run counter to the deci-
sions taken by expert bodies appoin-
ted from time to time to deal with
these matters,

Some suggestions were also made
about the transfer of health and secon-
dary education. The Corporation
wiil be in charge of Health; it will
also have much to do with education.
The entire primary education will be
its charge. All secondary schools
that are now being run by the Muni-
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cipal Committee will also be run by
the Corporation hersafter and we
have provided in the Bill npow a
special committee for education which
will also include 3 experts. So, there
is ample provision for that.

It was said that in Bombay there
was & special committee for health,
a statutory committee. So far as I
am aware, it is not g0; but 1 cannot
vouch for it. That is my information.
But, we have tried to do what we
can. So far, hon. Members may or
may not be knowing that even the
Delhj State was not in charge of all
the hospitals in Delhi. But, most of
the bospitals and dispensaries in
Delhi will now be placed in charge
of the Corporation except those which
cannot be filnanced by the Corporation
or which cannot be taken over by
the Corporation being central insti-
tutes or central all-India institutions,
and also those which may be connec-
ted with colleges now or hereafter.
There is so much to be done that if
the Corporation can be relieved of
expenditure on any hospital, and if it
is maintained by Government out of
its own revenue, the Corporation can
start, 3, 4, 5 or even 10 new hospitals
in areas where there are no hospitals.
Why should it not do what it can in
order to extend the benefit of the
modern system of treatment to the
areas which have not got hospitals
today, although it will have most of
the hospitals that are in the city at
present?

Then the ward committees. They
are to consist of elected members of
the Corporation belonging to the
wards and they will also have the
option of having three other members
from that locality. So, it will be an
elected body. Those who want elected
bodies should have no grievances on
account of its being a nominated
body. It is not so.

There was a8 suggestion that secon-
dary education should be made over
to the Corporation. I must say that
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there was & time when 1 also had
given some thought to that matter.
But, when the academic session star-
tad this year I found that the primary
schools in Delhi were in a very wret-
ched, miserable and pitiable condi-
tion. 1 was really shocked when I
heard of the manner in which they
had been maintained. They had no
rooms; they had no seats and in every
way they were in a very unenviable
position. I requested the Education
Department and succeeded in securing
Rs. 26 lakhs just to zet them right,
So, I felt that there is an enormous
lot to be done in Delhj for primary
education. We want to make pri-
mary education universal, compulsory
and also efficient. So, there is a vast
field which has to be nurtured. In
the circumstances, it would not be
right if the burden of secondary is
imposed on it

The Chairman has admitted—and
we have got his evidence—that he
has not got the resources for running
the secondary schools here. The
Vice-Chancellor of the Delhi Univer-
sity has been very strongly and
firmly opposed to the transfer of
secondary education—secondary
schools—to the  Corporation. The
Ministry of Education and the Secon=-
dary Education Conferences that have
been held from time to time have in-
dicated that that would be a wrong
step. You know higher secondary
education is gomng to cost an enormous
amount. These multi-purpose schools
can be run only by States that can
afford to provide not only the money
but the men of the right type. So,
in these circumstances, while the
Delh: Corporation can run its own
secondary schools nothing can be
gained by imposing the burden of
running the whole system-—every one
of the secondary schools—on the
Corporation.

Sir, I have dezlt with some of the
major points. There was again a
reference to New Delhii That, I
think, has become almost an obsession
with some of my colleagues. As 1
said before, the New Delhi area that
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has been left out is not more than 8
per cent. of the total area that the
Corporation will have in its charge.
There is a lot of work to be done
there. The standards of health, of
cleanliness, of sanitation and of edu-
cation and of almost everything in a
large sector of that area call for
special attention. They will be pro-
viding sinews as the revenues will
be coliected from them. I the por-
tion of 15 sq. miles which has been
kept out of the Corporation is trans-
ferred to the Corporation, this area
will swallow most of that revenue.
If they could not find funds, they
will be criticised every day by Mem-
bers of Parliament. Prejudice will be
created against them. They will not
be able to get even such grants ms
they might otherwise deserve. Then,
no revenue can be collected here as
92 per cent of the houses belong to
the Government and under the law
Government houses or buildings are
not subject to local taxes. Then
further, so far as the people of New
Delhi are concerned, the population
consists of Government servants and
their families. The Government ser-
vants cannot be elected as members
of the Corporation. What does demo-
cracy mean, if people want to remain
aside and if they can have that oppor-
tunity because the area is ‘compact,
should they necessarily be placed
under the others? 1Is it essential?
The people of Delhi, living in Delhi,
are there, not one of them is being
asked to be subject to the adminis-
tration of New Delhi. Their affairs
will be managed by their own
representatives. The people here are
all such a type that under our own
statute they could not be elected to
the legislature. They do not want to
be at present included in the Corpo-
ration., What does democracy mean?
I do not know. If the wishes of the
people gre to be consulted, I dare say
that most of those living in New Delhi
do not want to join the Corporation
at least at this atage. Abbut Govern-
ment servants it is clear. About the
trading and other ecommunities, we
have received representations from a
number of bodies and I will give the
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names of some: New Delhi Traders’
Association, Jount representation sign-
ed by 100 firms of New Delhi area,
Rajendre Nagar Association, Sunder-
nagar Associstion, Jor Bagh Asaocia-
thon, Nizamuddin Association, Delhi
Property Owners’ Association, Lajpat-
nagar Residents Welfare Anociat.lon._
Golf lank Colony Association, Delhi
Caterers’ Association and so on

Shri C. K. Nair: What is the burden
of thewr argument?

Pandit G. B. Pant: It is that l\?le
Corporation will just be starting its
career. They are at present enjoying
a number of amenities They feel
that 1t is in their interest that they
be left to themselves as~ people who
come within the jurisdiction of the
Corporation will be managing their
affairs and they will not interfere
with them, So, they think that it
would not be unfair if they are left
to manage for themselves too. It 1s
an argument which does not seem to
be unfair.

Shri C. K. Natr: It 1s self-interest,
rather than democracy.

Myr. Deputy-Speaker: That 15 always
there.

Pandit G. B Pant: 1 do not want to
rub that point further because I have
referred to it more than once.

Shri €. K. Nair: I want to know 1f
all the water and electricity consum-
ed by New Dellu both by the Govern-
ment and the private concerns will
all be charged or taxed.

Papdit G. B, Pant: That will all be
under the Delhi Corporation. So, the
people of this area will be at their
mercy~not that the people of Delhi
governed by the Corporation will be
at the mercy of the people of New
Delhi but the New Delhi people will
be under their mercy. So they throw
themeselves on their mercy even now
and expect consideration evan here-
afftey.
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Some suggestion was made by soma
Members: Divide this further: keep
some part of New Delhi but lsave the
rest. It is naither fish npor fowl
Because, if we have a unit
that unit must be capable of being
administered in an efficient way.
Then, the area that we have kept is
just a reasonable sort of a block that
can form one unit. It is possible that
we may devise some methods which
will enable these people also to have
some voice in the affairs of New
Delhi. The Chairman of the Munici-
pal Board, when this question was
put to hum, said: ‘No. I do not want.
Do not bifurcate it. Take the whole
of i1t if you like but do not cut it
away. A little addition to what we
have will do us no great good.” That
was his view 1 am not giving exact-
ly his words but the sense of what
he has said.

There was some reference to the
Development Authority 1 have ex-
plained that previously and I do not
think that I should repeat it agsin. I
may, however, inform the House that
this Delhi Corporation i1s bemng given
greater and larger powers than the
Delhi Legislature has ever had. The
Delhi Legislature had no control
over electricity, water, transport and
s0 on. All these were unier the Cen-
tral Government.

An Hon. Member: Shadow powers.

Pandit G. B. Pant: It may be sha-
dow but they did not have even the
shadow. So, this Corporation is being
given all these powers. I hope that
the Cdrporation will prove equal to
the task that is being imposed on it
It has a bright future and I have
every hope, confidence and trust that
it will prove egual to our expecta-
tions.

Shri Radha Ramsn: There is offe
little point for clarification. A¥ %
mentioned in my apeech, in the pri-
mary education at present, there is
some dual eontrol—that iz about cur-
ricula and other things It has to
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depend upon the directorate whareas
the other things are managed by the

things—it is not clear from the Bill—
it will be entirely under the control
of the Corparation or wifefher it will
be the same as it is now.

Pandit G. B. Pant: That is not a
matter for legislation. But, I shall be
prepared to discuss it with the mem-
bers of the Consuiltative Committee.

Mr. Deputy-Speaker: The question
is:

“That the Bill to consolidate
and amend the law relating to the
municipal government of Delhi, as
reported by the Joint Committee,
be taken into consideration.”

The motion was adopted.
Clanse 2 —(Definitions)

Shri Tangamani (Madurai): Sir, I
beg to move:

Page 2, line 35,—
Jor “except” substitute “includ-
ing"”
Shri Hem Barua (Gauhati): Sir, I
beg to move:
Page 2, line 35— *

Jor “except New Delhi and
Delhi Cantonment” substitute
“and New Delhi excluding Delhi
Cantonment”.

Shri Vajpayee (Balrampur): Sir,
I beg to move:

(i) Page 2, line 35—
omit ‘New Delhi and”.

{ii) Page 8, line 2—
omit *bicycle, tricycle,”

Mr. Deputy-Speaker: These amend-
ments to clause 2 are before the
House.

14 hre.

ff wrwsh : FUTAWm  WERT,
ot ¥t Iqfeem feg aq ¥ IR
R o7 IRk feeedft € wanfuy
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sToe # arfrw v @ g F
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I ®Th, %9 ®QRET W QHT
= faar v gwar g fe et it R ey Y
% foag ag =wd &)

YR gy § A IgEMETL |
Shri Hem Barua: Mr. Depuly~
Speaker, Sir, my amendment No. 127
reads: ”
Page 2, line 35,—

for “except Now Deihi and
Delii Cantonment” substihte
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“and New Delhi excluding Delht
Cantonment”.

1 have just tried to folldw the argu-
ments offered by the Home Minister
in this connection but, somehow or
other the arguments could not convin-
ce me, I should iike to compromise
with one thing, that is the exclusion
of Delhi Cantonment, because there
may be defence installations and it
may not be proper for us to extend
the ciVic rights or other democratic
rights to that area.

But, so far as New Delhi is con-
cerned, 1 do not know why thege de-
mocratic rights are not extended to
thiz ares. What about New Delhi?
New Delhi reminds us of our connec-
tion with the British rule. Wherever
the Englishmen went they buillt a
club with imitation Piccadilly Cir-
cuses and imitation Hyde Parks. That
is the history of New Delhi. But
when we have a New Delhi and an
0Old Delhi the line of demarcation is
very thin between the two and there
is so much connection between the
two. That is why I feel that democ-
ratic rights should be given to the
people living in this New Delhi area.

So far as the argument that some
trade associations have submitted dif-
ferent memoranda fo the Home Min-
istry requesting the Mimstry not to
include New Delh: area in this new
Corporation is concerned, I would say
that this is only a request of the pri-
vileged people and privileged class,
and if we have to twist democracy to
suit the wishes of the privileged class
in that case democracy would not
have any meaning. That is why we
say that these rights should be ex.
tended to cover New Delhi as well.

Bo far as Government buildings are
concerned, the Home Minister sajd
that Government buildings cannot be
taxed. That may be true. But, at the
same time, the Government can make
:lu m;z: in &riz ;o compensate for

sustai Yy the Corpora .
That can be done. rporation
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At the same time, the right to vote,
the right to elect their representatives
should be given to New Delhi citizens.
For instance, the right to*elect repre-
sentatives to the legislative bodies is
granted to these citizens. Tf that
right could be granted, the arugment
that they cannot stand as candidates
does not hold any water. The argu-
ment that they are officials and they
cannot stand as candidates does not
carry any weight. If they can vote
for their candidates to the legislative
bodies, why cannot they vote for their
candidatee to the Corporation? There-
fore, that argument cannot stand, and
I want this clause {0 be amended in
the light of the amendment that I
have suggested.

Shri Tangamanl: Sir, T have moved
amendment No. 100. With that amehd-
ment sub-clause (10) of clause 2 will
read: =

“Delh: means the entire area of
the Union territory of Delhi in-
cluding New Delhi and Delhi Can-
tonment;"”

Sir, much has been safd during the
course of the first reading about the
exclusion of New Delhi and the
Delhi Cantonment. 1 would not like
to add to what the hon. Members have
already stated. But I would like to
say this much, that there is a strong
feeling not only in Delhi but in the
country also that, i{ by such legisla-
tions arfas which would normally
come under a particular jurisdiction
are excjuded, what is going to come
in the future.

In Deilhi also as many as 6718 in-
habitants of Delh:1 have presented a
petition to this House on the subject,
and those petitions were counter-
signed by me and two of my collea-
gues. One of the demands which
these petitioners put forward i1s that
the hopes and aspirations of the peo-
ple of Delhi are being frustrated inas-
much as New Delhi and Cantonment
have been excluded from the jurisdic-
tion of the proposed Municipal Cor-
poration for Delhi. Sir, although it iz
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e repetition, it is not out of place to
mention in what strong terms the
States Reorganisation Commission
has stated about the case for Delhi

Here was a State which was having
autonomy. Now the autonomy e
being taken away because of the
States Reorganisation. As a result of
that what is it that we find. We do
not find either a Corporation or an
autonomous unit. It is in between
the two. And, we are told that they
are following the Bombay Corpora-
tion Scheme. But I do not know how
far they are following it

But I should like to mention that a
similar question arose as to how to
reorganise the Local Boards and
Municipalities in the Madras State,
and as early as 1949 the Ponnu-
swamy Mudaliar’'s Committee was set
up which produced a very interesting
report. Even then the point they
mentioned was that according to his-
torical traditions and also the various
connections of a particular area, those
areas must be included in the Munici-
pal Corporation, otherwise it will be
impeding at each stage the munici-
pal administration.

Even though we take it in the limi-
ted scope of municipal administration,
the exclusion of New Delhi and Can-
tonment will not help matters. 1 do
not know how the point that it is only
3 per cent of the land or persons liv-
ing in this area will be a good afgu-
ment. It is an integrated whole. That
has been accepted politically. That
has been accepted by all political do-
cuments, Many Commissions on
municipalities have said that if there
is an integrated whole it should not
be disturbed but, if necessary, you
can add more areas to this.

Under the circurnstances, in defer-
ence to the wishes of many of my
friends on the other side—I am also
expressing the views of a number of
hon. Members on this side—this is an
amendment which meets with the as-
pirations of the people not only of
New De¢thi but the whole of this
sountry.
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Shri D. C. 8harma: The hon. Home
Minister just now said that New
Dalhi was an obsession in the minds.
of some persons. I think I am one of
those persons with whom New Delhi
is an obsession. I think also that this
is the right kind of obsession. 1 am
proud of this obseasion. "I would say
that that kind of argument which haas
been given with regard to the exclu-
sion of New Delhi and also the can-

tonment area does not convince me at
least.

The fact of the matter was this, On,
the floor of this House, the Defence
Minister has been telling us that the.
administration of the cantonment.
boards is going to be s0 modified and
so changed that they will all come-
within the purview of other local self-
governing bodies. But here I think.
that the Delhi Contonment is being
denied that right.

Again, it has been said that New
Delhi is mostly inhabited by Govern-
ment servants. Of course it is inhabl-~
ted mostly by Government servants.
But, 1n the first place, I do not think
by what canons of democracy you.
can deprive the Government servants
of their right to elect their own repre-
sentatives to a Corporation, when you
give them the right to elect their
representatives to the Parliamént. If
they have that right, the right of elec-
tion to Parliament, why cannot they
have this right here. You give them
the bigger right and deprive them of
the smaller right. 1 do not see any
logic in that. I concede that the Gov.
ernment servants are there. But they
have their wives, they have their
children—their sons and daughters.
Have the wives, sons and daughters
of these Government servants also to
bhe disenfranchised? No. I think they
deserve to be enfranchised and they
deserve to be given the right to vote.
I do not see any reason why this thing
is being done in the name of those.
Government servants.

‘The analogy of Washington has been
given. I would be the last person to
eriticise ther administration of any
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foreign country, of whatever kind
that be. But I do not know when the
constitution for Washington was fra-
sed If I am not wrong, T think it
was done some years back. But, if
Washington was not given this right
some yeurs back, 1 do not see any rea-
son why New Dethi should not be
given this right in 1857. Time Thang-
es. Time changes our attitudes, our
concepts of things, Democracy under-
goes changes. Everything undergoes
change. I think everything should
undergo a change for the better., If
Washington did something some years
ago, 1 do not see any reason why New
Delhi should do that thing now.

I believe that there is no valid ar-
gument given for the exclusion of
New Delhi and the cantonment area
from the purview of this Corporation.
I believe that our Home Minister who
is the supreme exemplar of happy
compromises and who is the supreme
exemplar of democratic conventions
should have been responsible for this
kind of thing.

It has been said that some traders
and others have submitted petitions
that this should not be done. I have
all respect for them; they have said
that they do not wani {o be included
in the Corporation. I have respect for
them. But, in this morning’s papers
which were circulated to us by the
Lok Sabha I found a petition in which
it has been said that New Delhi should
be included in tHe Corporation. I do
not know whom to believe. I do not
know where I should stand—whether
1 should believe those persons who
have sent their representations to the
Home Ministry or those persons wheo
have sent their representation to the
Secretary of the Lok Sabha. Being in
doubt, I must get the benefit of the
doubt, and the benefit of the doubt,
which 1 take, is this. New Delhi and
the cantonment board area should be
included in the Corporation.

Mr. Depaty-Speaker: The doubt is
in ane place. The benefit is given by
e other. It ix not that the doubt may
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be in the Member's mind and the
benefit alsa should be given to him.

Shri Heda: The benefit of the doubt
is given to the culprit.

Shri D. C. Sharma: What 1 was
driving at is this. This is & kind of
dualism, if I may use that expression,
and this will not make for the good of

Delhi.

It has been said that this Delhi
Municipal Corporation Bill iz model-
led on Bombay. Why should it be
modelled on Bombay? The Delhi
Municipal Corporation Bill should
have been a model for Bombay, for
Calcutta and for other big cities. We
are having a Corporation for Amrit-
sar and Kanpur and other places.
Delhi should set an example. Instead
of setting an example, we are trying
to copy the examples of other cities.
This, I submut with all due respect,
1= not the kind of approach that
should be made to solve the problem
of Delhi. 1 would, therefore, strong-
ly oppose the fact that New Delhi
and the cantonment board areas
should not be included :n the Delhi
Corporation,

Shri Datar: This question has been
discussed threadbare not only now
but even hefore this particular Bill
was submitted to the Joint Commit-
tee. The weighty reasons that weigh-
ed with the Government have been
pointed out by the Home Minister
Just now. We have the experience of
persons who know what the thing is
about. Under the circumstances, this
question, in my opinion, does not
deserve any further answer or clari-
fication.

One point may be noted. So far as
the cantonment area is concerned, ex-
cept slightly or casually making a
reference to the cantonment area,
most of the opponents of this parti-
cular policy of the Government have
referred or laid grestest emphasis
only on the exclusion of certain New

Delhi areas. Under the circumstances,
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I believe that there is no great or
substantial oppositicn so far as the
exclusion of the cantonment area Is
<concerned.

Coming to the New Delhl area, the
general arguments were addressed to
the House stating that there has been
8 complete disenfranchisement in res-
pect even of the municipal affairs.
Certain passages were quoted from
the report of the States Reorganisa-
tion Commission. In paragraph 593
of that report, they considered the
whole question regarding what was
known as the Dbenefits of popular
government. They have quoted an
instance. ‘They have also pcinted out
the special circumstances, saying that
Delhi 15 a city by itself because it is
the metropolis of the Indian Union.
They have gaven this reason also:

“People residing 1n national
capitals enjoy an advantageous
position and they must be pre-
pared to pay some price for it".

An mstance has been quoted—that
of Columbia in the U.S.A. The re-
port says:

“It may be pointed out that the
legal residents of the District of
Columbia 1in the U.S.A. are at
present totally disfranchised and
do not in anyway participate in
Government at either the federal
or State or even the municipal
level.”

My friend, Shri D. C. Sharms, will
kindly find out that here, in this case,
they have not got even the rights so
far as municipal affairs also are con-
cerned. Therefore the S.R.C. have
defimitely stated that in making the
proposals that they have made, so
far as Delhi is concerned, there is no
question of disenfranchising the peo-
ple of Delhi or any other centrally
administered area.

Then, it may also be noted that
while making further observations,
they have never stated that for the
whole of Delhi area, meaning Delhi,
New Delhi and the village area, there
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ought to be only one Corporstion.
That is not what they have stated.
In fact, in the next paragraph they
have envisaged the poseibility of
giving more Corporations than one,
Under these circumstances, it would
not be proper to quote the S.R.C.s
recommendations as favouring the
idea of a complete integration of all
the areas in the Delhi State. Under
these circumstances, it is not necessary
to reply to this argument any further.

S8hrl Sinhasan Singh (Gorakhpur):
Was the exclusion of New Delhi on
the representation of the officials
living in New Delhi or was it done
suo motu by the Government? I am
asking this question because thousands
of people living in Delhi wanted New
Delhi to be included in the Corpora-
tion. Has the exclusion clause been
inserted because of the representa-
tion of the officials or was it done by
Government themselves of their own
account?

8brl PDatar: Government hé&s con-
sidered all aspects of this question
and the most important point that
weighed with Government was the
question as to whether the responsibi-
lity for running the civic administra-
tion in New Delhi should be imposed
upon the new corporation. It has
been very clearly pointed out that
great difficulties will arise and that
they would perhaps not be in a posi-
tion to meet the reguirements of New
Delhi, if New Delhi were transferred
to a municipal corporation at the out-
set.

Mr. Deputy-Speaker: Is there any
amendment which 1 am required to
put separately? Since no hon. Mem-
ber wants any amendment to be put
separately, I am putting Amendment
Nos. 100, 127, 8 and 4, to the vote of
the House.

The question is:
Page 2, line 35—

for “except” sybstitute *“inclu-
ding”
The modion was negsiived.
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Mr. Deputy-Speaker: The question
in:

Page 2, line 35—

jor “except New Delhi and
Delhi Cantonment” substitute
“and New Delhi excluding Delhj
Cantonment”.

The motion was negatived.
Mr. Deputy-Speaker: The question
is:

Page 2, line 35—
omit “"New Della and”.
The motion was negatived.

Mr. Deputy-Speaker: The gquestion
is:

Page 8, line 2,—
omit *“bicycle, tricycle,”

The motion was negatived

Mr, Deputy-Speaker: The question
is:

“That clause 2 stand part of
the Mill”.

The motion was adopted.

Clause 2 was added to the Biil.

Clause 3-— (Establishment of the
Corporation)

Mr. Deputy-Speaker: What are the
amendments to be moved”®

Shri Vajpayee: My amendments are
Nos. 5, 8 and 7.

S8hri Hem Barua: My amendments
are 128, 129 and 130

Mr. Deputy-Speaker: I find that
amendment No 128 1s the same as
Amendment No 5 and amendment
No. 128 1s the same as Amendment
No. 6. There 1s no pownt in moving
them separately Now the amend-
ments to be moved are 5, 8, 7 and 130

Bhri Vajpayee: I beg to move.
(i) Page 8, lines 30 and 31,—
* omit “and aldermen”,
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(ii) Page 8, lines 34 to 38—

omit “and aldermen shall be
chosen by the councidlors from
among persons who are gualifisd

to be councillors but are not
councillors themselves.”
(iil) Page 8--
omit line 20.
Shri Hem Barua: I beg to move:
Page 59—
(1) line 2, for “eighty” aubstitute

“one hundred”.

(iz) lmme 8, for “eighty” substi-
tute “one hundred”.

Mr. Deputy-Speaker: These amend-
ments are before the House.
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werf Ay e 4wk fieel
& grwew F dEww |ferc Tt et 8,
dfer 7g dovT T TEw ¥
fawrreae #ff & o afy ¥y firy
EIE W WA & s EAT R A A
TR aftr v fF v & ww ag
gare @irer w1 faar o wifge

Bhri Hem Barua: My amendment
says ‘“and aldermen shall be chosen
by the councillors from among per-
sons who are qualified to be couneil-
lors but &re not councillors them-
selves”. There is an attempt to pro=-
vide for indirect election to take into
the Corporation men who are afraid
of facing the electorate. This system
of indirect election must be given a
g0-by because that touches the funda-
mental roots of democracy.

At the same time, the argument
that is generally offered is that they
are preferred for election as aldermen
in an indirect way because of the fact
that the Corporation wants to rely
on men of talents, men who have
gifts. I just remember that George
Barnard Shah, while speaking on
democracy, said: democracy always
prefers the second best. But that is
not always true. There are instances
of democracy preferring the very
first. Shri Jawaharlal Nehru and
Pandit G. B. Pant could not have been
fere, :f that is not so. So, if demo~
cracy 1s given the first preference,
there are instances in which we have
got men of talent, men of knowledge
and wisdom who have come by the
process of direct elections.

If the aldermen can be elected
Mayor of the Corporation then the
Mayor 1s to be responsible to the
voter that is, the people in general.
He should be a direct representative
of the people. A man who comes
through the backdoor cannot be called
a representative of the people in the
proper sense of the term.

This is a hang over from the British
system and the British system of ad-
ministration was a conservative sys-
tern of administration. It was a
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sort of tradition-bound administra-
tion. And when we are bullding up
a new democracy, we do not want to
copy that tradition-bound British
system of administration. And alder-
men is only a shadow of that type of
administration. I think the aldermen
should go and then there should be
provision for divect election. Under
those provizions the councillors should
be directly responsible to the voters
because they are elected by the elec-

tor, not by an indirect process of
election.
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Ny wfesr gy oY foray war §, F o7
qf wadw s § Wit AT gEwr
Nfeey feqr My § Juw fedx
LaCIEE o

Shri D. C. Sharma: I welcome this:
new experiment in democracy. For
instance, here, in the Lok Sabha we
have a very large majority of persons
who are elected. We have given
nomination to some persons. By and
large, we have the principle of election
in Lok Sabha whereas in the Rajya
Sabha, we have the principle of in-
direct election and also the principle
of nomination. But, this new type of
democracy which we are going to
have in the Delhi Corporation Bill is
going to be a mixture of direct elec-
tion and indirect election. I think this
is a new experiment and as demo-
cracy is liable to be interpreted in-
different ways, there is no harm if we-
interpret it in this way.

But, one thing is there. We have not
tried the experiment 1in any of the
municipalities. We have not tried the
experiment in any of the Vidhan
Sabhas We have not tried this ex-
periment even though we have five
or s1x nominated Members, 1n the
Lok Sabha If we are gomng to em-
bark on this experiment,—1 am not
a prophet—I will say that this ex-
periment will have to be extended all
along the line If you think men of
learning, men of khowledge should be
brought into the Delhi Corporation, if
you are 1n favour of democratlic re-
presentation and functional represen-
tation, I do not see any reason why
we should not have democratic re-
presentation all along the line. In the
Lok Sabha, in the Vidhan Sabhas,
everywhere, you should have fhis
combination. Therefore, I say, being
a person who is interested in the
proper functioning of democracy, who
is interested in experimentation with
democracy, I welcome this measure
because I think it may be a polnfer fo
us for changing the endire concept of
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democracy in this country. 1, there-
fore, support this measure of having

aldermen.
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Shri Datar: | was very sorry to hear
arguments based on the theory that
aldermen are almost nominated per-
sons and the use of such highly
offensive expressions like “back-door”
in this connection. Both are entirely
wrong. These are not nominated
members, and they come by the front
door.

1 agree with Shri Shree Narayan
Das when he stated that democracy
does not necessarily mean direct elec-
tions in all the cases. In fact, there
are circumstances when first there is
& direct election by the electorate; in
such cases sometimes deficiencies arise
and in order to make the deficiencies,
it is advisabie to have recourse to in-
direct elections as well. That is the
principle on which we have got the
institution of the second chambers,
the Rajya Sabha here and the Coun-
cils in some of the States. In the
circumstances, it would be entirely
wrong to contend as some hon.
Members have done that merely be-
cause the institution of aldermen has
been reintroduced here, it is either a
back-&vor method or undemocratic
method. Both these charges are en-
tirely wrong.

Secondly, I may point out that so
4ar as India ia concerned, there are
two municipal corporations where we
fiave aldermen, that is, Calcutta and
Madras. In addition, it might be also
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noted that we have the :iastitution of
aldermen in the London County Coun-
cil. The number there it may be
noted is twenty whereas here we have
only six against 80 now which might
in course of tlme be six against 94.
Therefore, the number that we have
proposed is very small, and as pointed
out by Shri Naval Prabhakar there
might arise occasions where certain
interests might not find themselves
properly represented when their re-
presentation is absolutely essential and
legitimate, It is for the purpose of
making up such deficiencies that
power has been given to the Coun-
cillors, who themselves are elected
by direct franchise. to elect the
aldermen. If these persons are elect-
ed and if they amongst themselves
elect six persons, then where is the
denial of democracy, where is the
murder of democracy as some hon.
Members would have it?

Shri Hem Barua: Nobody said like
that.

Shri Datar: Under these circumstan-
ces I submit that this is a very good
institution, and we shall have very
experienced people, men of light and
learning in addition to thowe who have
been elected by direct franchise. As
some hon. Member pointed out the
other day, in Calcutta in a very large
number of cases Mayors have been’
chosen from szldermen as well. In the
circumstances, we should not put
them on a lower footing. Perhape
there would be greater advantage by
having aldermen. Hence I oppose all
these amendments. Certain other
points have been raised to which I
need not reply now.

Mr. Deputy-Spesker: I wnow put
amendments 5, 6, 7 and 130.

The question is:
(i) Page 8, lines 30 and 31—

omit “and aldermen”.
(ii) Page 8, lines 34 to 36—

omit “and aldermen shall Ppe
chosen by the comeillors from
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among persons who are qualified
to be councillors but are not
councillors themselves ®

(iii) Page 68—
omit line 20.
(1v) Page 99—

(i) line 2, for “eighty” substi-
tute “one hundred”.

(II) hne 8, for “eighty” substi-
tute “one hundred”.

Those 1n favour will say “Aye”
Some Hon. Members: Aye

Mr. Deputy-Speaker: Those against
will say “No".

Some Hon. Members: No

Mr. Deputy-Speaker: The Noes have
it.

Bhbri Vajpayee: The Ayes have 1. I
demand a division.

Mr. Depuoty-Speaker: Let the lob-
bies be cleared. Shri Vajpayee has
moved amendments Nos. §, 6 and 7.
He does not want indirect election of
aldermen I shall put these three
amendments together to vote. I shall
put amendment No. 130 of Shri Hem
Barua separately.

First, I shall put amendments Nos.
5, 6 and 7 to vote.

The question 1is:
Page 8, lines 30 and 31—
omit “and aldermen"”

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Page 8, lines 34 to 36-—

omit “and gldermen shall be
chosen by the councillors from
among persons who are quali-
fied to be councillors but are
not councillors themselves.”

The wmotion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 98—
omit lme 20.

The motion was negatwed.

Mr. Deputy-Speaker: I shall now
put amendment No 130 to vote.

The gquestion 18;
Page 98—

(1) line 2, for “eighty’ sub-
stitute “one hundred”

(ii) hne 3, for “eighty” sub-
stitute “one hundred”,

The wmotion was negatived.

Mr. Deputy-Speaker: So, the amend-
ment is lost.

Shri Vajpayee: The ‘Ayes’ have it.

Mr. Deputy-Speaker: It is too late.
The guestion is:

i‘l“'rhat clause 3 stand part of the
Bill.”.

Shri Vajpayee: 1 want division on
thus.

Mr. Deputy-Speaker: lLet the lob-
bies be cleared......

The Lok Sabha then divided: Ayes
100; Noes 19.
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Division No. 5]

Abdur Rahman, Molvi
Achaer, Shri

Agadi, Shri
Bakmiki, Shri
Barerji, ShriP. B.
Bhargavs, Pandit M .B.
Birbal Singh, Shri
Charurvedi, Shri
Chuni Lal, Shri
Daljit Singh, Shr:
Damani, Shri
Dasappe, Shri

Das, Shri Ramdhani
Das, ShriShree Narayan
Datar, Shri

Deb, Shri N. M,
Desai, Shri Morarji
Dindod, Shri

Dube, Shri Mulchand
Dwrivdi, Shri M. L.
Elayaperumal, Shri
Ganga Devi, Shrimata
Ganpati Ram, Shri
Ghosh, Shri M. K.
Hl.ldcr. Shpe:
Harvani, Shri Ansar
Hasda, Shri Subodh
Heda, Shri

Jangde, Shri

Joahi, Shria. C.
Kelika Singh, Shr
Karmarkar, Shri
Kedaria, Shr1 C, M.
Keshavs, Shri

Banerjee, Shr1 Pramathanath
Banerjee, Shri 8. M.

Barua, Shr:1 Hem
Chandramani Kslo, She1
Bliss, Shri M.

Ghossi, Shn

Goundar, Shri Shammuga

The motion was adopted,
Clause 3 was added to the Bill.

Clause 4 was added to the Bill.
Clause 5— (Delimitation of wards)
Shri Vajpayee: 1 beg to move:
(1) Page 10, line 3—
for ‘multi-member’ substitute

‘single-member’.
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Keskar, Dr.

Khedkar, Dr. G. B,
Kripalsni, Shrimsti Sucheta
Kureel, Shri B. N,
Lachhi Ram, Shri
Lahiri,Shei

Maiti, ShriN. B.
Malliah, ShriU. S.
Maiviys, Shri Motilal
Maoiyangadsn, Shri
Menon, Dr, K. B.
Mishra, ShriB. D.
Mishra, ShriR. D.
Mishza, ShriR. R.
Mohammad Akbar, Seikh
Munisamy, ShraN. R.
Mukezjee, Shri H. N.
Naidu, Shri Govindarajelu
Nanjappa, Shri
Narasimhan, Shri
Nek Ram Negi, Shri
Oza, Shri
Padam Dev, Shri

Pande, ShriC. D.
Pandey, Shri K. N.
Panna Lal, Shri

Patel, Shrimati Maniben
Pillai, Shrt Theanu
Prabhakar, ShriNaval
Radha Raman, Shri
Ramakrishnan, Shri

Raman, Shri Psttabbi
Ramaswami, Shr1 5. V.

NOES

Jaipal Singh, Shn:
Kumbhar, Shn’
Kunhan, Shyi
Majhi, Shri R. C.
Manay, Shn
Mullick, Shri B. C.
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Raoe, Shei

Rl-hﬂno. Shri

Rao, ShriR. J.

Sadhu Ram, Shr)
Samanta, ShriS. C.
Samantsinhar, Dr,
Sanganns, Shri
Sarhadi,ShrijAjit Singh.
Satyabhama Devi, Shrimati
Satyanarayaos, Shri
Shah, ShrimatiJaysben
Shakuntala Devi, Shrimati
Shankarsiya, Shri
Sharma, SheiD. C.
Sharma, ShriR. C.
Shivansnjappa, Shr
Siddangnjappa, Shri
Singh, Shti Babunath
Singh, ShriD. N.

S!:D'hu Shfi H. P.

Singh, Shri M. N.
Sinha, Shri B, P.
Sinhasan Singh, Shn
Snatak, Shri Nardeo
Subbareyan, Dr. P,
Sumat Prasad, Shes
Sunder Lal, Shri
Thimmaish, Shri
Thitumala Rao, Shn
Uike, Shn

Varma, Shri R. K.
Vedakumari, Kumari M.,
Wadiws, Shri

Pandy, $hri Serju
Rao, Shri T. B. Vittal
Sharma, Shri H. C,
Supskar, Shri
Tangumani, Shri
Vaipayee, Shri

(ii) Page 10—
after line 3 add:

“Provided that wards where
from reserved seat councillors
are to be elected =shall be
double-member wards.”,

(iii) Page 10—

after line 10, adds:

“Provided that delimitation of
wards shall be carvied ocut in
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[Shri Vajpayee]
such a manner that the ratio
between the population of each
ward and the number of seats
allotted to 1t 1s, so far as
practicable, the same through-
out Delm”

Mr. Deputy-Speaker: Then, Shn
Hem Barua has amendments Nos. 137
and 138 Amendment No 137 can-
not be moved, since it"1s the same as
amendment No 12

Shri Hem Barua:'l beg to move
Page 10—
after hne 8, add

“Provided that the wards,
where reservation is made for
the election of Scheduled Caste
councillors, shall be divided
into double-member wards”

1 have an objection to dividing the
Delh1 Corporation wards into multi-
member wards 1 say that these
wards must be single-member wards,
an exception being rmade in the case
of wards where there is reservation
for Scheduled Castes, so that such
wards may be double-member wards

Mr. Deputy-Speaker: All these
amendments to clause 8 are before
the House.
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Shri Datar: This question was
considered fully by the Joint Com-
mittee The original proposal was
that there should be single-member
constituencies. But after considering
both the aspects of this case, it was
considered proper and advisable to
have multi-member constituencies. I
believe it has certain advantages.
Therefore, it would be better to have
the recommendation of the Joint
Commuittee in this respect

Mr. Deputy-Speaker: 1 shall now
put amendments Nos 12, 13, 14, and
138 to the vote of the House,

The question is:
Page 10, line 3—
for “multi-member”
tute “single member”,
The wmotion was negatived.

Mr. Deputy-Speaker: The gquestion
in:

substi-

Page 10—
after line 3, add:

‘“Provided that wards where-
from reserved seat councillors
are to be elected shall be double-
member wards.”

The motion twas negatived.
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j'ur. Deputy-Speaker: The gquestion

Page 10—
after line 10, add:

“Provided that delimitation of
wards shall be carried out in
such a manner that the ratio
between the population of each
ward and the number of seats
allotted to it is, so far &s prac-
ticable, the same throughout
Delhi.”

The wmotion was negatived.
Mr. Deputy-Speaker: The gquestion

Page 10—
after line 3, add:

“Provided that the wards,
where reservation is made for
the election of scheduled
caste councillors, shall be
divided intc double-member
wards.!l

The motion was mnegatived.
i'Mr. Deputy-Speaker: The question
‘“That clause 5 stand part of

the Bill”.

The motion was adopled.
Clause 5 was added to the Bill
Clauses 6 to 9 were added to the Bill
Clause 10— (Right to wote).
Shri Hem Barua: 1 beg to move:

Page 18, lines 22 and 23—

for ‘but no elector shall at
any election give more than one
vote to any one candidate’ sub-
stitute—

‘and an elector may cast his
vote or votes in favour of
one or more candidates’.

Now, there are going to be plural
mémber constituencies. As I have
stated already, I am opposed to it in
principle. The purpose for which it is
granted will be nullified if we stick on
{0 distributive votes and not to cumu-
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lative votes. I we want to do good
t¢ certain minoritias in certain wards
or in certain areas, we have {0 grant
them the cumulative system of vote,
or else the very purpose of sateguard-
ing their interests or the claims of
the munorities would be nullified, and
as a result of our own measures we
would not be able to give them pro-
per representation.

That is why I say that instead of
distributive votes, there should be
cumulative votes, so that an elector
may cast his vote in favour of one or
more candidates as he chooses.

Mr. Depoty-Speaker: Amendment
moved:

Page 13, lines 22 and 23—

for ‘but no elector shall at
any election give more than one
vote to any one candidate’
substitute—

‘and an elector may cast
his wvote or votes in favour
of one or more candidates’.

Shrl Datar: 1 oppose this amend-
ment.

Shri Shree Narayan Das: 1 would
like to point out one thing in this
connection. In sub-clause (2) of
clause 10, we find:

“ . . no elector shall at any
election give more than one vote
to any one candidate.”.

But there is no penal provision in
this respect. In the Representation of
the People Act, there is a provision
that if in a double-member consti-
tuency, any voter casts two votes in
one box, then one vote becomes in-
valid. But here there is no such
penal provision. I think it would be
better if it is specifically stated that
in case a voter casts both his votes
for one candidate, then both the votes
will become invalid. This must be
clarified fully, and I think the Minis-
ter should incorporate the necessary
amendment for this purpose. Although
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{Shri Bhree Narayan Das)

I have not given notice of any amend-
ment to this effect, I would urge the
Minister to make the amendment that
in case a voter casis more than one
vote for a single candidate, then all
the votes will become invalid.

15 hrs.

Shri Datar: It is not necessary to
have any such provision. Secondly,
it is a penai provision and it need not
be considered at this stage. If neces-

ssry, provision might be made in the
rules in this respect.

Mr. Deputy-Speaker: 1 shall now
put amendment No. 141 to vote. The
question is:

Page 13, lines 22 and 23—

for “but no elector shall at any
election give more than one vote
to any one candidate” substitute—

“and an elector may cast his
vote or votes in favour of one
or more candidates”.

The motion was negatwed.
The question is:

“That clause 10 stand part of
the Bill”.

The motion was adopted,
Clause 10 was added to the Bill.

Clauses 11 to 15 were added to the
Bil.

Clanse 16— (Relief that wmay be
claimed by the petitioner).

Shri Shree Narayan Das: Here the
words ‘returned candidate’ are being
defined. In view of the fact that
during the Jast general elections,
petitions have been filled on the
ground of who is a contesting candi-
date, who is a candidate and returned
candidate, I think it is better if the
words ‘contesting candidate’ are also
defined.

There are three provisions in the
Representation of the People Act.
One is that there iz a list of candi-
dates published. Then a certain time
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15 fixed and within that period if any
candidate withdraws, he will be treat-
ed as a contesting candidate, although
there is no definition in regard to
that. Then there is a provision for a
candidate to retire during a certain
period. Now the question has arisen
whether a person who retire before
the fixed daie is a contesting candi-
date or not.

Therefore, in view of the fact that
certain doubts have arisen, I think
it will be better if the term ‘contest-
ing candidate’ is also defined as Te-
turned candidate’ iz being defined. If
this is not possible here, then provi-
sion should be made for this also
mn the rules under the Act.

Mr. Deputy-Speaker: Nothing to
he said?

Shri Datar: No.

Mr. Deputy-Speaker: The question

3N

“That clause 16 stand part of
the Bill”,

The motion was adopted.
Clause 18 was added to the Bill.

Clauses 17 to 36 were added to the
Bill.

Mr. Deputy-Speaker: Amendment
No. 34 relating to new clause 38A is
not moved.

Clauses 37 and 38 were added to the
Bill.

Clause 39— (Rural Areas Corunit-
tee and Education Committee).

Shri Datar: 1 beg to move:
Page 27, line 29—

for “the rural areas” zm.bm.‘
tute:

“any of the matters specified
in sub-clguses (i), (ii) and
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(iil) of clause (&) of sub-sec-
tion(3)".
Shri T. B. Vittal Eao (Khammam):
1 beg+to move:

(i) Page 27, line 6—

- before “of” insert “and a Fin-
ance Commitiee”.

(ii) Page 28—
after line 3, insert:

“(8A) The Finance Commut-
tee shall consist of seven mem-
bers including the Municipal
Chiet Accountant and the Muni-
cipal Chief Auditor and the
rest elected by the members of
the Corporation after each gene-
ral election or as soon as pos-
sible at any other meeting sub-
sequent thereto.

(8B) It shall be the duty of the
Finance Committee—

(a) to examine the estimates
of expenditure under various
heads and submit its reports to
the Corporation;

(b) to examine the expendi-
ture incurred for the various
items of expenditure under the
Municipal Corporation and sub-
mit its reports to the Corpora-
tion;

(c) to discharge such other
functions of examining the esti-
mates of expenditure or ex-
penditure incurred as may be
assigned to it by a resolution
of the Corporation in this be-
half”.

{iii) Page 28, line 5—

before “shall” insert “and
the Finance Committee”,

Mr. Deputy-Speaker: All these
amendments are before the House.

Shri T. B. Vittal Rao: The amend-
ments are self-explanatory. In addi-
tion to some of the Committees that
are there like Education Committee,
Rura! Areas Committee and some
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other Committees, I would lka
that a Finance Committee be also
elected. This would look into the
various items of expenditure and
estimates and make certain recom-
mendations and submit periodical re-
ports to the Corporation, to be taken
note of by the Corporation. This
Committee will be a fully elected
Committee, with the members includ-
ing the Municipal Chief Accountant
and Municipal Chief Auditor. The
functions of this Committee will be
to examine the estimates of expendi-
ture under various heads, expendi-
ture incurred for the various items
and to submit reports to the Cor-
poration. [t will alsa discharge such
other functions of examining the
estimates of expenditure or expendi-
ture incurred as may be assigned to
it by a resolution of the Corporation
in that behalf

This is similar to, I do not say the
same as, our Estimates Commitiee or
Public Accounts Commitiee. But the
idea is more or less the same, s0 that
this Committee would be of valuable
assistance in the working of the
Delhi Municipal Corporation.

With these few words, I request the
Minister to accept my amendmaents.

Shrl Datar: 1 oppose all these
amendments except mine.

Shri T. B, Vittal Rao: We want the
1easons.

SBhrl Datar: No reason is necessary.

Mr. Deputy-Speaker: 1 shall now
put amendments Nos. 149 to 151 to
vote.

The question is:

Page 27, line 8—

before “of” insert “and a Fin-~
ance Committes"

The motion was negatlived,
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Mr. Deputy-Speaker: The question The motion was adopted.
ta: The question is:

Page 28— “That clause 30, as amended,
after line 3, insert: stand part of the Bill",
“(6A) The Finance Commit-

tee shall consist of seven mem-

bers including the Municipal
Chief Accountant and the Muni- Clause 39, as amended, was added to

cipal Chiet Auditor and the the Baill.

rest elected by the members of
the Corporation afier each gene- Clauses 40 and 4}5_;;‘5”8 added to the

ral election or as soon as pos-
sible at any cother meeting sub- Clause 42— (Obligatory functions of
sequent thereto. the Corporation)

(6B) It shall be the duty of

The motion was adopted.

the Finance Committee— Shri Vajpayee: I beg to move:
(a) to examine the estimates Page 30, line 17 after “primary”
of expenditure under various insert “and secondary”,

heads and subrmit 1ts reports to
the Corporation;

(b) to examine the expendi- fTeTt Vg | T 3 fzqr
ture incurred for the wvarious w = q v IF“I s
items of expenditure under the T R B & ¢ Sufeaw fadnw ¥ Sy
Muimc;pal Cmt:potrat.:;:‘n r:nd sub- ey N TE § S9 F THAETL HGY-
qut 158 reports to the Lorpora- WH N ¥AR svafaw fowr ¥ d=rem
tion;

(c) to discharge such other T SR gET | W S & 2
functions of examining the & d ug w1 % } 5 wreafas faen
estimates of expenditure or ex- ®Y, JFFEO TIHFTA W, W wTERe
penditure incurred as may be W * fea oAt
assigned to it by a resolution i; 3 w0 wef
of the Corporation in this be- & AN wreafaw fyer o« @ & S K

half,
The motion was negatived.

.Hr, Deputy-Speaker: The question greafis fosr & ol Wy 9E ¥

Ty FEm woeR v ofa W

Page 28, line 5. et A et weafuw fowr Wy

before “shall” insert 3w A ¥ Frafg o w1 feeht

and the Finance Committee” nreafie farmay & waw opw ¥, 99 oY

The motion was negatived. ot W ¥ ) feeht ¥ sy

Now, I shall put amendment No. 6 & 1 w7 T ag WA & et

153

;ues:i.;:nnthi:: vote of the House. The frer @nlt W B BR wwark

Page 27, line 29— ¢ i SR

for “the rural areas” substitute—

qiferay{e w7
‘“any of the matlers specified in :
sub-clauses (i), (ii) and (iii) of TR %’Q
clause (a) of sub-section (8)". arenfas
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ot ¥ woer § e v e w et
T # g WA ot W wwfe A o
wifgd 1

Mr. Deputy-Speaker: Amendment
moved:

Page 30, line 17—

after “primary” insert “and secon-

dary”.

st AW AATET  IJqTSAW  HEYEW,
wolr =T Aot Sft & ot |awra ot
&, & 3= ¥ a0 FIAT § 1 € BT wLA
gz & fr faeelt ¥ srafas i areafas
fererr ®Y sgaoay T @R @ 5 o
®1 quiq Ay fapar S awar | St
famt Y g § FT 95 TAATH | A
Faa fafaes #HE & ar N g§Q
wfafgew safear § 97 & w=v@
St Srafuw fauy & sar @ 99 ° 5
mmﬁ%ﬁ\so,\so ATF 931G
I & + w9 frER w1 g g fv o
ey & w Arefaw fawar 92 &
&G AT WA WiEIgE & | fEedr

27 NOVEMBER 1957

Corporation Bill 2604

AOET § I ® g0 Y § 1w Adr
wreafaw forar & fog oY grax aw—=a
e § 99 F wearow) ) &3 §, &fea
X w7 w07 T § ? e w W afy

wr ¢ fe & ar Ay fasyw wgfafaus
wafeqt & q® @ € av e fadft

NOTHT & O W & | WX A% ¥
T WY ¥ Y@ A ww @ R W
IT W TR A9 FTH FIEAAE HTH
goT & | oy aw wrsafaw faar ¥ £ gAY
®T FFaY &, IW & WA 7 gERAY g,
3 @R &y I 7 TG X 4 | 98
TT FTW ¥ a9 ¢ e 9= & T T
F €F FTH T GOOIHT §, I FUE 9L
¥ & waa fafme &1 @
I AT ARGy A AT gWHA
Y, NI A AU AT B

Shri Datar: May I point out, as
the hon Home Minister has already
done, that the responsibilily in res-
pect of primary education 1s suffi-
ciently heavv? He has also pointed out
the circumstances under which he
had to find a large amount-—in terms
of lakhs—for the purpose of gving
good buildings to the extent he can
so far as primary education itself was
concerned It 13 also a pownt which
might be noted that it 18 open to-
the Municipal Corporation to run
or maintain certain secondary
schools But that does not mean
that the whole Lability of having
an establishment or a depart-
ment for secondary education—
taking the whole burden of a:ding or
recognising or doing other things as
a department-—should be thrown en-
turely on the Corporation itself. I
belhieve that wunder the present cir-
cumstances the Municipal Corpora-
t.on will have suffictent work so far
as primary education 18 concerned
and 1t would not be in the interests
of the Municipal Corporation itself

to fasten on i1t mare burdens at least
at this stage.

It would be open to the Municipak
Corporation, in a proper case, afiter



2605  Delhi Municipal

[Shri Datar}

they find that they can deal effectively
with this to take over this question,
‘because it has been mentioned in the
discretionary subjects. The question
is, should it be a compulsory subject
to start with. I believe that the pro-
wvigions that have been made are per-
fectly reasonable and would give the
Corporation sufficient time for first
putting primary education on a sound
footing and then considering the fur-
ther question as to whether secondary
education should also be taken over
by them.

Mr. Deputy-Speaker: I will now
put the amendment to the vote. The
-question is:

Page 30, line 17—

after “primary’’ insert "and secon-
dary”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 42 stand part of
the Bill.”

The motion was adopted.
Clause 42 was added to the Bill.

.Clauses 43 and 44 were added to the
Bill.

eClause 45— (Constitution of the Stand-
ing Committee)

Shri Vajpayee* Sir, I beg to move:
Page 33, line 11—

add at the end: —

“and such election shall be held
in accordance with the system of
proportional representation by
-means of the single transferable
vote.”

off ey : JuTenEw AERE, WS
- vy wr ey Rfer wafeqt & frafe
- I ¥ yATX qTfE ¥ B ) xw WY
- uTQ § ¥ ¥ 3w NwA & frd dere
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and such election shall be held in
accordance with the system of pro-
portional representation by means of
the single transferable vote,
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Shri Datar: I am not accepting this
amendment for the reason that in all
cases when members of Standing
Committees are to be elected, they
ought to be elected by the ordinary
method so that there would be greater
harmony and greater cohesion bet-
ween the members and the work
will be more effective than by having
proportional representation.

Mr. Deputy-Speaker: 1 will now
put the amendment to the House.
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The Question is:
Page 33, line 11—

add at the end: —

“and such election shall be held
in accordance with the system of
proportional representation by
means of the single transferable
vote.”

The motion was negatived.
_ Mr. Deputy-Speaker: The question
is:
‘“That clause 45 do stand part of
the Bill.”
The motion was adopted.
Clause 45 was added to the Bill.

Clauses 46 to 53 were added to the
Bill.

Clause 54— (Appointment, etc. of the
Commissioner)

Shri Vajpayee: Sir, I beg to move:
Page 37, lines 4 and 5—

for *“not less than three-fifths
of the total number of members,”
substitute “the total number of
members and by a majority of
two thirds of those present and
voting.”

2 * g wrrwar ¥ wfws
sfeex Irx f2d 77 & W wTOREA
¥ SrvaATTaE WY 9 ¥ AW ¥
iy afewes s w7 wae fear
& 1 sfigaz & ox & fag o o &V
frprr gu ¥, I A FrE & T
F & za ot wm ol argar 1 g
a1 ¥ A ®
e ¥ R a@ wfwwre ¥ g w72
e w1 gEd WY TR Y
N avew W A AT § IT ¥ W
@ & @7 wy ag difivr wow P
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wfauaT AgRT W WA & ddw
#F o o sgrear #F af § ag afr wAT
¢, S it vy W fmar o wifad
afz wfawag TRy srendeT & wg-

¥ faware & 23 o™y 9 I Y g
2 ¥ smaear AR WO @Y T oW
qfcormsr ag R fs wrcdiiET & Wiy

R ¥ agEa ¥ g femm am, =
Hor w7 A ® ot AdY g | Afer oY sy
Y 7§ &, 59 § 74 vw SuwT Iqfeqy
fear 3 1 iy fadgy § x@ gy
'.T"’ﬁm?»ﬁwmﬁ——

The Central Government

(a) shall remove the Commissioner
from office if at a special meeting of
the Corporution called for the purpose
a resolution for such removal has
been passed by a majority of not less
than three-fifths of the total number
of members;

A HOTHT g & % three-fitths of

the total number of members %! HTE
the total number of members and by
a majority of two-thirds of those
present and voting

g o fzgr wm W W a®@ ¥ W
€T WY "eeE wY fray oo

Shri Datar: So far as thizs guestion
is concerned, the approach of the hon.
Member is wrong. The Municipal
Commissioner is appointed for the
purpose of carrylng on his duties.
Only in exceptional circumstances,
when there is any gross irregularity
or wrong conduct on his part, the
Corporation will remove him. In
these circumstances, if the removal is
made extremely easy, it might create

- difficulties. Therefore, I would submit
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that the provision here has been ac-
cepted by the Joint Committee after
full consideration If there is a
majority of not less than three-fifths,
that ought- to be sufficient That
would act as, restraining influence so
far as the Municipal Commissioner’s
conduct 1= concerned and that would
add to healthy traditions So, the
approach of the hon Member to this
question 1S wrong

Mr. Deputy-Speaker: I shall put
amendment No 48 to the vote of the
House

The question 1s
Page 37, lines 4 and 5—

for ‘“not less than three-fifths
of the total number of members,”
substitute ‘“‘the total number of
members and by a majority of
two thirds of those present and
voting "’

The motion was negatived
Mr. Deputy-Speaker: The question
is:

‘““That Clause 54 stand part of
the B:I"
The motion was adopted.
Clause 54 was added to the Bl

Clange 55.— Sclary and allow
ances of the Commaissioner)

st wrwIdt  IuTeRwT WERW, ¥
fordaw & wrq ¥y 9T /K WAT ¥e
AL ¥ QU W FTAT WRAT ¥
mfe @ wwrT 2
Page 37—
after line 21, add-

“Provided further that in flxing
such salary or allowances or in
varying them, the Government
shall take into consideration the
recommendations if any, made by
the Corporation in this regard”™

sy vy § o sygfafave sl
&R, 37 B R WK ST & W
* 2 ¥ frvwg @ ¥ wivwre &
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e F faaroor faar man § e o Y
wEAeT ¥y mE § IW ¥ wE ™
qaw ¥ wfae wr gaifesc 2 faar

‘“Provided further that in fixing
such salary or allowances or in
varying them, the Government
shall take into consideration the
recommendations, if any, made by
the Corporation in this regard.”

& gawar ¥ & ag suwT TWT
TRy & W ¥& @vwre fasar e )

Shrl Datar: I am afraid this is
neither reasonable nor practicable.
The Commuissioner 1s to be a very high
officer It would be open to the Gov-
ernment to appoint a hagh officer and
naturally the Corporation has to give
the pay and allowances which he ge-
neral gets In those circumstances,
there should be ne recommendation
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so far as the guestion of pay is con-
cerned. The high post that he occu-
pies should be such that that alone
should be taken into account and not
merely the question of pay. If, for
instance, we insist upon having an
officer of a lower grade ot pay. then
it may be found that he may not be
a suitable officer. Difficulties might
arise. ‘They are very heavy respon-
sibilities. In these circumstances, I am
afraid that the hon. Member's ap-
proach is not correct.

Mr. Speaker: I shall put amend-
ment No. 49 to the vote of the House.

The guestion is:
Page 37, after line 21, add:

“Provided further that in fix-
ing such salary or allowances or
in varying them, the Government
shall take into consideration the
recommendations, if any, made by
the Corporation in this regard.”

The motion was negatived.

Mr. Speaker: The question is:

“That Clause 55 stand part of the
B

The motion was adopted.
Clause 565 was added to the Bill

Cloures 38 to 38 were odded to the
Bill.

MOTION RE: STATEMENT BY ¥YIN-
ANCE MINISTER ON HIS VISIT
ABROAD

Mr. Speaker: There is only one
more minute. We will take up the
other work.

Shri M. B. Masanl (Ranchi--East):
Sir, before 1 commence, the House
wouild like to know when the debate,
which would be adjourned today, will
be resumed.

Mr. Speaker: It will be resumed
tomorrow as the first item after Ques-
tion Heur.
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Shri C. D. Pande (Naini Tal}):; May
I also enquire if it"is possible to ex-
tend the time to four hours at least
instead of 2§ hours. It is a very
important question. Many people
who have not spoken would like to
speak on this as it is a guestion of
policy—economical as well as poli-
tical. So, more time should be given,

Shri Yajnilk (Ahmedabad): There
are 52 persons who sent in this, Sir.

Shrxi C. D. Pande: There are 400 on
this side.

Mr. Speaker: This ought to have
been part of planning, I said. But we
will take this up independently. We
will consider this matter and we ghall
see as we proceed.

Shri M. R. Masaxni: Mr. Speaker,
Sar, the notice of motion which stands
iIn my name has been put before the
House on behalf of the Independent
Parliamentary Group and the Gana-
tantra Parishad Group in this Par-
liament, and I have great pleasure in
moving this motion. I beg to move:

“That the statement by the
Finance Minister on his visit to
the U.S.A., Canada, th¢ UK,
and West Germany, laid on the
Table of the House on the 13th
November, 1887, be taken into
conaideration.”

The purpose of raising this debate
on the statement laid on the Table by
the Finance Minister is to focus at-
tention to this country’'s great need
for foreign capital, and to consider
ways and means by which we can
create in this country a.climate which
will attract that capital. I hope, Sir,
that this debate will not be diverted
from this essential purpose in the
national interest into the realm of ex-
tranecus ocontroversies.

It is not necessary, at this stage in
our economic development, to stress
the need for foreign capital. The im-
mediate gap in our foreign exchange
position with which we are faced bhas
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been officially stated to be Rs. 700
crores or 1400 million dollars. This,
however, 1s only a flea-bite compared
to our real need for foreign capital
over the next few decades. This
country will remain in need of fore-
ign capital for as far as we can see,
certainly for half a century,

The basic fact about our economy
is that we bhave too many people and
too little land and capital. Wealth is
created by the application of human
energy to tools and machines. We
have in our country toco many idle
hands, too many mouths to feed, but
too little of wealth or capital in the
shape of tools and machinery. If we
do not want to squeeze our people
still further, if we do not want to
grind them 1n greater poverty, if we
do not want to subject them to the
most cruel and brutal form of exploi-
tation and get surplus wvalue out of
them in order to build up our capi-
tal—and I am sure nobody wants to
do that—the only way in which we
can restore this population-capital
ratio is to supplement our own sav-
ings with capital resources imported
from abroad from the savings of those
more fortunately placed m  other
countries

Even a Communist country hke
China has had to resort to a great
deal of dependence on foreign capital
and aid. Since Professor Nicholas
Kaldor has been favoured this year
with legislative approval in this
House at the time of the Budget, it
may not be out of place to quote his
experience after his recent visit in
Communist China, I think it was
towards the end of last year, at the
Invitation of the government of that
country. In the report that he has
made on his return, he says that they
sre getting technical assistance on the
widest scale for designing, installa-
tions and training, there are thousands
of technicians and designers—Ger-
mans, Czechs, Hungarians and, espe-
winlly, Russians——and they are also
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getting a vast amount of equipment.
Professor Kaldor goes on to make the
observation:

“I should feel relieved if United
States aid to India were one-fifth
as much as Russian aid to China.”

In our pursuit of foreign capital,
where shall we find it? The count-
ries where we can find surplus capital
are those countries which have
gone through the process of indus-
trialisation and which enjoy a very
high standard of life for their own
people. Of these countries, which
can be found in Western Europe and
North America, the United States is
undoubtedly the most obvious market
from which we can import capital.

The United States’ post-war export
of capital has been quite phenome-
nal; unfortunately, 1t has not come to
our country. We have not even
scratched the surface of what United
States private capital can come into
this country. This is obvious from the
fact that we have got less American
capital 1nvested here than that from
West Germany and only one-tenth of
that which we have from the United
Kingdom

This is not surprising, as our aware-
ness of the need for foreign capital 15
rather recent Even now, I may be
permitted to say, many of our laws
and admunistrative attitudes are not
tuned to the realisation of our basic
needs.

Now, Sir, 1 come to the statement
laid on the Table by the Finance Mi-
nister, which is the subject matter of
this debate. I find that statement to
be unexceptionable. It gives a fair
picture of the position and the possi-
bilities as I can understand them.
It gives a picture of measured opti-
mism which I believe to be well
justified.

Having been in the United States
2 few days after the Finance Minis-
ter’s visit, I should like to confirm
the wide interest and the widespread



aéis Motion re:

goodwill which exist for this coun-
try. 1 should like also to say that
everyone who met the Finance Mi-
nister or listened to him carried a
very favourable impression of our
country’s case for foreign capital and
aid and that he placed the case for
this country in a manner that is con-
sistent with the ability which we
always expect from him, but also with
a tact and patience with which we,
unfortunately, in this House are not
too closely acquainted.

I, Sir, will have no difficulty in ac-
cepting the amendment that has been
tabled to my motion by Shri Frank
Anthony and which he will no doubt
move presently. I regret I cannot
accept the two other amendments
which have been moved from diffe-
rent quarters of the House, which
seek to deprecate or disapprove of
that report.

I had occasion to be in the United
States a few days after the Finance
Minister in response to an invitation
to address the International Indus-
trial Development Conference at San
Francisco last month, the purpose of
which was to foster and encourage
investment of private capital in
under-developed countries of the
world including our own. The Birla
Delegation of industrialists were pre-
sent after having completed their
own task with great zest, and there
were about 20 or more Indian dele-
gates present. The Conference was
opened with a very statesmanlike
speech by Mr. Eugene Black, Presi-
dent of the World Bank, who has
proved to be in action a great friend
of this country. The two speeches
made from this country were by Shri
H.V.R. lengar, Governor of Reserve
Bank, and myself I would like to
say at this stage what a profound im-
pression Shri Iengar made by a very
able presentation of the Government
of India’s case, We tried, Sir, to
Put across to this very influential
gathering of 200 leading American
industrialists and businessmen and
400 others from the rest of the world
the case why this country should pro-
vide & market for economic invest-
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ment. We presented to them a pic-
ture of a sound economy of a Govern-
ment which approached problems in a
pragmatic manner, and the fact that
in our mixed economy free enter~
prise still had an important and a
major part to play. We explained
the mainsprings of our democratic
planning, and we confirmed to them
our feeling that the Indian people
were determined to eschew totalita-
rian paths.

1 feel, however, that it would be
unrealistic for us to expect the cli-
mate for investment in a country like
ours to change by reason of brief
visits or by reason of speeches, how-
ever persuasive they may be. I think
the House will agree that what will
make a decigive change in the climate
abroad is our own policies and actions
at home in our own country.

I tried during my two and a half
weeks stay there to find out what it
was that was coming in the way of
further economic and investment ald
in this country, and I propose during
the rest of the time I take of this
House to confine myself to sharing
with the House an understanding of
these difficulties or obstacles that
come in the way. It is not enough to
say that there are misconceptions.
There are misconceptions. Visit such
as those of the Finance Minister cer-~
tainly go part of the way to remove
them. But, apart from misconcep-
tions, there are real difficulties, real
problems, real obstacles, and I think
it is to the latter that we should con-
fine our attention this afternoon.

1 would like to treat Government
to Government loans separately from
the investment of equity capital.

In so far as Government to Gov-
ernment loans or credits are concern-
ed, there can be no doubt, as the Fin-
ance Minister’s statement makes clear,
about the desire of the United States
Administration, the President and his
Advisers, to be of help to this country.
Unfortunately, that desire csn only
have limited application by reason of
the Presidential system of Govern-
ment that prevails in the TUnited
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States. It may be difficult for some
people in this country to understand
why, when Pres:dent Eisenhower and
his Advisers want to help this coun-
try, they should not be able to give
unlimiied aid to Jndia.

It 15 true that in our own country,
if the Prime Minister and his col-
leagues were to decide on a certain
magmtude of credit to Burma or to
some other neighbouring country.
they could count: on ratification by
this House, because we function under
a parliamentary system of Govern-
ment. In the Dnited States, however,
there 1s a division of functions and
powers. And the power of the purse
iz very definitely within the province
of the legislature which fairly con-
sistently flouts the President's recom-
mendations from year to year. It is
not possible, therefore, for the Presi-
dent of the United States to be able
to give the kind of economic credits
that our own Prime Minister would
be fortunately placed to do.

1 think we must therefore appre-
ciate the fact that, with the best
will in the world, the President and
the Administration of the United
8tates, functioning under a Presiden-
tial form of Government, have rather
a limited capacity to go out of their
~way to give credit to this or any
other country. However, I think it
23 correct to say that a certain mea-
‘sure of help which i3 within the
power of the Administration may
be expected by us. It we want any-
thing of the nature that our own
Prime Minister and the Finance
Minister have indicated, a 500 million
-or 600 million dollar line of credit,
then, it is obvious that the United
‘States Administration will have to go
to Congress.

Among the people 1 met, there was
<onsiderable difference of opinion.
There were some who held the view,
both Indians and Americans, that it
would be disastrous to go to Cong-
ress at this time with a request for
economic aid 10 this country, that i
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this was rejected it would have a
very unfortunate effect on the rela-
tions between the countries and the
impression it would make elsewhere,
and that therefore such a reference
by the United States President should
be deprecated.

I met, on the other hand, Ameri-
cans who are {riendly to India, who
know our problems, who have been
here, who felt that this was not a
fair picture, that if our Government
were to put concrete projects before
the United States Government in
the realm of agriculture, irrigation,
road development, ports, harbours
and power, the Congress would be in
a mood to sanction not only half a
billion dollars but even one billion
dollars or more in an endeavour to
help India to put its plans of econo-
mic development across. In the fear
of such divergence, I would hesitate
to express & personal view.

One thing is clear. There are
several difficulties in the way of
Congress sanctioning large-scale funds
for this country at this stage. The
first of these is Sputnik and a very
widespread desire in public opinion
there to catch up with Soviet deve-
lopment in the sphere of capturing
space with all its military implica-
tions. The second factor ia the fact
that 1958 is election year, a year
when Congressmen in the TUnited
States are extra cautious in sanction-
ing funds which involve the burden
of taxes at their end. A third factor
is the question of priority between
different countries. There are so
many countries wanting aid. Te
which country should ald be gives
and how much?

I think it is clear, and 1 was given
this feeling by all I met, that our
foreign policy of non-alignment does
not come Mm the way nor does our
socialiat pattern of society come in
the way of a sanctieon of credits of
the nature that we need. The United
States Congress sanctioned funds
quite cheerfully to Britain under a
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Socialist Government and up to now
it has sanctioned funds, both
economic gnd military, to the Com-
munist dictatorship in  Yugoslavia.
It is not likely, therefore, to worry
about our policies so long as we are
within the broad stream of democra-
tic advance.

But I would be unfair to the House
if I were to stop there or to suppress
a fact which stands out to anyone
who visits the United States. That is
this. Sometimes, needless irritation
and offence is given by some of those
who may speak in our name. Our
able and charming Ambassador has
been known by everyone to be grap-
pling with this difficult situation with
the greatest tact and patience over
the last four or five years. But I
do not feel the same can be said of all
those who speak for our country
there. Here and I must say with
great regret and reluctance and in
pursuit of an unpleasant duty, that
the provocative utterances and
postures of our Defence Minister, in
his capacity as UN representative, of
which we had recent experience on
November 18, sre a heavy liability
that this country carries in its effort
to create a climate of friendliness in
the United States.

On this. there is unanimity, and
among the many friends of India
whom I met in the world of business,
journalism and teaching, there was
not one who did not express regret
that this country of Gandhi, that a
people with traditions and qualities
of humility, gentleness, tolerance,
wisdom, dignity and detachment,
could not be represented in the
world’s councils by sbmeone who was
a more representative embodiment
of these gualities.

Now, 1 have finished with the
Government-to-Government loans, I
turn to equity capital. Here, 1 agree
with the Finance Minister’s state-
ment that the long-term  prospects
are good. There is increasing under-
standing among American industria-
lists and financiers that this country,
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great potential market for investment,
When our plans go further there will
be greater purchasing power and new
markets for machinery and capital
goods,

On the other hand, businessmen
will judge each proposition on busi-
rness grounds and not on grounds of
politics. Here, one is faced by the
fact that money is scarce today, that
bank rates are rising =all over and
we have many rivals for capital. So,
undoubtedly comparisons are made
between our conditions and those
that prevail in other parts of the
world.

Here, 1 think the House should
be aware that there are several
diffticultiecs that the ¢ prospective
foreign investor feels in coming to
our country, and there is a great
deal that this House and the Govern-
ment can do in putting them right.
The first of these is that our con-
cept of what is a reasonable profit
or a rate of return is not in tune with
that which prevails internationally.
Qur concept of a reasonable profit in
this country has been statistically
proved to be lower than that which
is available in North America, Latin
America or Western Europe.

I ghall give an example from the
rate of royalty fees that we are
permitting for the use of patented
processes of foreign manufacturers, I
understand that we have set & maxi-
mum of five per cent on the net
sales of the product as a royalty to
be paid to the foreign party. This is
found to be well below what other
countries encourage, On the other
hand, our tax on the royalties paid to
non-residents is the other way. It ia
much teo high. In Japan, Canada,
France and Belgium, the tax on roval-
ties is between 10 and 20 per cent of
the sales. In Brazil, Germany, Italy,
the United Kingdom and the United
States, it is between 25 and 40 per
cent. In our case the tax on these
royalties to foreign parties is no less
than 82 per cent. This is one ele-
ment of how we do not offer equally
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advantageous opportunities in this
country for investment as other coun-

tries are keen to do.

Another factor 1s the sense of
insecurity and the risks Here, there
has been the feeling, and that has been
cured partly by the recent statement
of Government and the visits of the
Finance Minister and others, that
there 1s a Damocles’ sword of nation-
alisation hanging over the heads of
foreign investors 1n this country.
The recent treaty of Commerce that
we signed was unfortunately only a
partial one We did not find 1t pos-
sible to give the guarantee against
expropriations that 33 other count-
r.es of the world have already given
and this 1n turn has stopped the
U.S. Government from guarantecing
the investment of 1ls own nationals

Then again, the treatment of the
Indian mvestor himseif becomes part
of the picture. There 15 a very direct
Imk between foreign investment and
domestic i1nvestment, and unless the
domestic investor 1s treated 1n =a
manner that inspires c¢onfidence, 1t
shakes the confildence of foreign
investors also.

Then there 1s the guestion of taxa-
tion. Owur i1ax on companies, Mr.
Speaker, 1s ine highest in the world,
and this yecar, in order to make
things still more difficult, we went
and added a wcalth-tax on com-
pardes. Abroad, potential investors
take exception to the prowvision that
we have madc for .he compulsory
deposit of reserves They do not
appreciate the tax on bonus shares
They say we have not entered into
8 treaty against double taxation with
the United States. They point out
that the concessions that ¢ make by
way of tax are restricted ‘o foreign
technicians but do not cxtend to
foreign managers or others in a
supervisory capacity.

Finally, there is the question of
procedures. I am subject to correc-
tion from the Finance Minister, but
I have understood from those who
have tried to invest in this country
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and who hope to, that an applicant,
to establish a faectory in our country,
has to go through a multiplicity of
authorities. There 1s the application
authornty, there 1s the Development
and Regulations Department, there is
the Controller of Capital Issues and,
finally, the Exchange Control Depart-
ment of the Reserve Bank of India. I
leave 1t to the imagination of the hon.
Members, who deal with this Depart-
ment or that Department of Govern-
ment to consider how long people
must have to wait, how many visits
they have to do, how long they must
have to dally in Delhi 1n order to get
the approval of these filve or six
authorities. This is not necessary.
Other countries have faced this situa-
tion and put this matter right and I
hope we also will do the same.

In Holland, for instance, in order
to meet this difficulty of a diversity
of licensing authorities, the Dutch
Government have created a Director-
ate-Generatl for Industrialisation
which is the one authonty to whom
foreign investor has to go and this
IDhectorate-General consults the
various departments of Government
and then gives one answer to the
investor. This 1s found to be a great
help for investment in the Nether-
lands, and 1n recent vears no less than
94 United States companies have
established factories and plants n
this small country of Holland.

Israel provides another example of
what a country can do to attract
foreign capital. The State of Israel
has passed a special law fo- the
encouragement of foreign capatal, and
it has a Socialist Government. It has
given ten yvears' exemption from
property tax or buildings, five years
waiver of income-tax, accelerated
depreciation at double the normal
rate for flve years, deferred payment
of company and land legislation feeas,

exemption from impo.t duties and
purchase tax when certiied by the
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Investment Centre, 10 years’ exemp-
tion from income-tax of undistributed
corporate profits, and personal
income-tax restricted for foreign
technicians, to 25 per cent for three
Yyears.

This is how other countries express
their needs and their desire for
foreign capital. 1 would like the
House to consider whether we cannot
be a lit'le more realistic, if we really
want massive capital investment in
this couniry in order to rectify that
imbalance of population and resources
from which this country suffeis and
will continue to suffer for several
decades longer.

I, the efore, welcome the heightened
awosreness that has been shown by oeur
Government, as embodied in the visit
of the Finance Minister to the United
States, Great Britain, West Germany
and other countries, and I think this
House should encourage the Govern-
ment to pu.sue further these measures
and to adopt more realistic tax and
other policies and 1 do hope that no
captious criticism in this House will
undo the important work that Govern-
ment is sceking to do.

Mr. Speaker: Motion moved:

“That the Statemcnt by  the
Finance Minister on his visit to
the U.S.A., Canada, the UK. and
West Germany, laid on the Table
of the House on the 13th Novem-
ber, 1957, be taken into considera-
tion".

There are some substitute motions
by way of amendments. I would like
to know which of the hon. Members
are here, who would like to move
their motions.

Shri T. K. Chaudhri {Berham-
pore): I want to move my motion.

Shri T. B. Vittal Rao (Khammam):
1 want to move my motion.

Shri Frank Anthony (Nominated-
Anglo-Indians): 1 also want to move
my motion,
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Mr. Speaker: They can move their
motions now

Shri T. K. Chaudhuri: I beg to
move:

That for the original motion, the
foliowing be substituted, namely:—

“This House having considered
the statement by the Finance
Minister on his vist to the USA,
Canada, the UK. and West
Germany laid on the Table of the
House on the 13th November,
1957, records its strong disappro-
val of the manner in which he
sought to interpret the  basic
approach and political perspec-
tives of India’s econmic policies
among the Governments and the
banking and business communi-
ties of tHe countries he visited.”

Shri T. B. Vittal Rao: I beg to
move:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the statement by the Finance
Ministe -~ on his visit to the USA,
Canada, the UK and West
Germany laid on the Table of the
House on the 13th November,
1957, records its dissatisfaction
with the contents thereof.”

Shri Frank Anthony: - 1 beg to
move:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the statement by the Finance
Minister on his visit to the USA,
Canada, the UK and West
Germany laid on the Table of the
House on the 13th November,
1957, records its approval of the
contents thereof.”

Mr. Speaker: These substitute
motions ae also before the House.

Shri H. N. Mukerjee (Calcutta-
Central): Mr. Speaker, my hon.
friend Shri Masani has set a tone to
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the debate, which I fear I might some-
what upset, and that is for the very
valid reason that we, on thus side of
the House, are not happy, either with
the matter contained m the statement
of the Finance Minister, or with the
manner in which he has proceeded
durmg his mission abroad in search
of money for our Plan.

It 1s not very often that we gel an
opportunity of discussing issues of
such importance as have been raised
by the Finance Minister's statement,
the manner of his approach to certain
countries and their response, 50 far
as can be  predicted and the  tasks
wIftth our country must undertake 1if
those so.rows, which have come In
battalions, to attack our Plan, can be
overcome.

The Finance Minister has said else-
where, or at least that was the report
which might conceivably be contra-
dicted, that he went abroad without
any particular expectations and camc
back without disappointments 1
should say that that 1s a rhetorical
way of trying to cover up a failure,
which need not have been a failure in
the way 1t apparently has been. There
is no denyving that there was under-
standably a certain amount of fanfare
before he went out on his mission, and
there 15 no denying also that frustra-
tion 1s today very much in the air. I
might, perhaps, at the risk of being
trite, say that the Finance Minister’s
mission started with a bang and ended
with a whimper

Whale the country grieves at the
prospect of the Plan b&™%g pruned by
those people who till the other day
pe sisted that on no account was the
Plan going to be pruned, the Finance
Minister, however, finds himself
rehabilitated in the eyes of those
whom he irked by hizs budget pro-
posals, and today we see a pheno-
menon which is by no means
surprising, a pat in the back which
the Finance Minister gets from my
hon, friend Shri Masani. But that is
a very small recompense for  the
damage after the damage has been
caused to the interests of the country.
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The two chief objects with which
the Finance Minister went abroad
were, according to his own statement,
to assess the prospects of assistance
from the USA, UK, Canada and West
Germany and to create greater under-
standing of India’s requirements and
policies and aspirations. My submis-
sion 1s that on both grounds he has
failled, and failed perhaps even
cgregiously.

I am not surprised that as Shri
Masani referred to the Finance Minis-
ter, it produced a very pleasant
personal impression. In this House,
impersonally speaking, we have found
ourselves sometimes opposing each
other very vehemently. But I have
always found him personally a
charming individual But that 18
neither here nor there. When our
country's interest, when our country's
self-respect, our country’s honour is
concerned, I am not so very parti-
cularly concerned about sending omt
a Finance Minister, who was a
charming person; but T expect him to
behave aboad as an effective
champion of h country’s interests
with full consciuusness of the serious-
ness which the position warrants,

Bhrl C. D. Pande: He has done that.

Bhri H. N. Mukerjee: It remains to
be seen how far the Finance Minister’s
expeditions regarding coaxing money-
bags of the United States and else-
where can be fulfilled. But he claims,
in the meantime, to have ‘‘successfully
removed such misunderstanding as
existed 1n the American mind rega:rd-
Ing our basic _policies and principles
and the approach.” These are his
words. That is to say, he claims that
we have corrected the impression
previously produced there by the
Prime Minister during his last wvisit
or by others; I do not know. Possibly,
to take the cue from my hon. friefd
Shri Masani, the work of our Defence
Minister, Shr: Krishna Menon, was
sought to be counteracted in some
measures by a certain performance
by the Finance Minister. T have had
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occasion to say in this House before
that I am not personally a particularly
fervent ‘admirer of Shri Krishna

Menon. But, when he has done a
grand job of work in the United
Nations, I say, it is not political

cricket to hit him in the way  Shri
Masani has tried to do and I hope the
Finance Minister, when he replies,
will say that he did not try to correct
the misapprehensions produced by
the work of such people like the
Prime Minister and the Defence
Minister of our country,

18 hrs.

1 fear I have to refer at this stage
to something which, in spite of the
hope expressed by the Prime Minister
during the Quecstion hour, has not
been cleared up. I mean the questions
which were asked in regard to a
certain interview. I do find from the
transcript of the proceedings this
morning that the whole proceeding is
somewhat ‘equivocal and it is wvery
necessary that the Finance Minister
explains the position more cogently
than has been done before the House
and before the country. The Prime
Minister said that the Leader of our
party 1n this House has been mention-
ed by the Finance Minister in the
course of his interview., The Finance
Minister said in the course of further
elucidation, how far lucid, I do not
know, that there were border troubles
in Burma and in that case, some
friends 1n India are likely to, take
advantage of that trouble, Either all
this is sheer abracadabra or the
Finance Minister was trying to drive
at something. I am so Ty I have to
put it in this way. But, it is really
remarkable that even fthe Eastern
Economist, which has been hallelujh-
ing the Finance Minister for some
time now, had to say that the Finance
Minister had erred in having given
the interview that -he did. ‘What
transpired there, the devil knows
what is in the mind of man. But, we

want a defilnite elucidation that
nothing was said or done by the
Finance Minister which militated

against the basic policies of our coun-
try either in the realm of external
affairs or of economics.
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I fear that in his enthusiasm in
wooing the ruling clique n
Washington and London, who afe
constantly inciting Pakistan and
Portugal against India, who are
indulging in what the Prime Minister,
not so very long ago, described as
international gangsterism, in order to
woo those people exactly he indulged
in provocation not only against us
Communists who are in this House
not by the grace of the Finance Minis-
ter, but because of our own popular
right, because of the sanction which
the people have given to us, but he
has tried to muddy the waters as far
as the friendly relations of our coun-
iry with China and the Soviet Union
are concerned. This has been done,
which the public feel very strongly,
when talks were going on for large-
scale Soviet assistance to India, assis-
tance which has happily since
materialised in the shape of a Rs. 60
crore loan, repayable at 2% per cent
interest, the first payment to begin in
1961, terms  which neither can be
approached nor even imagined by the
Finance Minister's friends in the
United States and West Germany.

The Finance Minister must not be
perm‘ted to forget that the indepen-
dent foreign policy of India is not a
subject of horse trading. We shall
not barter it for all the assistance in
the world whether it ¢comes from
the west or from the east. That is an
axiom which the foreign policy of this
country must always follow. As a
country w¢e have malice towards none
and we are friendly towards all, But,
just as we resist encroachment on our
territorial and political integrity by
Pakistan or by any other  State,
similarly we cannot but resist any
inroad prc¢sent or potential upon our
economic policies and programmes
which have been adopted after a great
deal of conscious delfberation and
thought.

This country is committed to the
objective of a socialist society. B is
not too remote an objective, for, here
and now, Government is committed
to the control of the strategic heights
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being in the hands of the public
sector. We cannot and we do not wish
away the private sector, because, after
all, st is there. But, we fear that

seconded  worthily by Mr. Barla’s
industirial delegation, the Fmar.me
Minister went too far in reassuring

foreign capitalist interests and the
report circulat- 1 in this country,
which 1 want the "inance Minister
categorically to deny iin the House,
that there would be no more nationa-
hisation in India. The Industrial policy
resolution already adopted by the
country cannot be airily transformed
just because the foreign exchange
hurdle seems to be very difficult. This
is a matter on which the clearest
assurances musi be forthcoming and
Government must not forget that very,
much more important than removing
misapprehensions and doubts in the
minds of financiers abrdgad is the
mobalisation of the will of our people
to succeed 1n the Plan whatever the
odds

1 shall certainly listen very carefully
to the Fimance Minister's further
exposition of what happened in the
United States and elsewhere during
his mission, But, there have
been  disquleting reports which
the country wishes the House to dis-
cuss. A most excellent officer of
Government,—I am very willing to
pay him the trnibute which he
deserves—Shr) H. V. R. Iengar,
Governor of the Reserve Bank, was
reported in the Time magazine of the
United States of 28th October, 1957,
to have made a speech, which was
thunderously acclaimed according to
the report, purporting that India aims
not at a socialist society but at Shn
M. R. Masani’s patent of the mixed
economy This is referred to in the
Eastern Economist. This is a matter
perhaps  which 1s  the result of
misreporting. But we want a clear
elucidation. Such a very excellent
officer, on whom we can rely for an
honest application of the principles
adopted by Parliament, was 8o misled
by the atmosphere created by the
gestures made by the Finance Minis-
ter that he supported the idea of
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mixed economy of Shri M. R. Masani’s
thinking rather than of a socialist
society,

The Finance Minister’s statement
refers also in complimentary terms
1o the helpful attitude of the British
Government in regard to our difficul-
ties. I must not be inte.preted to
mean that I would have wished our
Finance Minister to call the U.K.
Government a lot of names. But,
certain objective facts require to be
faced. We all know, for example,
that the economy of the  United
Kingdom is in some distress, But, the
mutual professions of friendship
between the UK. and ourselves gshould
have produced some concrete
evidence, for, a friend in need is a
friend indeed. The increase in the
U.K. Bank rate is going in spite of
some facetious answer given In
the House the other day by
the Deputy Finance Mimnister. This is
going to affect us adversely, there is
no doubt about it. A large proportion
of our sterling balances are held in
the form of UK. Government securi-
ties. At the rate at which we are
drawing upon them, we would be
forced to liqudate these securities at
a considerable loss which might
amount to nearly Rs. 25 crores. A
very large proportion of export bills
in India are drawn in sterling and the
Reserve Bank is not permitted to re-
discount bills drawn in foreign cur-
rency. The exporters ih India will
have to suffer on account of adverse
changes in the interest rate in the
London money market. There are
other factors which need also to be
reckoned But, the pomnt i1s that our
loss on account of bank rate rise is
bound to be substantial. Obviously,
the Finance Minister has secured no
helpful assurances in that regard from
Mr. Thorneycraft and his advisers in
Great Britain. Nor is Britain at all
willing to help us as many socialist
countries, financially incomparably
poorer than Britain. They are willing
to help us in regard to deferred pay-
ment and acceptance of rupee transac-
tions. Indeed that paladin of British
liberalism, the AManchester Guanfiam
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<commicnted editorially on the 14th of
Noven:bur,

“At best, \the financing of the
plan was a gamble and the gam-
ble has failed.”

This is not any of us speaking on this
side of the House, but the Manchester
Guardian.

‘“Not all the causes of failure
were within India's control.
World conditions which worked
in favour of the First Plan are
against the Second.”

“Then it says: “We in Britain should
certainly feel responsible towards the
success of the Plan”. This is the very
definition of hypocrisy. Then it
£oes on to say: ““We are unlikely to
have mmuch to spare for India”. This
is what they say. They tell us:
“You gambled with your finances,
that is why you are failing”. This
is what a very liberal journal of Bri-
tain says, and this is what the Finance
Minister has brought back with him in
his pocket.

If 1 turn to West Germany, he had,
he tells us, very cheerful conferences,
‘but the proof of the puding will be in
the eating. Like the United States of
America, perhaps in mood of superior
bargaining, it has so far shown a sort
of allergy in regard to assistance at
the State level, and at the same
time, perhaps like the United
States it is trying to tempt us
with baits of assistance if we behave
properly, that is according to their
mtandards; if we allow the private
-gector to flourish in the way they wish
‘o flourish in spite of our professions
-of a socialist pattern of society. Here,
it will not perhaps be amiss, because
the Prime Minister is here, to recall
that West Germany lately broke off
diplomatic relations with Yugoslavia
because Yugoslavia had diplomatic
and other relations with socialist East
Germany. We in this country have
<ordial links with East Germany,
and ecenomiocally we have aome
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contacts, but we have not yet
got proper, full-fedged diplomatic re-
lations with that country.

The whole attitude of West Ger-
many has something wrong sabout it,
and we ought to make our position
very clear. West Germany’s attitude
seems to be contingent on our being
on good behaviour, which means that
we must allow the private sector to
have the run of our country. That
is something, however, which the
Finance Minister will not be able to
make the country stomach. If in sack
cloth and ashes we confess defeat of
our socialist hopes and endeavours, it
is a different matter. Shri Masani and
his friends, jubilating after a lengthen-
ing period of gloom, are avidly await-
ing that toc happen. The Finance
Minister, I aver, has approached big
moneyed interests abroad and in this
country in fear and trembling lest
they paralyse our socialist agpirations,
lest they penalise us for our socialist
presumptions, He had no warrant,
he had no business to do so, but if
Government upholds him, the country
requires an explanation from it.

Towards the close of his statement
here, the Finance Minister sounds a
note which to me seems rather sancti-
monious. “We shall have”, he says,
“to continhue to exercise the greatest
vigilance in regard to new commit-
ments for imports”. Well and good,
but it comes rather ill from one who
has over the years bungled and mis-
managed this aspect of our economy.
Appeals for the greatest effort on our
part to economise on imports and to
promote exports come ill fromm the
leading economic spokesman of Gow-
ernment.

Today we have a deficit in our trade
with the United States. OQur exports
fall, our imports rise and we go on;
we have been going on, 1 do not know
if we have changed our methods
drastically enough, but we have been
going on spending money at a rate in
a manner which is reslly scandalous.
I know the Finance Minister aonce
said that we talk in terms of crores
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when lakhs are concerned, but here
are figures supplhied by the Ministry
of Commerce and Industry in the
Annual Administration Report of the
Import and Export Trade Control
Organisation for 1956, 1 shall only
mention three i1items Condensed milk
or preserved milk we imported 1n 1955
of the value of Rs, 604 lakhs. In 1956
we got condensed milk and preserved
mi¥k, for God knows whom, to the
extent of Rs. €51 lakhs. We got arti-
ficial silk yarn in 1955 to the extent
of, in money value, Rs. 1,432 iakhs;
in 1956 it was Rs. 1,740 lakhs.
On provisions and oilman’s stores ex-
cluding condensed milk or preserved
milk—wonderful 1item 1t i1s!—we spent
in 1855 Rs. 567 lakhs; in 1956 we
spent Rs 830 lakhs.

The other day we got an answer on
September 13th in regard to the open
genera) licences and statistics of im-
ports. In six months in 1853-54 we
imported to the extent or value of

Rs. 22 crores. In 1954-55 1t
was Rs. 86 crores; m 1955-56
Rs. 86 crores; in 1956-57 by which

time 1n Second Plan had come 1into
operation, Rs. 98 crores. And the fig-
ures would show that some of the im-
port items have been made surrepti-
tiously, and we have got even machi-
nery imported surreptitiously, machin-
ery for the production of consumer
goods rather than producer goods
when the priority demanded that the
producer goods should have been
brought in very much earlier. Even
today the OGL figures arec not proper-
ly available as far as this House 1s
concerned.

I do not refer to these instances in
any carping spirit. We are ready at
any time to sit along with the Fin-
ance Minister or other members of
Government in order to discuss our
foreign exchange and other difficul-
tias, but we are not going to listen.
patiently to sanc¢timonious utterances
about the desirability of our being
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very careful in regard to imports and
all that sort of thing because for at
least two or three years now a policy
has been pursued which certainly is
undesirable, which has brought a
great deal of trouble to the country.

I know I must close now, I know
that there are many in this House
who do not still hesitate to trust the
Finance Minister with the flnances of
the country. Personally speaking, in
spite of personally having great res-
pect for him as an individual, as far
as his position in the Government is
concerned I have my doubts an that
score. The Prime Minister may not
like to change his pack horses in
mid stream, but i1f they are wayward
enough to become dangerous, they at
least should be given the order of the
lash, and when to the rejorwicing of a
microscopic section of our people the
Plan is very much in jeopardy, 1 can
only adjure the House that much more
than money which 1s badly needed,
we need also a rallying of the people’s
heart, of the people’'s spirit, an asser-
tion of their honour, their indepen-
dence and self-respect, that perfor-
mances like that of the Finance Min-
ister abroad can only bring shame,
and futibity For, after the Finance
Minister’s recent tour abroad 1 can
not imagine how we can trust him
with either the economy of the country
cr with the honour of our India.

Acharya Kripalani (Sitamarhi):
After the tone of the elogquent speech-
es what I have to say may be very
unimpressive. From the wvery begin-
ning I have felt that the Finance Min-
ister should not have gone and made
it appear that he had been on a beg-
ging mission. I was not present at the
last gession, but I heard that the Fin-
ance Minister had repudiated the idea
that he was going for the purpose of
negotiating any loans. That was good.
But when he went there, his speech,
after speech indicated to the world
end to this country that that was the-
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main purpose of his visit to the Unit-
ed States of America. 1 submit that
this has not only given us a bad name
in the international world, but has
depressed the country.

The Prime Minister has always
said that we must rely upon ourselves
and it is our efforts that wili save the
Plan. But the way in which our Fin-
snce Minister went about his business
clearly showed to the world that we
could not carry on the Five Year Plan
unless we were helped by this country
or that country. I say thatwas not a
very dignified posiiion to take for our
country. It was also not dignified for
a Minister of this Government, and
I say it was not dignified for an orga-
nisation which has held such great
reputation in the world that it should
have sent a Minister for this purpose.

Even ordinary loans, when they are
negotiated, are negotiated not by
the parties concerned but through
banks and bankers, and through go-
betweens. The principal parties go to
meet each other when every-
thing is decided. I think our best plan
would have been to go through our
represcntatives who do their work
silently and quietly, and through
them we should have felt whether
there was arny atmosphere for getting
loans from America or from any other
country. But Iam afraid that the
position we assign to our diplomats
is very sorry indeed. Everything is
done from here. Either they are able
people or they are useless people. If
they are able pecple, everything must
be done through them.

In international politics also, we
are not satisfled with what our diplo-
mats do, but we send from here a
super-diplomat, who does not consult,
them on anything, and who goes to
countries without even our represen-
tatives being informed. He directly
writes to the Government concerned,
snd he interviews this person or that
person In the political field, and the
diplomats know nothing. This is so
in the political fleld.
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So far as the economic field is con-
cerned, I know our representative in
the USA comes from a great commer-
cial family. He comes from a place
where every child knows what com-
merce is, and yet he is not trusted,
and it was necessary for the Finance
Minister to go and negotiate loans in
America or at least to make it appear
that he was negotiating loans in
America. Then, he went to England,
and then he went to Germany. Is
there any enda to this begging expen-
dition on which our Finance Minister
went? 1 ask you: Does it add to our
dignity? I say that many Congress
people feel, as 1 feel, degraded that
this should have been done.

2636+

And to whom does he go? He goes
to America. If you want to have a
loan, at least you must know that you
must go to & Iriend. When has India
considered, whether’ in the matter of
Kashmir or in the matter of Goa, the
USA to be favourably inclined to
India politically? Then comes Eng-
land. The whole of the Kashmir epi-
sode took place at a time when an.
Englishman, an eminent Englishman,
an eminent diplomat was the Gover-
nor-General of India. Nothing was
done without his being consulted, and
in those days, he was in such a posi-
tion that he could have vetoed any-
thing. Everything was done under
him. Yet, England is a country which
misunderstands us the most, and
stands in the way of any peaceful
settlement, so far as the Kashmir
question is concerned.

-

It is ABC today for the Finance
Minister to know that finances are
intimately connected with politics,
that finance is not a separate depart-
ment, so far as nations are concerned,
from the political stand they take, If
we want {0 be independent in our
policy, we shall have to be indepen-
dent so far as finances also mre con-
cerned.

Shri M. R. Masani said that he as-
sured the American people that the
Plan was a sound Plan, not only that
the Plan was a sound Plan but that
our economy was sound.
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Bhri M. R. Masani: That was not
what 1 said. I said our economy was
.sound, not the Plan.

Acharya Kripalani: I am sorry. May
‘I ask Shri M. R. Masani whether the
way in which our Finance Minister
went about would give an idea to a
foreign country that our economy was
sound? Rather, I am afraid, he gave
the impression that our economy was
cracking. Even if I did not believe
what some newspaper has reported yet
there is sufficaient in his utterances to
show that if America did not help,
ocur economy may fail, not the Five
VYear Plan, because Government have
identified our economy with this pre-
sent Plan; and when you say the pre-
sent Plan fails, you say our economy
fails. This is not a very good propo-
sition. How does all this happen?

May I submit that being a country
that does not want to align itself with
any power bloc and being a country
that wants to follow an independent
foreign policy, we are in the habit
of speaking too much? For a neutral
in this troubled world, for a people
who want to follow an independent
policy, 1 think the least said, the least
will be the harm done.

I remember—excuse me for saying
this—in my college days, I used to be
a very dull student. In my school-
days, I used to occupy the last seat
on the last bench. Then, how did 1
pass my examinations?

An Hon. Member: By copying.

Acharya Kripalani: I had discover-
-#d a secret. I used to take one hour
and a half to answer my examination
questions, 1 said, fool as I am, the
more 1 wrnte, the more the folly I
shall commit. And I tell you, I passed
the examination because 1 committed
less mistakes.

So, when people are not quite con-
fident about things about which they
are talking, when they have not the
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knowledge about the departments
which they are heading, the less they
talk, the less will be the mistakes
that they will commit. Though Shri
M. R. Masani has given compliments
to our Finance Minister-——and 1 know
he 18 a very amiable gentleman—

Shri M. R. Masani: Who?

“Acharya Kripalani: The hon. Mem-
ber Shri M. R. Masani too, When he
gives misplaced compliments, he too
is an emiable person, and we are all
amiable persons here wuntil we are
rubbed the wrong way.

I believe our Finance Minister is an
orphan. * * * He is surprised
that I should be allergic to him.
May 1 tell him that most of the
Congress people here are allergic to
him? 1 say that 1 have often been
allergic to persons. 1 have been
allergic to persons who are superci-
lious, who claim more than they can
perform

I entirely agree with my Communist
colleague that when the Fmance
Minister was only Commerce and In-
dustry Minister, he did give permits
freely. And 1 again say that he dia
tell me what I have said in this House,
and I say that he said what he said to
me about these import licences. I
can face him if he likes, with & mem-
ber of his own Cabinet before whom
he told me.

It 1s not good to deny things like
that. I am not in the habit of say-
ing things which I have not heard. I
am not in the habit of exaggerating
matters. He told me that he did be-
lieve that anybody and everybody in
India had the right to purchase from
where he liked and from whom  he
liked.

1 say this is against all the policy
for which the Congress has stood for
so many years. 1 say that this coun-
try came to economic ruin, to this
~ondition because it abandoned the

*Expunged as ordu‘o;_ by the E!;ur

— e
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great principle of Swadeshi kept be-
fore us by our leaders and by
Mahatma Gandhi, the Father of the
Nation. 1 say all our troubles are
there because we have repudiated the
policies that we believed in wWhen we
were not in power and we are follow-
ing contrary policies. 1 say even to-
day, it may not be this Five Year
Plan but our economy can be revivi-
fied, strength ean be put into it if we
do not wander about for capital but
we consider our men as our capital.
We neglect our men and we run about
in this country and that country. 1
am sure my Communist friends would
want help from Russia and our non-
Communist friends, or whatever 1 may
call them, the capitalist friends would
want help fromm America.

We know what is the meaning of
getting help from other countries. We
know what is the meaning of invest-
ment. I may tell Shri M. R. Masanl
that we know what is the meaning
of investment of foreign capital. 73
per cent of our tea trade in the hands
of the English people, in the hands of
the foreigners. Almost the entire
trade in coffee is in foreign hands
even today, ten years after indepen-
dence, and our whole oil industry, the
petroleum industry, is in the hands of
the foreigners, and we dare not touch
them. Why dare we not touch them?
Even a Nasser in the * * * land of
Egypt could touch foreign Interests.
But we dare not, because we go with
a begging bowl and always want them
to come and establish factories here
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and have partnerships and exploit the
poor combined with Indian capital
We send a mission of big capitalists
to find out partners in foreign lands
to establish themselves here, We frit-
ter away our wealth. We frittered
away our reserves—everything we
frittered away. But we think that we
will prosper as other nations will
prosper. -

I say we will not prosper like that.
If we have to plan, we must plan
according to our circumstances. We
must plan according to our popula-
tion. We must plan knowing that in
this poor country, it is very difficult
to make capital, to amass capital and
put it in industry. We must do little
things, necessary things, and in
our little way, in our humble
way. We must not think that
this India can become America in
filve years’ time or ten years’ time.
The Father of our Nation taught us
all these humble things. We have
foregotten these. Why have we for.
gotten these?

Mr. Speaker: 1Is the hon. Member
likely to take long?

An Hon. Member: He may continue
tomorrow.

Mr. Speaker: Then he may continue
tomorrow.

Acharva Eripalani: I won't be
here tomorrow to face him.

16.34 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, the
28th November, 1857.

*Expunged as ordered by the Chair.
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PAPERS LAID ON THE
TABLE . .

The following papers were
laid on the Table :—

(1) A copy ofthe Notification
No. S.R.O 3630, dated the
16th November, 1957,
making certain further
amendment to the Tea
Rules, 1954,

(z) A copy of each of the
seven Notftifications, under
Section 38 of the Central
Excises and Salt Act, 1944,
makin certain further
amendments to the Central
Excise Rules, 1944

MESSAGI: FROM RAJY
SABHA . . .

Sccretari:cported a message
from Rajya Sabha that at
its sitting held on the 25th
November, 1957 Rajya
Sabha had agreed without
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any amendment to the
Public Employment  (Re-
quirement as to residence)
Bill, passed by Lok Sabha
on the 14th November,
1957.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS'
BILLS AND RESOLU-
TIONS—PRESENTED

Tenth Report was present-
ed.

BILL UNDER CONSIDERA-
TION . .

Further discusgion on the
motion to <consider the
Delhi Municipal Corpora-
tion Bill as rcported by
the Joint Commuittee con-
tinued. The motion for
consideration was adopted
and clausc-by-clause consi-
deration was taken up.
Clauscs 2 to §8 were adopted,
Clause-by-clause considera-
tion was not concluded .

MOTION RE. STATEMENT
BY FINANCE MINISTER
ON HIS VISIT ABROAD

Shri M.R. Masam moved the
motion for consideration of
thestatement bythe Finance
Minister on  his visit
abroad. The discussion
was not concluded

AGENDA FOR THURS-
DAY, 28TH NOVEMBER,
1957. —

Further consideration of the
Delhi Municipal Corpora-
tion Bill as reported by
the Joint Committee and
further discussion on the
motion regarding statement
by the Finance Minister on
his visit abroad.
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